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LEGISLATIVE ASSEMBLY 

Tu.eBda'j/, 19th . .MaT.ck,.1946 .. 

The Assembly met in the Assembly Chamber of the Council House at Eleven 
of the ~  Mr. President (The Honourable Mr. G. V. Mo.valankar) in the 
Chair. 

MEMBER SWORN 

Dr .. _Sir John Philip Sargent, C. I. E'l lV.£. L. A. (Government. of India: • 
Nominated Official). 

lIr, President: Mr. Manu Subedar. , 

Sri ][. Ananthasayanam Ayy&IIlg&l: Sir, I have been authorised by Mr. 
Manu Subedar to put the questions standing in ~ name. 

JIr. President: May I have the authority? 
SrIlI[. Anant.hasayanam Ayyangar: I gave it to the Secretary . 

.. Kr. President: The questions will be taken up at, ~ end. t 

STARRED QUESTIONS AND ANSWERS 

(a) ORAL ANSWERS 
GOVERNMENT POLICY BB BROADCASTING NEWS, DISCOURSES OR MUSIC IN ENGLISH: 

1028. ·Sri •• Ananthasayanam Anangar (on behalf of JIr. Jlanu Subedar): 

(a) Will the Honourable Member for Information and Arts be pleased to give 
an idea of progressive increase of licences in connection with broadcasting during 
the last six years? • 

(b) Have any cases been detected of werking radios without licences? 

(c) What. percentage of the total time is given for EngHsh news, di£lcourdes 
or ,music in (i) Bombay, (ii) Calcutta and (iii) Delhi? ,. 

(d) Hq.ve Government any information as to the percentage of non-Indian, 
i.e .. European licence-holders? If so, what is their percentage in the total? 

(e) Why do Government give English music and news in English and dis-
courses· in English when the' bulk of the licence-holders are Indians? 

(f) Have Government received any representations on tRis subject eithel' 
against the time given to the English language, or in its favour? 
(g) What is Government's considered policy in this matter? 

'rile Bonoarablellr Akbar Bydari: (a) I "['lace a statement on the table. 
(b) Yes. :. 

(c) (i) Bombay-1S per ·cent., (ii) Calcutta---21 per cent., (iii) Delhi-22 per 
cent." 

(d) No. 

(e) Besides non-Indian listeners, a considerable number of Indians listen to 
English Talks  and Western Music. The majority of those who broadcast talks 
in English are Indians. 

(f) No, but listeners' criticisms and appreciations of these E.S we.U as other 
programmes are duly considered. - . 0';, 

(go) The maint-enance of the status quo modified from time to time in ~  

light of public opinion. . 
4 

llf ~  qu.eltiODB have, however, been printed in these debates in their serial .~ . 

( 2503 ) 
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Stat.ement 81wwitlg the number of licence8 flW radio receif1ing 8ets 

On 31st March 1940 

On 31st March 194:1 

On 31st March 194:2 

On 31st March 194:3 

On 31st Maro.h 194:4: 

On 31st March 194:5 

97,537 

1,25,34:7 

1,55,733 

1,67,123 

'1,80,633 

1,99,510 

Prof. N. G. Banga: In view of the unsettled condition of the world, will 
Government collect the information asked for in part (d:" 

The Honourable Sir Akbar Hydari: No, Sir. 

Prof. ]f. G. Ranga: Why do you not want to collect this information. 

The Honourable Sir Akbar Hyd&ri: How can you' find out the number of 
European licence-holders. That will mean an all-India inquiry. Licences 
change. A man sells his radio. A man hires it from someboqy else. 

Prof. N. G. Ranga: Are we to understand that Governmettt,·,t,re· "Rsolutely 
~  as to the ~  of the l!cence-holder and also to the·,robable 

pohtlCs of that gentleman· m case there IS a war? . 

The Honourable Sir Akbar Hydari.: The Government are entirely indif-
ferent because anybody can buy a radio or hire a radio. 

Prof. N. G. Ranga: Is it not a fact that the licences of a large number of 
Congress men were withdrawn in 1942? .... 

The Honourable Sir Akbar Hydari: I have no knowledge of it, but I will 
find out. 

Seth Govind Das: With reference to clause (d) of the question, the Honour-
able ~  just mentioned a certam percentage of the English news and ,., 
the broadcast in English, which is, I think, more than 20 per cent. Will the 
Honourable Member be pleased to state when the percentage of Englishmen 
in -this country is so low, why such a large percentage of English broadcasting 
is allowed? . 

The Honourable Sir Akbar Hydari: },{y Honourable friend must be aware 
. that quite "" number of Indians do listen to broadcasts in the English language 
and quite a number also speak on the radio in English. 

Seth Govind ~  Does the Honourable :Memoer know that this percentage 'f 
.of Indian people who listen to English news and English broadcast is only 
because they are 'not getting enough Hindustani broadcast and other messages 
in Hindustani? 
.'!'he Honourable Sir Akbar Hydari: That is a matter ,of opinion. 

1I0NOBAlUUM FOB INDIAN MUSIC AT DELHI RADIO STATION.Jl 
1029. tliSri •. Ana.nthasayan&lD A,11ang&1' (on behalf of lIr. ][anu ~ 

(a) Will. the Honourable ~  for Information and Arts please state whe-
ther Government have got a very powerful transmitter at Delhi? 

(b) Have Government considered the issue of relaying good music from 
Delhi to three or four other centres and are there any technical or other reasons 
why this scheme should not ba tried? 
(c) What is the highest honorarium or reward £<..r \l}e Indian music at thp 

Delhi Radio Station? ~ 
.(d) Are Govenlment aware that musicians or singers of good reputa.tion do 

not care to come fer .this standard of reward? -

(e) Have Government considered whether it is possible to increase these 
.rewards 'in certain cases and thus ~  the superior music to other statioDs? 
ft. Honourable Sir .Akbar Hydarl: (a) Yes. 

(b) A certain nU1l1hA" "f l"tll'h relays . are in fact arrana-ed. 



_ STARRBD QUESTIONS AND ANSWERS 2505 

(c) Information about fees paid to individual artists is confidential and can-
"'not be disclosed. 

(d) I am advised that this is not the 08se. 

(e) Does not arise. 

EXPBNDrruBE ON BROADCASTING AlQ) AUDIT OJ' ACCOUNTS. 

IG,.30. ·Sri •• ADalLthalaJlD&Dl A¥1&DgK (on behalf of JIr. Manu Subedar): 
(a) Will the Honourable Member for Information and Arts please state from 

how many stations broadcasting is now taking place, and what the personnel 
at each station is? 

(b) What is the total cost incurred in connection with these stations, and 
what were the figures of expenditure in connection with each station durin!;; 
the last five years? 
(c) Have Government looked into the question of the increased cost? 

(d) Who sanctions the extra expenditure, and what steps 'have been taken to 
prevent unnecessary increase? 

(e) Are the accounts of the Broadcasting Department audited Ilnd are the 
accOlillts of each station separately ~  

(f) How many officials, besides the Station Director, are at Delhi? 

(g) What is the number of the Station Directors, and what are the remun-
erations given to each of them? 

The Honourable Sir Akbar Hydari: (a) Nine. A statement showing the 
sanctioned strength of the staff at each Station (excluding inferior staff) is 
placed on the table. 

(b) (1) The total capital cost of these Stations is ;as. 71,33,252. 
(2) I place a statement on the table. 
(c) Yes. 

(d) The Governor General in Council. Proposals involvmg minor additions 
to the expenditure in All-India Radio are first examined by the Information 
and Arts Department and thereafter by the Finance Department. Proposals 
invohing substantial additions to expenditure are placed before the Standing 
y Finance Committee of the Legislature after the Infonnation and Arts and the 
. Finance Departments have examined them. 

(e) Yes. 

(f) 108 permanent and 35 temporary. 
(g) First paTt.-9. 

.... Secon-d paTt.-A statement containing the required information is placed 
'On the table. 
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BfAllement 6Mwi"" thl ealartu dnJ1L!fl, by IAIBIaIitm Director oj All·ltt4iG Radio ' 

Ra. 

Bombay 

Delhi. 

Calcutta 

Dacca. 

Lahore 
Trichinopoly. 

Lucknow 

Peshawar 

. ~  PIUil RI. 100 Special 
Pay. 

700 Plu Ra. 150 Special 
Pay. 

676 PIUil Re. 100 Special 
Pay. 

600 PIUil Ra. 100 Special 
Pay. 

650 
600 

-600 

600 
575 

Shri Kohan Lal Smena: With reference to part (c) of the question, may 
I know with what results? 

'!'he Honourable Sir Akbar Hydarl.: The result is stated in the Budget 
allotment. 

RBPRESENTATIONS AGAINST INCIDENCB AND OPERATION OF EXCISE DUTY ON 

TOBACCO. 

1031. "'Sri •• Anant.ha8ayan&m. Anangar (on behalf of Mr. KNI,u Subedar): 
(a) Has the Honourable the Fina-nce Member received representations com· 

plaining against the incidence and the operation of the excise duty on tobacco? 
• 

(b) What is the principal complaint in connection with this levy? 

(c) What is the yield of this duty since it was levied, for the period for 
. which 'the figures are available?' 

(d) On what class did Government expect this duty to fall, and has it really 
fallen on that class? 

(e) Is it not a fact that the producer of tobacco is penalised, contrary to 
Government's expectations and assurances? 

The Honourable Sir Archibald :B.cnrlaads: (a) Yes. 

(b) Complaints have been various as was inevitable in the early stages of a 
new and extensive measure of this kind. and no particular complaint has pre-
dominated. 

(c) The yield is as follows: 

1943·44-Rs. 9.65 lakhs. 

1944-45-Rs. 17.28 lakhs. 

1945·46-Rs. 17,35 lakhs. 

(April.January) 

(d) It is rarely possible to determine in advance the exact incidence of a 
particular tax. By and hirge, it was expected that this tax would fall on the 
consumer and this was borne out by the rise in price of the article after the 
imposition of the duty. 

(e) No, Sir. 

Prof. N. G. Ranga: Is it not a fact that Government have been apprised 
of the fact. that with regard to part (d) of this question the tobacco growers are 
also being penalised? 

The Honourable Sir A.rchlbald Kowlands: 'No, Sir, but every tax-payer 
claims that he cannot bear the tax. 
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Prof. Jr. G. B.&nga: We have not been able to follow you at all. This is. 
the easiest way of answering a question. 

REPRESENTATIONS AGAINST INCIDENCE AND OPER.ATTON OF EXCISE DuTY ON 
ARECA NUTS 

1032 •• Sri.: Ananthuaya.nam Ayya.nga.r (on behalf of JIr. llanu Subedar):: 

(a) Has the Honourable the Finance ~  receive.d representations ~  
plaining against the incidEnce snd the operabon of the eXCise duty on areca nuts: 

(b) '''hat is the principal complaint in connection with this levy? 

(c) What is the yield of this duty since it was levied, for the period for' 
which the figures are available? 

(d) On what class did Government expect this duty to fall, and has it really' 
fallen on that class? 
(e) Is it not a fact that the producer of areca· nuts ~  contrary to· 

Government's expectations and assurance's? 

The Honourable Sir .Archibald -ltOwl&Dds: (a) Yes, Sir. 

(b) The chief complaint has been that the burden of the duty has fallen· 
principally on the producer. 

(c) The revenue so far realised from this excise is as follows: 

1944-45-Rs. 1,32 lakhs. 

~ . 1,51 lakhs. 

(April-January). 

(d) and (e). It is rarely possible to determine in advance the exact incidEnce-
of a particular tax. By and large, it was expected that the tax would fall 
on the consumer. But, owing to the poor bargaining position of the growtlr' 
vis-a-t'is the wholesaler and the expectations of large imports of foreign Duts, 
the probabilities that it would fall on the consumer have not been realised. 

Prof. Jr. G. Ranga: Is it not also a fact that due to the carelessness or 
callousness of the Central Board of Revenue raw areca nut is b'Cling made to-
pay as per weight? 

The Honourable Sir Archibald RowIa.nds: No, Sir. 

Prof. Jr. G. B.&nga: Has it been brought to the notice of the Honourable-
Member? 

The Honourable Sir Archibald:B.owla.nda: Allegations to that effect have-
been brought to the notice and the Department have satisfied themselves tbat 
the complaint was unfounded. 

Prof. Jr. G.:B.auga: Will the Honourable Member order an impartial inquiry-
into this matter? 

The Honourable Sir Archibald ltowla.nds:· I do not know what he means by-
an impartial inquiry. I have' never known my officers to' carry out these in--
quiries improperly. 

Prof. Jr. '(1. :Ranga: Is it not a fact that a suit was filed by the growers-
themselves and the judgment was given against the Government? 

The Honourable Sir .Archibald B.o1tlanda: If the judgment has been delivered 
as stated, that is the end of it. 

Prof. Jr. G. :B.a.nga: The suit was on the specific issue that, contrary to the· 
Act, duty was being collected on raw areca nuts instead of collecting it on 
cured areca nuts? 

The Honourable Sir Archibald Rowl&D.ds: I think ~  is a technical diffi-
culty about the cured areca nuts. 

Prof. Jr. G. RaDga: What steps are taken by Government to get over this· 
technical difficulty and what answer is being given to the growers? 
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The Honourable Sir Archibald Row1&nd8: As my Honourable friend knows, . 

the Department is always willing to discuss,. with the growers or with their 
very vocal representatives, any legitimate complaints that they may have. 

Shri D. P. Karmarka.r: In view of the fair admission by the Honourable 
the Finance Member in his Budget speech that the incidence of .tax has fallen Oil 
the growers, may I Imow whether the Honourable Member is prepared to give 
some relief to the growers pending the setting up of a proper marketing arrange-
ment to protect them? 

The Honourable Sir Archibald Rowlands: That is one of the matters I am 
-chewing over. 

Sri A. Karunakara Menon: In view of the fact that the Honourable ;Member 
bas admitted in his Budget speech that the grower is unable to pass on the 
-excise duty to consumers and also seeing that he is already paying a land tax, 
will the Honourable Member consider the advisability of abolishing the excise 
duty on betel nuts altogether? 

The Honourable Sir Archibald Rowlands: I have just answered th,at. 

WORKING HOURS OF GENERAL HEADQUARTERS 

1033. ·Sri N. Narayanamurthy: Will the War Secretary be pleused to ~ . . 

(a) whether Government are aware of the inconvenience caused to the 
General Headquarters staff and their families 'as a result of the working houn; 
of the General Headquarters being longer than those of the othn Depar:mpnts 
of the Government of India; 

(b) whether the recent anllouncement fixing the working hours of a11 
.civil Departments of the Secretariat from 10 A.M. to 5 P.M. will apply to 
the General Headquarters as well; and 

(c) if the answer to (b) is in the negative, do Government propose to bring 
the General Headquarters also in line W'ith the other Civil Departmellts of the 
Secretariat in the matter of working hours? 

Mr. P. Kason: (a) Yes, Sir, Government are conscious of the ;nconv:ence 
these longer hours of work and no closed holidays or free Saturday aftern.oons 
bave caused to persons employed in Defence Headquarters. In fact I am 
very conscious of that myseli. At the end of hostilities there was a reduction 
·of work in some branches of the Headquarters but not by any means in all, 
and in fact in some Directorates work has increased. It was thought therefore 
]>referable in the interest of the tax payer, to reduce personnel where possible 
-and to keep the war-time office hours, except for the introduction of a free 
Satmday afternoon. These amount to slightly less than 40 hours a week. 

(b) and (c). Although the work is still very heavy and there is much to 
be done, it has now been decided that with effect from 1st March closed holidays 
will he observed, and with effect from 1st April office hours will be those 
observed by other ~ .. In facli, however, if the work is to he finished, 
few officers will be able to work· to these hours and many clerks will' also have 
to work outside office hours. 

Sri X . .A.nantllaaayaaam A.yy8Dpl: In reply to part (a) of the question the 
Honourable Member has said that persons employed in Defence Headquarters 
nave longer hours of work than those of other Departments. May I know bow 
many hours on an average per day they work at present? 

Xr. P. Kaaon: At present it· works out on an average to slightly less than 
.10 hours, and from the 1st of April it will be slightly less than 35 hours .. 

Sri •• .A.nantbasayanam Ayyanga.r: When. does he propose extending this 
<>rder to that DepartmElnt also? 
JIr. P. Kason: I have explained that we are coming into line with other 

Departments with effect from the 1st of April 1946. 
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SUSPIOION AGAINST MR. D. W.-FRASER DISOllARGED FROIl .ARIIy 

tl034. ·Seth Yusuf Abdoola Jlaroon: (a) Will the War Secretary please 
'State whether the Government of India have ever entertained any suspicions 
against Mr. D. W. Fraser who was discharged from the Army (or his parents), 
-that they had at any time been engaged in auy activitiEs whatsoever which 
-they considered might be prejudicial to the safety or security of the State? 

(b) If so, did these suspicions originate in India, or were they communica-
-ted to him through His Majesty's Government in the United Kingdom? 

(c) Has the Central Government ever entertained any suspicions of any kind 
:against Mr. D. W. Fraser? 

Mr. P. Muon: With your permission Sir, I will answer questions 1034 to 
1038 together. 

The man referred to in these questions was an Emergency Commissioned 
Officer of the rank of Lieutenant in the Scinde Horse. There has never been 
any suspicion of any kind against him' nor -was he ever subjected to surveillance 
while a serving soldier in the field. He first began to show signs of abnormality 
in March 1941, and became more and more mentally unstable, until he had 
to be placed on the sick list in P.A.I. Command in July 1943. His disease 
was diagnosed as Schizophrenia Paranoia by the Medical-Board which examined 
him on the 23rd of that month. He was accordingly graded in medical category 
·'E' and returned to India where he arrived in the beginning of October that year. 
He was again medically boarded in Karachi on the 27th of that month. His 
·medical category 'E' was confirmed but the diagnosis on this occasion was 
Ohse;;sional ~ . The case ,,,as then reviewed by the Standing Medical 
Board at Poona who again confirmed the medical category as 'E' but changed 
the diagnosis to Schizophrenia Paranoia. I need only explain that Obsessional 
Neurosis may be said to be a mild form of Schizophrenia Paranoia, which is a 
-disease of the mind that we laymen should call a persecution complex. As 
-he had three times been graded in medical category 'E' he wa.s not considered 
-fit for military service. He was therefore relieved of military duties and asked 
-to relinquish his Commission. 

In questions 1034, 1085, 1036, and 1037 (a) to (d), the Honourable ;M:ember 
bas asked me 26 separate questions, to every one of which the answer is 
either "No" or "Does not arise". With regard to 1037 (e) the answer is 
~  he was discharged as suffering from a form of insanity. (f) Not exactly 
-at variance; the difference is a matter of degree (g) There is no reason to 
"Suppose there was a mistake. 

1038 (a) to (e). I do not think there would be any point in entering into 
discussion regarding the regulations with an officer suffering from this form 
()f obsession. 

(f) I veDture to suggest, _Sir, that this is a question which might well have 
been raised in the -first place by a private letter to me; and I would have 
-explained the position privately to the Honourable ){ember had I received the 
facts earlier. 

SUSPICION AGAINST MR. D. W. FRASERDISCHABGED FROM ABMY. 

~ . ·Seth Yusuf ,AbdooIa B&roon: (a) Will the War Secretary please 
state whether the Central Government ever made any request or issued any 
directive to the Provincial Government to take any action due to their 
suspicions? 

t Answer to thill question .laid on the table, the questioner being absent. 

:;:Fol' answer to this question, 88e answer to queation No. 1034. 
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(b) Did the Provincial Government accede to their request and take 'IOtionr 

(c) Did the action take the form of police surveillance? 

(d) If so, are the police continuing to watch and report his movements or take, 
any other measures to harass and annoy Mr. D. W. Fraser? 

(e) Have the military aut.horities ever entertained any suspicions of any kind! 
against Mr. D. W. Fraser during his SErvice in the Army? 

(f) If so, what were the suspicions? 

(g) Was he treated as a 'suspect'? 

(h) Were military officers ever used in the guise of agents P1'OvoctJt6W ill! 
their dealings with Mr. D. W. Fraser? 

(i) Was he ever placed under special surveillance with bis correspondence, 
conversation and all his movements subjected to that system of observation. 
and report which is usually considered as being the monopoly of the German 
'gestapo'? 

INTERROGATION OF MR. D. W. FRASER RY ADMINISTERING SPECIAL DRUG. 

t1036, ·Seth YUluf Abdoola Ba.roon: (a) Will the War Seeretary please: 
state if Government are aware that Mr. D. W. Fraser was sent to hospital at: 
Baghdad in order that the authorities might have an opportunity of either confir-
ming or disproving their suspicions? 

(b) Is it a fact that he was given a drug, known as the 'truth' drug, per-
haps Penathol Z, for purposes of interrogation? 

(c) How many times was Mr. D. W. Fraser given this special drug and: 
interrogated in this way? 

(d) Is it a fact that this drug has the effect of overpowering all resistance' 
of the will and compelling a person to speak? 

(e) Was the interrogation of Mr. D. W. Fraser carried out in such a manner' 
as to classify it as 'third degree'? 

(f) Was Mr. D. W. Fraser ever asked to confess whilst he was in hospital?' 

(g) Is it a fact that Mr. D. W. Fraser was hypnotized or kept under hyp-
notic influence ~ his detention in hospital? 

(h) If so, .what was the object? 

(i) How many times was he subjected to hypnosis? 

(j) Will the Honourable Member please state the method of inducing Hyp-
nosis that was employed? 

INTERROGATION OF MR. D. W. FRASER BY ADMINISTERING SPECIAL DRUG 

+1037. ·Seth Yusuf Abdoola B&1'OOJ1: (a) Wil1 the War Secretary please 
state whether any information was extracted from Mr. D. W. Fraser whilst 
he was in the hypnotic state? 

(b) Was Mr. D. W. Fraser ever psycho-analysed in hospital? 

(c) If so, will the Honourable Member please state the psycho-analyticRI 
method employed? 

(d) Did the authorities make a calculated use of terror in an attempt to 
break his spirit whilst in hospital? 

(e) Is it a fact that he was discharged from the military hospital, PooIla. 
as well as from the Army as suffering from a form of insanity? 

(f) Is this at variance with a diagnosis by a previous Medical Board'? 

+I!'or anBwer to thiB qUeiltiOD, ,ell &118Wer to queBtion No. 1034. 
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(g) Doe", t.he Honourable ~  think it possible that the Standing Med-
iical Board at ~  might also have made a mistake? 

TREATMENT GIVEN TO MR. D. W. FRASER IN HOSPITAL. 

flOSS. *Setb. Yusuf Abdoola Haroon: (a) Will the War Secretary 
,please state whether be ~  to make ~  ~ detailed report of the 
treatment given to Mr. D. \\. Fraser durmg the SIX months that he ~  
dptained in hospital including all the factors which led the Army MedIcal 
;authorities to diagnose the case as one of • Schizophrenia Paranoia'? 

(b) Was there any collusion or connivance on the part of the military medical 
,authorities in deliberately arriving at a diagnosis which they must have known 
'was false? 
(c) Is it a fact that Mr. D. W, Fraser soon after his return to Karachi 

from Poona, called at the office of the Assistant Director of Medical Services 
to inquire what the Regulations undEr which he was discharged might mean 
.and that the then Assistant Director of Medical Services refused to give him 
any information? 
(d) Is the Honourable Member:. aware that Mr. D. Vl. Fraser still does not 

know what is meant by those Regulations? 

(e) Does he propose to ask the Director of Medical Services in India to 
:furnish Mr. D. W. Fraser with a copy of the extracts from Regulations M. S. A. 
(i) 442 and Appendix 13? 
(f) What further action, if any, has been taken or is contemplat.ed with 

reference to Mr. D. W. Fraser since his invalidment from the Army by . either 
the Civil, Military or Medical authorities? 

ExPENDITURE ON PuBLICITY AND BROADCASTING 

1039. *JIr. VadilaJ. Lallubhai: Will the Honourable Member for Information 
and Arts please state: 

(a) the expenditure in various constituents of the Informa.tion and Arts 
Department in Matters of publicity and broadcasting, etc., as between the 
English Section and Indian Languages Section, separately (i) in 1939 (ii) in 1942, 
and (iii) at present; 

(b) the strength of the staff both officers a.nd clerical as between the 
English Section and Indian Languages Section, separately (i) in 1939 (ii) in 1942 
and (iii) at present; , 

(c) the expenditure alloca.ted for (i) Research and Reference Division, (ii) the 
Field Publicity Organization, and (iii) Publications Division; 

(d) the nature of the work that the Field Publicity Organization is doing; and 

(e) if it is a faet that the Field Publicity Organization is carrying on anti-
Indian propaganda? 

The lIonouraJ>le Sir Akbar lIydarl: (a) I lay a statement on the table: 

(b) It is not possible to divide the staff according to Indian and English 
Languages as most of it works jointly for both the languages. 

(c) (i) Rs. 3,58,700; (ii) Rs. 27,11,600; (iii) Rs. 2,97,200. 

This is the probable expenditure during 1945-46. 

(d) and (e) .. I would refer the Honourable Member to my speech on the 
cut motion in respect of this grant on March 12th. 

+For answer to this question, /Jet answer to qUe/J'tion No. 1034. 
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Statement 8howing the . ~  on various CO'MtituentB oj InJormation and Am 
Department in matter8 oj publicity and brotJdcaBting a8 between the Indian aM 
Engli8h Longuage8 Section. 

1939 1942 1114S 

-
Indian English Indian English Indian English 

- -------- ,..--.--
All.India Radio 5,45,703 1,34,686 9,11,7751 1,65,29.4 24,77,234 2,47,178 

Preas Infollnation Bu· 
reau 15,500 42,100 92,100 1,21,800 1,56,200 2,20,504) 

Publications ~  I ... ~  . .. 1,65,500  1,33,700 
I 

There are no sections on linguistic basis in the other constituents of the Department. 

Sri )[. Ananthasayanam Ayyangar: May·l know if the person in charge of 
the Field Publicity Organisation was the man who was in charge of the 
National War Fund? 

The Honourable Sir Akbar Hydari: For some time he was. 

Prof. N. G. Ranga: May 1 know if it is a fact that one or two officers, who 
are in charge of the :Field Publicity Organisation, are now going about from 
Member to Member of the Legislative Assembly trying to persuade them to 
restore this grant again? 

The Honourable Sir Akbar Hydari: 1 have no information. 

Prof. N. G. Ranga: Will Government take steps to see that these gentlemen 
are not allowed to carryon this sort of propaganda? 

Sri )[. Ananthasayanam Ayyangar: Not merely propaganda. 

The Honourable Sir Akbar Hydari: As servants of Government they have 
no business to go round making any sort of propaganda of this nature. 
Prof. N. G. Ranga: Will the Honourable Member make enquiries whether 

they are carrying on such propaganda, or not? 

The Honourable Sir Akbar Byd&ri: ~ . 

Sri )[. Ananthasayanam Ayyangar: Does the Honourable ~  propose 
giving effect the cut motion that has already been passed so far as this Depart-
ment is concerned? 

The Honourable Sir Akbar Hydari: I have given effect to it. 
Sri )[. Ananthasayanam Ayyangar: Has he already disbanded any portion 

of his Department? 

The Honourable Sir Akbar Hyd&ri: No, Sir. 
Sri )[. An&nthasayanam Ayyangar: The Honourable ;M;ember said that the 

person in charge of the National War Front was for some time in charge of 
the Field  Publicity Organiza.tion. Was he in charge of the Field Publicity 
Organisation for some time only, and he is not there now? 

The Honourable Sir Akbar Hydari: As I said in my speech the National 
War Front was converled into the Field Publicity Organization and the officer 
in charge of the National War Front became in cbarge of the Field Publicity 
Organization. 

Sri •• A ~  What are the qualifications of "that man? 
May I know if he is a graduate at least, or is he well·versed in Economics or 
Rural Uplift work? What special qualifications that gentleman hal? 
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The Honourable Sir Akbar Hydari: I have to mention his name because, 

1 think, if I do Members opposite will know his qualifications. He is ;M;r. 
Rashid Ali Beg. He has good educational qualifications, was ,sheriff of Bo,mbay 
ap.d took a notable part in the city's municipal life. 

Sri •. Ananthasayanam Ayyangar: Is it not a fact that he is not even a. 
matriculate? 

(No reply was given.) 

Kr. President! Next question. 

1040. Withdrawn 
GRAXT OF PRIORITIES FOR PASSAGES ABROAD 

1041. lI<Kr. Vadilal Lallubhai: Will the Honourable the Home Member 
please state: 
(a) the present basis of granting priorities for passages abroad; 
(b) whethu Government are aware that there is favouritism practised in 

the granting of these passages; . 
(c) if it is a fact that Government grant priority passages without any dis-

crimination between persons who propose to go abroad for 'a first-hand knowledge 
of industrial technique and others; and -::. 
(d) whether Government propose to, give an assurance that priority will be 

given for such passages to such industrialists who propose to go abroad for a 
first-hand knowledge of industrial technique? 

The Honourable Sir, John Thome: (a) Passage priorities are granted in 
accordance with the schedule of priorities, a copy of which is placed on the 
table of the House. 

(b) No. 

(c) No; persons who wish to travel to the United Kingdom in order to 
obtain firl':t-hand knowledge of industrial technique are eligible for priority III 
or .priority V-e if so recommended by the Department concemed--either the 
Industries and Supplies Department or the Commerce Department. 

(d) Does not a.rise. 

I.KSTRUCTIONS FOR COMPLETING FORM A. 

Note i.-Rp.f. item i (a).-The applicant is the Jrerson responsible to the shipping or 
Travel Agent for the passage money of the party, either in the form of cash or certificate. 
See note vi below. Sur.came in Block Capitala. . 

Yott ii.-Ref. ,re';'" 1 (b).-If you are likely to leave your present address before 'you 
reeeiYe orders to ~  it is better to have correspondence addressed to your Travel or 
Shipping Agent. 

Note il'.-Ref. item 2.-Priorities are not allotted to young persons under 18 years of 
age but to their guardians. 

Note v.-Ref. item. 4.-Against this item is nlquired information as to the target date 
by which the alliilicant must leave India or reach the U. K., as the case may be. 

Note vi.-Ref. item. 5.-(a) If the coat of your passage is to be defrayed by Gowrn-
mem (other than on Lee Commi88ion a/c) a certificate from the authority concerned, 
accepting responsibility, must be ~  and sent to your Travel Agent/Shipping Com-
pany's Agent. . 

(bl If you are a Lee Commission passenger,' the necessary-FolT.l of authority must be 
ohtained from your Financial Controller and sent to your Travel Agent/Shipping Company's 
~~ . 
(c) You will not be allo_d to embark without a passage ticket obtained from your'Travel! 

~  Agent . 

. \'ote 7·ji.-If you wish to be certain of a return passage, you are &dvised to apply to 
the local National Service Advisory Committee for a Key Leave vacancy. Families are not 
given riltum passage. 

" OfficiaiR should ~ ~  the normal official channels. Non-Officials should 
anply to the National Service Advisory Committee of their area. Families of persona granted 
Key leave, whether by sea or air are entitled to sea ~  01). the same priority. Familiel 
~  sail. in advance if desiYt:' ~  if shpping is ~. 
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NOle viii.-Sea passages cannot be allotted to women who are more than 5 monthll preg /' 

nant. 
Note iv.-Ch,ildren's attendants must be of Non-Asiatic domicile. 

Note .:z:.-In additibn to this application you should register with a Travel Agent, or 
'Shipping Company's Agent. Agents iuue p&88llge tickets, labels, etc., and call passengep 
to  port of embarkation. 

Note .:z:i.-PaBSages for Defence Services personnel and their families are dealt with by 
00. H. Q., A. H. Q., or N. H. Q., as the case may be. Applications for these should 
~  be submitted to the Home Department. _ 

.Vote .:z:ii.-Persons making false sta.tements on Form A, render themselves liable to 
prosecution under Sec. 182, Indian Penal Code. . 

~  :-The cllain ()f responsibility in the allotment of sea paBSage to the United King-
dOn! is as follows:-

The Civil Passage Controller allots priority. He formulates and present!! . shipping 
demands before the Sea Passages Board which is a joint civilian services orgauisation, alld 
in relation to the shpping availability the basis of allocation is agreed. Detailed allocation 
to individual ships is fin!lr!.ised by War/Sea Transport and Deputy Civil Passage Controller, 
Bombay. The latter nommatee 'indivdual civilian passengers from his waiting lists. Ship-
piQl, Agents then issue directly or through Travel Agents embarkation orders and allot 
~ . ~  10 days' embarkation notice is giV'aD to passengers. 

Inquiries regarding the allotment of prinrity should be addressed to the Civil Passage 
Controller. .All other inquiries should be addresB'ed to Tra.vel Agents, who by close liaison 
wit,h Deputy Civil Passage Controller in B()ffibay are aware of your position on the waiting 
list. As ~  name progreeses towards the he&d ~  they can indicate in general 
termR when your embarkalion orders are likely to be issued. t 

.\pplications for Air Passage e.:z:·India. (other than Key Leave) for ~  reasons should 
be made t() the Civil Secretary, Air Priorities Board (India), New Delhi, through the 
Commerce Department or ~  of Industries and Sunplies. Ot.bers may anply 
direct. - " -' 

Applications from the families of Service personnel should be made to Naval Military or 
Air Force Headquarters. ' 

If you ~. it neceuary to postpone your claw of sailing you are requested ~. infonn 
the peputy: CIVlI ~  ~  Bombay as early as possible. Last minute carit'ellations 

~  consldera.ble mconvemence to substitutes who must frequently ~ otrered berths at 
VE'rv short notiee. 

APPLICATION FOR PRIORITY PASSAGES TO THE UNITED KINGDOM 

P ARTICULARB 

lIefore completing this form, read carefully the instructions inside:' 

1. la) Name of applicant. 
(see note i) 

-[SumaDle in Block Capitalsl 

(b) Full postal address in India with telegraphic address 
(if any), to which informatio'n and instructions are to 
be sent. 

(see note ii). 

2. ~  of all individuals -for whom passages are requirecl 
shOWing ~  sex IU;ld relationship. (SM' note iv). 

~. Month in which pa8B&ge is preferred. (See note v). 

-4. ~  for payment of passage' money. 
(See note VI). 

1'i AI!Y . special reasons not covered by the schedule of 
prlontles. 

6. Name of Travel Agent employed. 

7. ~ ~  prepared to accept troop deck accommodation. 
If thIS I!\llsures earlier p3BB1ge (applicable to European 
malea below 30 only). 

. ... ~ 

, ; 
, .. 

( 
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8. Any preference as to port of" embarkabion: . - . 
I declare .that t<> the beijt of my k,nowledge and belief 
th'" above ~ are correct. 

Date ............................... .. 

Stati01I .......... ·4· .. •• ............ . 
Signature .................. ··········· .. ······ .. 

Un completion, this form should be submitted to: 

The Civil Passage Controller, 

Government of India; 

Home Department, 

New Delhi. 

SCHEDULE OF PASSAGE PRIORITIES 

Although the schedule of priorities for passage to tha United Kingdom as p:ublished. on 
12th February 1945 remains substantially unaltered it ha!, been .found necessary In the hght 
of experience to subdivide certain ~ and to add mstructlons to others. 
Key LeaYe has been included in the schedule as Priority V (b) and the whole has been 

divided into two main Groups, viz., Group A-those for whom it, is expected ~ . ~
tion will always be available each month and Group B---those who, untll the shlppmg sltuatle:! 
improves, must remain on the waiting list. 

The amended schedule is given below :-

GROUP A. 
PRIORITY I 

Government servants on duty and non-official travelling on Government buaine88 or certi· 
fied by Government to be travelling for a purpose 8888ntial to the war effort. 

Applications under this category must be supported by a certificale from the Govern-
Dlent Department concerned stating the latest months by which the applicant must leave 
India if the ~ of the journey is to be achieved. 

Families cannot travel under this priority unless the head thereof is to be out of India 
{or at least B months. 

PRIOIUTY II 

Persons on whose behalf it is certified by a. Provincial Medical Board that early pasaage 
is ~  to sa.V'e life or reallOn. 

PRIORITY III 

P"r80ns certified by Government to be travelling in the national interest or for further-
~  of the war effort or persons travelling to join certified appointments in tim United 
Ktngdom. 

~  under this <;ategory .will state the m6nth in which the applicant must leave 
IndIa If the purpose of the Journey IS to be achieved. 

Families cannot travel under this priority unless the head ~  is to be out of India 
(,or at least 8 months. 

Applications must be submitted through the Government ])"partment concerned or the 
National Service Advisory  Committee as the case may be. 

PRIORITY IV 

Persons on whose behalf it is certified by a Provincial Medical Board that early passage 
is ~  to save permanent impairment of health .• 

'fhis priority i. divided as under :-

(a) Those certified·as most urgent. 

(bj Those certified as very urgent. 

(c) Those certified as normal. 

PRIORITY V 

~  Government SIlrvants and their families recruited from the United ie d 
tract guaranteeing repatriation whose contracts have expired or been term' ~  °d 
not qualify for Priority I or III. Ina an 

~  Key Leave OtIiciaIa and Non-ofticials and their &Cl'mnpanying families. 

on COD' 
who do 
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(e) C'ODIpu1iOD&te __ (higher): Uoaocoppanied'Xey'Lean f-.mlli.. ' 

Id) Retiring civilian. ~  or ~ ~  and '''ir. funiliea wh.o' ~ ~  .. ded 1,,-
Provincial GovernmeDta/Natlonal Service Advlaory Committees for thiS prlonty. 

(e) Perlon. traYelling on urgent busineai whose application is supported by a Governmen" 
lleIJllrtment, 

GROUP B. 

PRIORITY VI . 
(al Children betwe\ln 12 and 16 with their guardians going to the United Kingdom for 

education and who normally haye secured vacanoies in educational institutions. 

(b) Children between 8 and 12 with their guardians going to the United Kingdom for 
education. 

(c) Adults going to United Kingdom for higher education. Applications must be supported 
by rroof on admission to a University, Technical Institution, etc. 

(d) Childrea between Ii anJ £ witb their guardians going to United Kingdom for edu-· 
cation. 

(e) Compassionate cases who do not qualify for V (c) 

(See note IV.) 

PRIORITY VII 

Retiring civilians (Official or Non-Official) and th-air families who do not qualify for 
priority V (d). 

PRIORITY VnI 
Those applicants who do not qualify for a higher priority. 

lIlr. Vadilal Lallubhai: Is it a fact that many technicians have not been 
given priority passages? 

The Honourable Sir John Thome: There are a great number of people of aU 
classes who have not been given priorities high enough to get them away, but 
if technicians are eligible under either of the priorities I have mentioned they 
have a very good chance of getting a passage. 

1Ir. K. a. Neogy: What is the position of the Government scholarship. 
holders who want to go abroad for technical training in the list of priorities? 

The Honourable Sir John '!'horne: I believe Sir, subject to correction, that 
8 number of them get priority III, which is a very high priority. 

1Ir. V.dUal LallubUJ.: Will the Honourable Member look into the matter 
if instances are brought to him? ' 

The Honourable Sir John Thome: Certainly. 

1Ir. PreaideDt: Next question. 

DACOITIBB COKMITTBD IN AJMER-MEltW AltA 

+1042. ·Pandit Ilukut Biharl Lal Bhargava: Will the Honourable the-
lloIne ~  please ~  

(a) hoWi many dacoities have been committed in A ~  within the 
last two years, the names of the villages in which they were committed, and 
the loss of men and money occasioned in each case; 

(b) how many such dacoities have been traced and the culprits brought to 
book; 

(c) the 'strength of the Dacoity Forces maintnined, the work so far done by 
them, anu the amount of money (xpended on their maintenance; 

(d) if any of the dacoitics have thus far remained un traced , and the r€'ar,;ons 
therefore; 

(p) ~  tn recent <1Rcoities and cm thc ~ of Government to "Rec-
f;vely ~  t\c !'.n:ne, how mnnr ~  were received for grant. of gmt 

~ ~  {or self-defence; how many such Rpplications were either ref1lsed 0(' 
tt"3.nted; 

A ~ ~ ~  being absent. 



_ .~ .... ~ ~  m +f,"'" 
~  (!! ~ ~ ~ ~ the ~ ~  ~~~  ~ ~~ ~ the ~ for 

(g) whether Government propose to relax their policy for the ilsue of gun 
liceDC81 under the present circumsiances of dacoimes prevailjng in Ajmer-
Kerwar.; if ~  why not? 

".l'he HoIlourable Sir .JoIm Thome: (a) Beven. A statement is laid on the 
table. 

(b) No case has yet resulted in the conviction of the culprits. Five cases-
are still under investigation. In two of these, arrests have recently been 
made and arms and some st<>len property recovered. It is hoped that theY. 
will end in oonviction. 

(c) No specialdacoity forces were employed. 

(d) The investigation of two dacoities [Nos. (1) and (2) shown· in the state-
ment] have been closed as untraced. In the first of these absconding 8an8is 
were strongly suspected but when arrested they were not identified by the 
complainant. In the second case a number of absconders some of whom have 
since been killed in encounters with the police, were strongly suspected to ha.ve 
been responsible. Investigation will be resumed should any of the suspected 
absconders be arrested. 

(e) Six. Licences were granted to five applicants. 

(f) Because the applicant did not satisfy the licensing authority that his 
possession of armt:! would further the purpose for which he made his application. , 
(g) The policy in this respect is already liberal and licences are freely grant-

ed to respectable and resourceful persons in villages, who can be trusted to use 
their arms in protection of their own and their neighbours' houses. 

I i  1 

State_nt SMtoing tAe yt.ar number 01 dacottiu committed in ~  vil14gu in Ajmer •. 
M ~  and tke loB8 01 men and money inooWea 

-
1 ! 3 4 5 . 

Number LOIS LOIS 
y .... of Namea of villagee in whieh of or 

daooitiel CClDPQitted uaeD moo.". 

- - ~. 

B.. 4. p. 

1144 . · NU (1) Road docoity near village 
~  Police Station-Bhinai. 

Nil 15 0 I. 

11&5 .. · 6 {I) Village B._tmal, Police Nil 82,893 7 t; 
Btatioo-Ja_ja. , -

IN8 to date • 1 (3) Village Ara.rka, Police Station- NU 825 0 • Gepl. 

(4) Village Bhagwanpl1l'&, 
Station-Pushkar. 

Police Nil iSlSO 0 0 

(IS) Village Morajbari, Police fltation- Nil 7,958 12 0 Naairabad. 

(6) Village Karel, Police Station-- Nil 9,573 2 0 Puahkar. 

(7) Road da('oity near village Bom- Nil II 12 0 dl\l1TarRo, PoFce Station·Bhiuai, 
Makarwali and Picholian. 

1---- ------
TJt'\1 · 'I IOJ".!1 0 
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EUUx.sION· OBDBB PROHIBiTING MR. SRI R.ut: AGAR .rC) ~  'M:How C'ANTT .. ' ;' 
.tl043.-*Pandit Kukut Bihari Lal Bhargava: (a) Will -the War Secretary 

please state if it is a fact that Mr. Sri Ram Agar, SOn of Moti Lal Maheshwari, 
is a resident of Mhow Cantonment, where he holds house property and where· 
his family has been residing for a very long time? 

(b) Is it a fact that in connection with the disturbances of August, 1942, 
the Commander, Mhow Area, by his order No. 3169-S., dated the 7th Sephem-
her 1943, expelled  Mr. Sri Ram Agar from, and has forbidden his entry into, 
){how? 

(c) Is it a fact that this expulsion order has 110t so far been cancelled? 

(d) In view of the altered political Kituation in the country, do Government 
DOW }lropose to take st€ps to cancel this order against Mr. Sri Ram Agar's 
.entry into }4how? 

JIr. P. Mason: (a) Yes Sir; but he himself holds no immoveable property 
in Mhow Cantonment. 

(b) Yes, Sir. 

(c) and (d). The order has now been cancelled. 

TEST FOR :MINISTERIAL STAF]!, IN INCOKB-TAX Ol!'l!'IOES ur BIND 
~. *Seth Sukhdev: (a) Will the Honourable the Finance Member 

be pleased to state whether it is a fact that the Income Tax Commissioner, 
Bombay, introduced a test for ministerial staff in Income Tax Offices in Sind? 

(b) Is it a. fact that clerks in the lower grade irrespective of age or SE-rvice 
were requirEd to appear for the test? 

(c) Is the Honourable Member aware that under the Government of India, 
Home Department Office Order No. 44-2-5-S. T. S.(s), dated the 21st June 1945, 
clerks below the age of twenty-five only may be required to appear for a test? 
If so, why were these orders ignored by the Income Tax Commissioner, 
:Bombay? 

(d) Is it a. fact that papers in the test consisted of (i) ~  and 
Precis-writing, etc., (ii) Arithmetic, and (iii) Office routine procedure? 

(e) If the reply to part (d) above be in the affirma.t.ive, why were the first .~ 

two subjects included, since the emploYEes satisfied the miniwum educational 
fluaIifications? 

(f) Do Government propose to afford relief to the affected staff by cancel-
tation of the resultjl of the tests so held? H not, why not? 

lIr. B. O. A. Oook: (a) Yes. 

(b) No; permanent Lower Division clerks officiating in the Upper Division 
&nly were so required. Other permanent clerks desirous of being considered 
fQr promotion were also permitted to Bit. 
(c) No such order would appear to have been issued by the Government of 

India, ~  Department. The latter part of the question does. not arise. 

(d) Yes. 
(e) As indicated in my reply to part (b) of the question, the test was held 

with a view· to selecting clerks suitable for promotion or retention in the 
higher grade aDd a test in these subject.s will give a good indicatipn as to such 
suitability. 

(f) No. The Honourable Member's attention is invited to my reply ·to part 
ff) of his question No. 940, on the 13th March, 1946. 

t Answllr to this qnesMon laid on the table. the ,!uestiODet" being abeent. 
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CERTAIN POSTS FILLED BY MllSLIMS THROUGH FEDERAL PUBLIC SERVICE 
'COMMISSION ' 

t1045. *Nawab Siddique Ali Khan: (a) Will the Honourable the ;lIon.... 
Member please state the total number of posts in Class I and II Services of the 
Government of India and other such posts that have been filled by the M;uslims 
through the Federal Public Service Commission without a written compeiitive 
examination during the past one decade, and the qualifications 01 the persons 
selected for each such post as compared with those candidates that have ~ 

been selected by the Commission? 

(b) Will Government kindly lay on the table a full and complete list of all 
the candidates that applied from time t.o time for all such posts with thl! 
qualifications against each name and a separate list of those selected for eaeJa 
of the vacancy that has been filled? 

"J."he lIonoarable Sir .JohD ThorDe: (a) and (b). To compile this informa-
tion would mean an immense amount of labour for the Federal Public Serviee 
Commission and I do not think the value of the results would, justify my 
asking the Commission to undertake it. 

MUSLIM REI'RESENTATION IN CENTRAL GOVERNMENT DEI'ARTMENTS 

t1048. *lfawab Siddique Ali lDlaD.; (a) Will the Honourable the Finanee 
Member please state the total number of officers in the' Finance Department. 
Civil, Military, Supply, Food, etc., showing, separately, the number of . ~ 

Secretaries, Deputy Secretaries, Under Secretaries, Assistant Seeretaries, 
Superintendents, Financial Advisers, etc .. and indicate clearly the number of 
Muslims in each cadre? 

(b) How far and since when Government have been making efforts, if any, 
to send up the Muslim rat.io to the statutory figure as required to be maintained 
by the Communal Award in the Constitution of India? 

(c) What is the ratio of Muslims in the Ministerial Establishment of the 
Home, External Affairs, Political, Commerce and Finance Departments of 
the Government of India now, and how far does it fall short of the statutory 
minimum? 

(d) Will the Honourable Member pleBse state when and how he proposes 
to make up this deficiency in the strength of the Muslim officers of the Govern-
ment of India as a whole, generally, and in the Finanee Department particularly? 

JIr. B. O. A.. Oook: (a) A statement giving the required infonnation ia 
placed on the table of the house. 

(b) As these postA; are filled by promotion, the communal ratio rules do not 
apply: but I would assure the Honourable Member that every opportunity is 
taken of according adequate representation to minority communities in these 
grades. 

(c) A statement giving tlie infonnation as regards the Finance Department 
is phiced on the table of the House. The percentage of Muslims in the Minis-
terial Establishment in the Finance Department and its Divirions as a whole 
is 22.88. As regards other Departments of the Government of. India the ques-
tion may be put to the Honourable the _ Home Member. -

(d) The qlJestion regarding the Muslim Officers of the Gcvernment of India 
al a whole may kindly be put to the Honourable. the. Home Member, As 
regards the Finance Department. every endeavour IS bemg made to make up 
the 'sman deficiency in the recruitment of the Muslims to the Ministerial Estab-
lishment, 

t Answer t4) ~ onest-ion laid on fhl' t,hll', thl' '1uestioner being I\.bpent 
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(STATEMENT II) 
81a1e'fIMnt ,harDing 1M percmlage 01 MUIli"" in 'he MinilwiaZ E,tGbUIlafMnl 01 cAe PtfUlMt 

Department and ill tIariouI Brrmche. 

No. 66 . 
Bl'anches of the Finance Department Total strength Muslims Percentage 

1 2 3 4, 

-------_. 
1. Finance Department (0. B.) and Finanoial 

Adviser (Communications) 283 65 22'96% 

t. Food Finance 26 9 34,'6 % . 
.3. Supply Finance 224, 61 22'76% 

4,. Military Finance 4,00 93 23'3 % 

~. Central Board of Revenue 188 38 20'21% 
-----
Total 1,121 266 22'83% 

Percentage required ... 26'00% 

Shortage ... . .. 2'87% 
-

SECRET CIRCULAR BE TURNING OUT FROM .Am.l:y POLITICALLy-MINDED INDIANS 

tl047. *Pundit Thakur Das Bhargava: (a) Will the War Secretary kindly 
state if it is a fact that Doctor lV{ajor General O. Buen of the Indian Axmy or 
any other Army Officer has issued a secret. circular with the objEct of turning 
out from the Army politically-minded or patriotic Indians or shadowing them 
while in the Army? 

(b) Has the attentioll of Government been drawlf to the front page of Tef, 
dated the 2nd March, 1946, where such a piece of llews has appeared? 

~ Will Government kindly lay the circular, if any, on the table of the 
ROHSb? 

(d) Are Government aware that the Army Officers consider political.minded-
ness or patriotism in an Indian to be a crime? 

(e) Have any persons SErving in the Army been penalised or turned 011t for 
being patriotic or for entertaining particular views on politics? 

Mr. P. lIIason: (aJ The letter to ~  the Honourable Member presumably 
refers is a confidential document, the object of which is to exclude from the 
-fighting services those subversive elements of the population which exist in 
-every country. I do not agree, Sir, with the implication that the words 
•. Subversive" and "patriotic" are synonymous. 

(b) Yes, Sir. 

(c) No, Sir. It does not appear to be necessary. 

(d) No, Sir. The view of the Army to-day is t,hat: "Every Indian worth 
the name is a nationalist". On the other hand service personnel are not per-
mItted to take an active part in politics, nor to attempt to seduce their 
comrades from their duty. An extract from the Regulations on the subjecti 
is placed on the table. 

(e) No, Sir. 

fi.:;;tract If'fJ''' the R8gulation, lor the Ar",1I., in India. 
No person lIubject to military law or any member of the ~ or women's service. 

whill'! Mlrving in India or with the Armed Forces of the Crown in the field is permitted to 
'p\!lak or appear on the platfonn at, or take any active part in, any meeting or demonstra-
tion held for party or political pUrpOBl'II, or act a8 a member on a candidate's election com· 
mittee or in any way actively to prosecute a ~ interest. Or to belong to or 

t Answer .. tbla qa_ioJ!. ~  on the table, the questioner being a!Jsent. 
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subscribe in aid of any p(,lit ieal association or ~  until ~ or .she has retil'ed ?r beeD 
discharged, or in the case of a field marshal, until he has rehnqUlshed, any appomtment 
which he may be holding. 
No person subject to military law' or any member of the nurs.ing or ~  service may. 

whit .. serving in India or with the Armed Forces of the ~ In the field, Iss1!-e an address 
to electol's or in other DlanIle!' publicly announce himself/herself. <)r allow hlml!l!lf/he1'l!elf 
to be publicly announced as a candidate or as a prospectwe candidate for election to any 
legislature, legislative assembly, municipality or other public body. 

This rule shall app!y to oflicerR and soldiers, of the. A. F. (I), I.T.F., A.l;R.O., and 
Indian Supplementary Res(;rve only when 'they are embodied or called up for seTVlce m war. 

No election agent or any representatiw, whether paid or unpaid, of any candidate, or 
prospective candidate for election to any legislature, .legislative assembly, municipality or 
other public body shall be allowed into any regimoental lines, barracks. military establish· 
ment (lr other p1&ce ""here persons subject to military! law are living or working for the 

o purpose of holding a meeting or debate, making an election address or distributing elt'ctioneering 
literature. 

PBoJI'INBNOB TO CONGRESS MEMBERS OJ' CENTRAL ASSEKBLY ON CINmu. ScREENS 

1048. *Ohoudhury Md. Abld lIuuain: (a) Is the Honourable Member for 
lDformation and Arts aware of a letter under the heading .. ~ 

published on page 4 in the Dawn., dated the 28th February 19461 
(b) Is it a fact that only Congress Members of the Central Assembly, as 

alleged in the letter, were photographed and flashed on Cinema screens? If 
so, why? 

The llODourable Sir .Akbar lIydari: (a) Yes. 

(b) No. 

MUSLIM REl'RESENTATION IN AOOOUNTANT. GENERAL,S OFFIOE, BmAB 

1049. *Ohoudhury Jld • .Abid lIU88&in: (a) Will the Honourable the Finance 
Member please state the ratio fixed for j\Iuslims in the Office of the Accountant 
General, Bihar? 

(b) Why was this ratio not revised after the separation of Orissa, when 
there was a consequential increase in the percentage of Muslim population in 
Bihar? 

lIr. B. O • .A. Cook: (a) The ratio fixed for Muslims in the Office of the 
Accountant General, Bihar is 10 per cent. 

(b) After the separation of Orissa, the percentage of the Muslim popula--
tion to the total population in Bihar increased from 11·3 to ~  only. As the 
increase was small, it was not considered necessary to make any change in 
the existing ratio. 

REPEAL 01' ARKS ACT 

tl05O. *1Ir. DebeDdra La.l Kh&D: Will the Honourable the Home 
~  be pleased to state: 

(a) Whether Government are aware of a long-standing demand by the publio 
for the repeal of the Arms Act; 

(b) the attitude of Government to such demand; and 

(c) what steps Government propose to take for according increased facilities 
for the use of firearms by the adult population of the country? 

The lIOIlourable Sir John Thome: (a) The matter has from time to time been 
brought up in the Legislature but I am not aware that there is any great publio 
interest in it. 

(b) Go'\"ernment are ,pot prepared to remove from the Statute Book all 
provisions for the regulation of arms and ammunition. 

(c) None, Sir. 

t Answer to this quest.ion laid on the table, the questioner being absent. 
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.~  or' ARMY, XAVY AXD .\IR FORCES 

~ . *Kr. Madan Dhari Singh: (a) What steps has the War .Secretary taken 
to Indianise the Army, Navy and Air Forces? 
(b) Do Government propose to give a time-limit by which the Army, Navy 

and Air Forces will be' fully Indianit>ed? 

lIr. P. Mason: (a) I invite attention of the Honourable Member to ~  
communique on the subject issued on the 22nd October 1945 a copy of whICh 
is laid on the table. 
(b) The R.I.A.F. is a purely Indian Service. As regards th.e R.I.N. and 

the Indian Army, it is impossible at' this stage to quote any defimte ~ . The-
progress of nationalisation will depend on the number of young Indlau cadets 
coming forward aud the views of the Government of the future. 

PRESS COMMUNIQUE 

PUBLIC RELATIONS DIBI:CTOJUTI:. 

GmiilB.AL ~ A .  INDIA 

New Delhi, Octo beT Zl, 1945. 

NLVI Delhi Oct. ~  Government of India have had under consideration tor some-
time the policy to be followt'd ill the future officering of the Royal Indian Navy, the Indian. 
ArID) and the Royal Indian Air Force, and in agreement with Hia MajNlty'. Government 
havp. made the following decisions. 

file grant of permanent commissions in the Royal Indian Navy and the Indian Army 
will. III ~ be restricted to Indians and to other persons domiciled in India who aN-
subjects of His Majesty's or of a Prince or Chief in India. 

'fhe recruitment of officers to the Royal Indian Air Force is already subject to this 
restriction. As a temporary oaxpedient. however, and in order to meet immediate needs, it 
has been decided to offer 40 regular commissions to European officers of the R. 1. N. Reserves. 
This will en .. ble the R. I. N. to obtain officers of intermediare seniority with war experi-
ence a category to fill which, a sufficient number of Indian officers is not at present avail· 
able. 

It will be generally recognised that thoa three Indian Services will still require a quota 
of British officers until such time as there is an adequate supply of qualified Indian officers 
completely t.o fill all grades in the officer cadre. It has be'an decided therefore that British 
officerti for service in the three Indian Services shall hereafter be obtained by 8'acondment ot' 
attachment from the Royal Navy, the British Army and the Royal Air Force respectiwly 
for 80 long as may be found necessary. 

The quota of seconded or attached British officers of the three Indian pervicea will be· 
aY8tematically and progressively reduced as Indian officers 'become available. 

Certain matrers arising out of these decisions such as the duration of periods of second· 
ment or attachment of British officers from British Service8, and the tel·ms and condition. 

~  whi('h such officers will serYe are being examined by the Government of India iu 
conjunctioll with His Majesty's Gowmment. '  , 

These decisions do not affect the pOBition of regular British Officers alread.Y holdint;: 
pcrnliUlent commissions in the Royal Indian Navy and the Indian Army. 

AERODROMES CONSTRUOTED DURING THE WAR 

1052. *Mr. JIa4m Dhlli Singh; Will the War Secretary be pleased to state-

(8) the number of aerodromes constructed during the wal; and 

(b) the number of aerodromes to be maintained, and al&o their locations? 

JIr. P. Mason: (a) 240. 

(b) The number of airfields to be maintained post-warilDd their location has 
not yet been definitely decided. 

RETIRING PENSION OF MEMBERS OF I. M. 'D; GRANTED EMERGENOY COlOlIBBIONS 
1053.-*Kr. Kadan Dhari Singh: (a) Will the War Secretary please state th& 

provision regarding retiring pension of those members of the 1. M. D., who. 
were granted emergency commission in the I. A. M. ,C.? 



St& ~ . A . ~~  [19TH MA.R. 1W1 

(b) What is the basis of computation of their retiring pension? 

(c) Will it be the same as for Allied Branches of fighting services where 
,people were commissioned from the ranks or like I. A. M. C. of the different 
sectioll, viz", Ambulance Section, Nursing and Clerical Section? 

.} 

(d) If the answer to (c) is in the negative, what are the grounds for the 
differential treatment? 

(e) Is it a fact that I. M. D. of the Indian Cadre and 1. M. D. of the 
British Cadre were amalgamated on the basis of the same pay, allowances, 
etc., and both the cadres were named as combined cadres (Special Medical 
Section)? . 

(f) Is there any difference of pay betwe€O the Indian Cadre and the British 
Cadre of the combined cadre holding the same length of services? If so, what 
are the grounds for the differential treatment? 

(g) Is it a fact that this old 1. M. D. (Special Medical SEction) is going t<t 
be abolished in the Post-war Reorganisation Scheme' of the Army Medical 
Department? 

(h) What will be the pension rate of the Indian and Anglo-Indian Members 
·of the same length of service? 

Mr. P. JIasoa.: (a), (b) and (c). The question of retiring pensions for mem-
bers of the LM.D. granted emergency commissions in the LA.M.C. is being 
examined in detail, and until this matter is decided, it will not be possible to 
·provide the information which the Honourable Member requires. It is hoped 
-that a decision in the matter will be reached shortly. 

(d) Does not arise. 

(e) Yes, Sir. 

(f) There is some difference between the pay of the two cadres at corres-
ponding years of service which has arisen through the amalgamation of two 
~  cadres with different ternlS of service and different qualifications before 
amalgamation. 

(g) The future of the Army Medical Services is not yet decided. 

(h) The matter is being considered as I have stated above. I may however 
·add that Indian members may elect to draw pension under the British Cadre 
.rules. . 

Prof. N. G. :B.anga: In regard to part (c) how long will Government take 
;to decide this question? 

JIr. P. JIaaoD.: I am afraid I cannot see into t,he future . 

. Prof. N. G. Banga: Are Government considering this matter? 

Mr. P. JIaaon: Yes, Sir. 
Prof. N. G. B.a.nga: For how long have they beEn considering : his? 

.lIr. P. MalOn: Since t.he end of hostilities. 

:.Bjt. N. V. Gadgil: Will it go on till the beginning of another war? 

"JIr. President: Next question. 

::PACT BETWEEN 8m REGINALD HA.;XWELL AND MR. P. C. JOSHI I'OB ANTI-CoNGBlIS 
hoPAGANDA 

10M. *Sr1ju\ Satll Damodar Swmop: (a) Will. the ~  ~  Home 
Member plea..e atate if it is a fact that some understandmg was arrived at or 
;BOme written or unwritten pact was made between the ~  Member Sir 
Reginald M-.xwell and Mr. P. C. Joshi to carry on anti-Congress propaganda 
·in the garb of helping the war efforts? 

(b) Is it alBO a fact that large sums of money were placed at the disposal of 
1Ihe Communist Party for this purpose? If so, what amount was so placed, 
and in what manner WRR it spent? 
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The lIaaoarable Sir loe Thome: (a) and (bj. No. 
Mr. Il .... 1lU&Di: Has the attention of the Honourable Member been 

drawn to a statemellt by S.  S. Batliwalla given to the National Herald of 
February 22nd referring to the correspondence between Mr. P. C. Joshi and 
"Sir Heginald Maxwell in their capacities respectively of General Secretary of 
the Communist Party and the Home Member of the Government of India, in 
the course of which l\Ir. Joshi offered to put at the disposal of the Government 
of India the services of his partv for the war and showing that the various 
-drives undertaken by the party: were part of the understanding embodied in 
. the correspondence? 

The Honourable ~ lohn Thorne: I have glanced through the article. 

JIr ...... 1Iasani: Will the Honourable Member say whether the allega-. 
tions made by Mr. Batliwalla. are true and to what extent? 

The Honourable Sir JoJm Thorne: Most of them are incorrect. 

JIr. lI .... JIaaaDi: In that evenh will the Honoura.ble Member publish the 
correspondence between Mr. P. C. Joshi and Sir Reginald Maxwell? 

The Honourable Sir John Thorne: I cannot unlertake to do that without 
the consent. of the writers of the letters. 

Prof. If. G. B.anga: Which portions of the allegations were correct? 

The Honourable Sir John Thome: I do not remember the details of the 
articles. 

Mr. K. R. lIasani: Will the Honourable Member say whether it is correct 
as alleged by Mr. Batliwala, that Mr. Joshi also maintained confidential contact 
with the Intelligence Department of the General Headquarters of the Army in 
India? . 

The Honourable Sir John Thorne: I cannot answer that. I am not res-
ponsible for the Intelligence Department of General Headquarters. 

Prof. 1(. G. Ranga: Who is responsible? 

JIr. President: Order, order. Mr. Masani. 

Ilr. 11. :a.. Ilasani: Is it correct as alleged by Mr. Batliwa!a tha.t part of 
this contact was devoted to the apprehension, with the support of Communist 
Party members, of people working underground in the 1942 movement and 
the agents of the Azad Hind Government in India? 

The Honourable Sir lohn Thome: I believe that is quite incorrect. 

ApPOINTMENT OJ' PRINCIPAL INFORMATION OFFICER 

1055. *Ohoudhury lid. Abld HU88&i.n: (a) Will the ~  Member for 
Information and Arts ~  state the qualificat.ions of the newly appointed 
Principal Information Officer for this post? . 

(b) Why was not the appointment made through th€ ng.:·nc·.y of the Federal 
Public Service Commission? . 

(c) Why has no Muslim been so far appointed ~  to this post? 

The Honourable Sir Dbar Jlydari: (a) Experience of over 30 years in 
journalism with news agencies and news papers. 

(b) This post is exempt from the pmview of the Federal Public Service 
Commission. 
(c) ~ post is exempt from the soope of the orders regarding communal 

representatIOn and appointments are made solely on the basis of personal 
luitability. 

CoJrlPOSITION 01' TJDi: PAY CODE COIDUTTllE 

1016. ~  Leader Sard&r SDrjit Siqh Jlajith1a: (a) Will the War 
Secretary kindly state the composition of the Pay Code Committee now sitting 
in India? 
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(b) When was it formed? 

(c) How many times ha., it lllet since its formation: 

(d) 'What is the nwnber of Indians on that Committee? 

.Mr. P. Mason: (a) The Post-War Pay Committee is composed of represen-
tatives of those Branches of Nava! Headquarters, General Headquarters and 
Air Headquarters which deal with pay, allowances and pension problems and 
of the Military Finance Department, meeting under the Chairmanship of an 
officer of the War Department. The representatives of Naval Headquarters 
and Air Headquarters are part-time members only; the Chaiman and the 
representatives of General Headquarters and Military Finance Department are 
full-time members. 

(b) The constitution of the Committee was sanctioned with effect from the 
25th January, 1946, but the first full meeting was held on the 5th February, 
~ . 

(c) The full-time members of the Committee meet every day and are 
joined by the representatives of Naval Headquarters and Air Headquarters a8 
business requires. 

(d) One of the three full-time members is an Indian. I must however 
explain that the work of the Committee is extremely complicated and highly 
technical and therefore purely official. 

Prof. If. G. ltaDga: What about the other sections of the Committee? How 
many of them are Indian? . 

Xl. P. KaioD: I do not think either of them are. I am not quite  sure. 
SquadrOn Leader Sardar Surjit Singh Kajitbi&: Could I get some informa-

tion whether this Committee is considering the pay code of the Indian personnel 
also? 

)(r. P. )(&8OJl: Yes, Sir. Of course it is. 
Squadron Leader Sardar Surjit Singh )lajithia: What have they done 

about it? 

Mr. P. JIason: They are making enquiries and will eventually submit a 
report, which will be considered by the Government of India. 

Squadron Leader Sardar Surjit Sil!Jh lIajithi&:. When do the Government 
of India expect the report? 

Ilr. P. )(ucm.: I think they will probably report sometime during thi8 
summer. 

SPECIAL INDIAN AND COLONIAL ALLOWANCES TO BRITISHEBS 

1057. *Squadron Leader Sardar Surjit Singh )(ajithi&: WIll the War Sec-
retary be pleased to state whether it is a fact that British officers serving in 
India get & special Indian Allowance in addition to the Colonial Allowance? 

Jlr. P. 1I&IIon: No, Sir. The existing rates of pay of British officers (both 
British and Indian Services) were fixed in 1925 on the basis of the U.K. rate. 
of pay of rank, ration allowance. fuel and light allowance which were convert-
ed at the concessional rate of excha-nge of 1s. 4d. to the rupee. To these 
were added a servant allowance at Rs. 30 p. m. and an • Indian Allowanoe' 
at varying rates according to rank. The object of the Indian allowance was to 
bring the pay calculated as above to a certain level considered sufficient for 
the maintenance of the British officer in India. 
These ~ are now admissible to I.C.Os (See All 282/45). 

In addition to the-rates referred to above Indian Service officers receive an 
'Indian Army Allowanoe' which ~ be deemed to be an overseas .1110wance. 
The equivalent of the Indian Army allowance is paid to I.C.Os when tbey are 
serving ex·India unrler the name of • E:epatriation Allowance' (Se6 An 982 of 
19(5). -
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The only British officers who received' Colonial' Allowance while in India 
are those temporarily ~ .. In this case they continue to .. ch:aw . their 
U.K. rates of pay which, of course, contain no Indian Allowance. 

PA.RITY IN PA.Y OF BRITISH A.ND INDIAN OFFICERS IN INDIAN ARMY 

1058. ·Squadron Leader Sa.niar Surjit Singh Kajithia: Will the War Sec. 
retary kindly state the difference in technical rates of pay between British and 
Indian Officers of the Indian Electrical and Mechanical Engineering Branch 
of the Indian Army? 

lIf. P. KaaoD.: I place on the table of the House a statement giving the 
required information. It will be observed that there is no difference in tbe' 
rates of technical (corps) pay between the British officers commissioned in or 
I»0sted to the I.E.M.E. after the 1st December 1942 and Indisn oRicers after 
the 19th April lD48: 

The following are the rates of 00!pII pay in the I. E. K. E. 

British 0&_ oommillioned in or posted to the I. E. M. E. prior to lat D8MIQber 194! 

Re. 

Lt. 001. 300 p.m. 

Kajor too p.m. 

Captain 125 p.m. 

Lieut. 100 p.m. 

~  oornmiwioned in or posted to the I. E. M. E. after 1st D8MIQber 1042. 

Lt. Col. 160 p. m. 

Major 

Captain 

Lieut. 

Indian oftloers irreapeotive of the date of oommiaion or posting. 

Prior to 19th A ~  1943. 

Lt. 001. 

Major 

Lieut. 

F!om 19th Aprll19'3. 

Lt. Col. 

Major 

115 p. m. 

70 p.m. 

45 p.m. 

130 p. m. 

100 p. m. 

60 p.m. 

40 p.m. 

160 p.m. 

115 p.m. 

70 p. m. 

Lieut. 45 p. m. 

NOTB :-Britiah ofB08III oommi18ioned prior to 1st Deoember 194.2 are entitled to draw old 
- and higher rates of oorpa pay as a reserved right. As Indian oftlO8l'8 never drew 

higher rates of oo'1J8 pay the question of giving them theae rates as a veeted right 
does not arlee. . 
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10&1 •• SqUdra Leader SII'dIr larj" SiDP KaJi'lai&: Willthe·War S. 
retary please . state whether Indian other Banlis of the B. I. A. F. get any 
family allOW81lt'.e? If not, why not? 

JIr. P. JI&IIoD: No, Sir. This question is being investigated b;y the bpecial 
eommittee now considering the post-war pay code for India. 

DISMISSALS OJ' V. C. O's ON ACTIVE SUVICE 

1060. ·Babu Ram Narayan Singh:(a) Will the War Secretary please refer 
to the words "Punishments may be inflicted in respect of offences committed 
by persons subject to thiR Act and convicted by Court Martial according to the 
scale following" occurring in Section 43 of the Indian Army Act and state 
whether he is aware of cases in which-

(i) punishments specified in the scale in (a) have bee)1 inflicted in the absence 
of a conviction by Court Martial, 

(ii) punishments prescribed in the scale in (a) have been exceeded, not only 
by a sentence of Court Martial, but also by an order of an authority other tha.n 
Court Martial, 

(iii) punishments more than one specified in the scale in (a) have been 
inflicted by an order of a. non-judicial body, and 

(iv) appeals against the inflication of punishment in excess of the scale in· 
(a) by an authority other than Court Martial have either been withheld or the 
punishment upheld as valid? 

(b) If the reply to (a) be in the negative, will he please take the cases of the 
Viceroy's Commissioned Officers mentioned in the India AmlY Order No. 816 
of the 26th October, 1920, as instances and see that the decisions under which 
punillhments were inflicted in 1920 and which are still in force are revised? 

Mr. P. JlaIoIl: (a) I am not aware of any such cases. 

(b) The V. C. O. 's mel}-tioned in India Army Order No. 816 of 26th October, 
1920, were dismissed from the service by order of the Commander-in-Chief 
under section 13 of the Indian Army Act' and the connection between these· 
cases and those referred to in (a) is not apparent to me. 

Baba Bam Banyan Imp: Will the Honourable Member please state hew-
convictions are awarded to ~ personnel in the army? 

J[r. P. JIaaoI1: I am sorry I cannot follow the question. 

B&bll Bam Barayan Singh: There are certain· acts according to which 
punishments are inflicted but in practice is it not a fact that punishments are 
inflicted on V. C. Os. and Indian soldiers even without the sanction of a court; 
martial? 

. Kr. P. Jh8on: I am afraid I am unable to follow the question. 

1Ir. President: I think the Honourable Member's question ~ whether it 
is competent for any authority to award punishments without [\ court martinI. 

Mr. P. ][ason: Yes, Sir. The Commander-in-Chief can under Sec. 13 of 
the Inditn Army Act. 

Baba :B.&m Barayan Singh: Is ii not a fact that the Comm:ll1der-i:l-Chicf 
ean give only minor punishments and not major punishments? 

Kr. P. lIuon: No, Bir. He can dismiss. 

Babu :B.&m B'arayan Singh: Can the Commander-in-Chief inflict. major 
punishments? 
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Prof ••• G. JtaDp: In view of the fact tha.t. the Commauder-in-Chiet cannos 
be expected to know personally everyone of; tbese officers and other ranks, 
with whose help does he come to these judgmentlil whether a particular officer:-
or a member of other ranks should be punished ~ . if so, to what extent? 

Mr. P. Muon: As in all other matters he listens to his advisers and then, 
he forms an independent judgment. 

Babu Ram Narayan Singh: Cau the court martial give a man punishment 
of imprisonment as well as forfeiture of pay and allowances? 

1Ir. P. lIason: 1 had better have notice of that question. It is rather a. 
technical point. 

Prof. N. G. Ranga: May I know whether the Honourable Member will take, 
into consideration if particular instances are brought to his notice? 

lIr. P. Kaaon: Certainly, Sir. 

DISCBDtIINATION IN DIFFERENT CATEGORIES OF SOLDIERS AFFECTING THEIR PENSIONs. . 

1061. *Babu Ram Narayan Singh: (a) Has the attention of the War 
Secretary been drawn to the fact that the maximum terM for which an Indian 
soldier gets enrolled in the Army is fifteen years, while it is only twelve years 
in the case of a soldier of regular Forces, and both these aforesaid soldiers are 
re-engaged on the expiration of the. aforesaid original terms of engagement, 
and while serving on re·engagement terms, if they are ~  by Court. 
Martial or otherwise, the former forfeits his pension earned in respect of the full 
term of his previous engagement of fifteen years, whereas. the latter's previous· 
term of engagemnt is not at all affected for the purpose of his pension? 

(b) What are the reasons for the discrimination referred to in (a) with· 
reference to his reply to starred question No. 641 of the 21st November, 1944? 

Mr. P. 1Iason: (a) The Honoumble Member presumably means 'British: 
soldiers' when he refers to the 'Regular Forces'. British soldiers are enlisted· 
for I/o period of 12 years with the prospect of re-engagement. Indian soldiers· 
are normally enrolled for 15 years also with the prospect of re-engagement, 

) Bntish soldiers discharged with ignominy forfeit all past service qualifying' 
for pension or gratuity under the provisions of the Royal Warrant for Pay,.. 
1i40, Article l104(d) read with Article 1105. The Army Council may relax 
these rules in deserving cases. 

Indian soldiers dismissed from the service similarly forfeit all past service· 
qualifying for pension or gratuity under Pension Regulations, Part II, Rule 195. 
The Government of India may relax this rule in· deserving cases, 

(b) There is, therefore, no discriminatory treatment between British ancl 
Indian 80!diers in this respect. 

Prof ••• G. ltaDp: Is it a fact that in regard to this question of relaxation 
of punishments the British personnel in the army are more frequently shown 
this concession than is dOlle in the cnse of Indians. 

lIr. P. Mason: I should require not:ce of that question for an ans,\yer. 
Prof. N. G. Ranga: Since tha Honournble Member has been given notice 

of that no,,', will he kindly look into it and place the ansvrer later 0:1 the 
table? 
JIr. P. Mason: If the O'lP!'lt!OI1 if: put clown I f:ll31I ~  on t·hl' finnl' f)f 

the ~  £'1' lay the informntion ell the table of the' HOll"p.. Or if the· 
Honourable ~  would 1'Rther have n reply privately, I flball be gbd to 
liTe it to him without 1\ quest:on. 

Prof. •• G. Ranga: I do not .~  prh':lte ir.fOrtnlltbn. 
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STOPPA.GES .AND FORJ'EITUBESOJ!' PA.'I OJ!' bDLUI' Ol!'l!'ICEBS .AND SOLDIBBS ~ 

1062. *Babu Ram Narayaa Singh: (a) Will the War Secretary please refer 
to the Preamble to Pension Regulations for the Army in India, Part n, 1923, 
1928 and 1940 Editions and state if, in embodying rules in these regulation!! 
relating to the stoppages of pay, non-effEctive pay and all other emolument!; 
payable to an Indian officH or soldier, reference has been had to the Royal 
.commands: 

(i) "We deem it expedient that like provisions shall extend to our Indian 
Empire wherein the provisions of the above Warrant as regards the full pay 
.and allowances and other pecuniary benefits are not in force"; and 

(ii) "We do hereby command that fhe pay, non-effective pay and all other 
-emoluments payable under the Army Regulations, India, to an officer, soldier 
or other person shall be held liable to be stopped upon the general or special 
orders of the Governor-General of India in Council to meet any public' claim 
that may be against him, any regimental debt that may be due from him or 
,ny regimental claim, which the Governor-General of India in Council may 
4irect him to pay"? 

(b) If the reply to (a) be in the affirmative, will he please state the reasons 
for stoppages and forfeitures as per Government's view expresed in reply ~ 
starred question No. 731 of the 6th March, 1945, which was placed on the table 
o()f the House on the 7th March, 1945? 

1Ir. P. 1IaIoD.: (a) The terms of the Royal Warrant have been home in 
mind in framing the Regulations. 

(b) The reply to starred question No. 731 explained that pensions may be 
withheld at the Royal pleasure. The Royal Warrant printed as part of the 
preamble to Pension Regulations for the Army in India, Part II, 1940, empowers 
the Governor General of India in Council to make certain stoppages in certain 
-circumstances. But it in no way debars the Orown from making or authorising 
stoppages in other circumstances if the Orown sees fit. 

HALAL MEAT FOB MUSLIlIIls IN R. I. N. 

tl063. *1Ir. Ali Asghar ][han: Will the War Secretary ple&.se state what 
-arrangements exist in the Royal Indian Navy to ensure that Muslim Officers 
and other Ranks are provided with halal meat and are not served with non-halal 
meat? 

1Ir. P. lIaaon: Ratings.-.41l meat supplied for Ratings is Ral.al. 

Officers can (i) Obtain 'Halal Meat on payment from Service sources, or (ii) 
purchase their requirements privately in the Market. 

No case has been reported of any Muslim officer requiring Halal Mtlat aDd 
not bAing able to obtain it. 

MUSLIMS IN NAVAL HEADQUABTEBS (INDIA) 

tlOM. *1Ir. All Asghar Khan: Will the War Secretary please stR.te the 
total strength by ranks, stating in each case the number of Muslim!! on the 
strength of the Naval Headquarters (India)? 

1Ir. P. KuoD.: Sir, I lay a statement on the table. Although the figures 
for Muslims among the members of the R.I.N. serving in Naval Headquarters 
-are given, I should say that in this service as in the Royal Indian Air Force 

t An.wer to this qU8IIt.ion laid on the table, the questioner being .. blent. 
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there is no class composition and no distinction is made between the different; 
communities for the purposes of appointments. 

Total 
strength 

~

SertJiou PeracmneZ-

Vice-Admiral 

Com,modores 

Captains. 

Com,manders .. 

Lieut.·Commanders . 

Lieutenants 

~  

Ratings 

Officer Supervisors 

Superintendents 

Upper Division Clerks 

Lower .l)ivision Clerks 

Stenographers • 

MusLDIS IN R. I. N . 

1 

3 

7 

16 

22 

f2 

5 

82 

25 

13 

139 

129 

23 

5 

3 

M 

3 

1 

20 

11 

;) 

t 1066. *1Ir. .Ali Asghal lDum: Will the War Secret.a.ry please sta.te the 
total Indian strength of other ranks, tradewise, for each trade of the Roy\l 
Indian Navy, stating the number of Muslims in each case? 

. . 

lit; P. 1IaaoD.: The total strength of ratings in the Royal Indian Navy on • 
the 1st of February, 1946, by religions is made up from the following totals: 

Hindus 

Christians 

~  

• 

Total 

9,060 

8,M2 

f,M2 

770 

22,604. 

There are a large nlimber of different trades and rates iIi the Naval Service. 
A general statement is laid on the table of the house giving the details of the 
totals given. . 

... t Answer to this question laid on the table, the questioner being ablleDt. 
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Statemem 

Hindus Muslims Christians Others Totals 

------------------r----
Sl'amen 2,771 3,751 1,129 183 7,834 

CommunicatioDS 1,536 596 812 142 3,086 

Engine ~ Artificers 2213 626 70 51 97/t 

Stokers 1,052 1,146 489 61 2,748-

Artificers: ArtizaDS 399 309  316 114 1,13S 

Writers/Store ABsa. 740' 191 268 33 1,232' 

Cooks & Stewards 564 1,305 669 10 2,548 

Topas"eil 950 29 139 I ~ 

Sick Berth Attendants 290 III 120 12 533-

Schoolmasters 83 47 26 8 164 

C'.oders 9 2 11 

Cinema Operators 33 8 14 55-

Bandsmen . 6 13 S 6 33--Photographers 4 -3 2 9-

Apprentices 59 10 48 19 136-

Boys 326- 400 131 126 983 

----;------r----

Total 9,050 8,542 4,242 770 22,6()4. 

(NoTE-Inoluded in the above are 2834, ratings under release orden but not written off.) 
• 

MUSLIMS IN INDIAN Amly 

tl088. *Kr • .Ali Asghar Khan: Will the War Secretary please state the 
total Indian Officers' strength of the Indian Army as on the 1st March, 1946, 
stating also the total numbeu of Muslims? 

p 

Kr. P. Mason: The number 01 Indian Officers in the Indian Army on the 
1st February 1946 (the date on which the latest statistics are available) ~ 

~  Medical-5,540: 

Stntisties of officers are not maintained by comIl)unities. 

MUSLIMS IN GENERAL HEADQUABTERS 

+1067. *Kr. Ali Asghar nan: Win thfl War Secretnry please state the 
totnl st.rength by l'anks, of officers, ch-ilian officers, other ranks and civilians 
below the ranks of officel's, giving the total number of Muslims in each case 
on ~  of the. General Headquarters (India)? 

)[r. P. )[&8011: A statement is laid on the table. 

~ AnsWPr to this question laid on ti.P. t.able. the 'luMt.ioner being abeent.· 

~ 



(a) 

-

(b) 

STARRED-QUESTIONS AND ANSWEaS 

SltIIemena 

Actual Strmgth-(}. H. Q.-March 1946 

---- Nos. 

OFFICERS 
(i) Military 
Lt.·Generals 8 

Major Generals 28 

Brigadiers 72 

Colonels HI 

Lt.·Colonels 286 

Majors l)45 

Captains 684 • 
Lieutenants 39 

W.A. C. (I) . · 145 
, 

R.A.F. ·  · 6 

R.I.A.F. · 14 

Total 1,938 

-(ii) Oivilia1l8 , 
With the status of lat grade officer 1 

2nd grade officer · 46 

Officer Supervisors · 125 

C. G. Os. and others 42 

J. C. As. (Women Officers) 10 
-----

Total 224 
----

OTHER RANKS BELOW THE RANKS OF 
OFFICERS 

(i) Military 
-

B.O.Rs. ·  · 890 

W. A. C. (I) · 213 

V. C. Os., I. O. Re. and clerks of various 263 
arms of service •• 

----
Total 1,366-

----
(ii) ~  

Superintendonts - · · · 183 

Assistants-in-Charge · · · 267 

Lady Clerks .. · 89 

Clerks ·  ·  ·  · 4,983 

Stenographem ·  · ·  · · 251 

Miscellaneous about 25 grades 
Draughtsmen, TracBl'll, etc • 

&UGh as 285 

. 
ToW· · 6,068 

2637 

No. of Muslims 

Infonnation • not avail-
able. 

... 
3 

7 

4 

... 
-14 

}w_ not avail-
able. 

21 

60 

. .. 
889 

28 

76 

1,074 
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MUSLIMS IN R. I. A. F. 

[19TH l\IAu. 1946'; 

1068. *Syed Ghulam Bhik Bairang: Will the War Secretary please state 
the total officers' strength, by ranks, giving the number of muslil1ls ill each 
case, as on the 1st March, 1946, ill the following Branches of the Royal Indian 
Air :1<'orce: 
(i) (-Jeneral Duties Branch-(a) Pilots, tb) Au' Gunners, .and (c) Air Observers; 
(ii) Technical Branch-(a) Engineering, (b) Electricians, and (c) Signals; 
(iii) Admhiistrative and· Special Duties Branch; . 
(iv) Legal Branch; . 
(v) Balloons Branch; 
(vi) Equipment Branch; 
(vii) Education Branch; 
(viii) Medical Branch; 
(ix) Special Commissions I. A. T. C. Duties; 
(x) Unemployed List; and 
(xi) The Total in Office Ranks of the Service? 

lIr. P. JlaaOD: A statement is laid on the table, but it does not give the 
number of Muslims in each category of officer as this information is not avail-
able and I do not propose to collect it. The decla.red object of Government 
is, and has always been, to develop the R.I.A.F. as an Indian Service, re· 
cruited on an all-India basis and to eliminate as far 8S "possible all communal 
differentiation within it as far as this can be done without offending the reli-
gious susceptibilities of any class. Statistics are not,· therefore, maintained on 
:It communal basis. 

-- W/Cdr. S{Ldr. F{Lt: FlO. P/O. AfP/O. Total 

-----------_. f--.---r---'-- -'--
G "/'leta' D!I/i18 B.'a nch-

(a) Pilots 3 10 35 287 84 93 512 

(b) Air Gunners. 6 ... ... II 

(c) Air Observers ... ... 4 ~ ... .. . 51 

T" e1mtcal Bmnch-
(a) Engineering J ... -

4 19 1 3 27 

(b) Electricians ... ... ... 8 5 2 15 

( c) Signals ...  ... 1 39 7 1 48 

Adm. iniatrative and ... I 22 407 40 . .. 470 
Special Duties Branoh 

Legal Branch ... ... 1 ... .. . 1 

Balloons Branch ... ... 1 22 ... .. . 23 
-

Equipment Branoh ... ... 2 64 10 .. . 76 

Education Branch ... ... 1 42 6 ... 4iJ 

Medical Branch ... ... 56 ... ... .. . 56 

Special Col1l,missions, ... , ... ... 
I.A.T.e. Duties. 

5 ... 9 14 

:Unemployment Liet ... 1 3 7 1 ... 12 
1--1------1--.----~ 1-'--r-----

Total 3 12 116* '90'* ,168- 108 1,411-

-
, eIaoludes oflioen of Aooounta, Arm'DlllGt and Meteorological Branches. 
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Syed Ghulam Bhik Nairang: Does the Honourable Member mean that 
Muslims as a class are altogether ~  

Mr. P. -JIaaon: All classes are ignored as such but it does not mean that. 
indiyidual ~  are ignpred. 

Seth Yusuf Abdoola lIaroon: Does the Honourable l\lember know.that re-
presentation has been given to Muslims ill uifferent services and al1 t.he ~

erlllllent De.partments do keep statistics? 

][r. P. 1l&8Ol1: Yes, Sir: but WE' nre in adyance of the other". 

Seth Yusuf Abdoola Haroon: lou are going backwards rather than adyancing_ 

Ilr. President: Order, order. x,ext question. 

MUSLIMS IN R. Y. A. F. 

1069. *Syed Ghulam Bhik Nairang: Will the War Secretary please state: 

(<1) the total R. 1. A. :F. personnel strength; by ranks, including civilians 
as 011 the 1st March, 194fl, stating in each case the number of l\[ uslil11s On the-
strelJgth of-

(i) the Air Headquarters, India, 

(ii) the Ail' Command, South East Asia, 

(iii) the H. Q.-Base Air Forces, India, and 

(iy) the G. H. Q. India in vacancies filled by the Air Force Officers; and 

. (b) the total strength as aboye in the manning, personnel and resettlement 
sections, respectively. of the above formations? 

Mr. P. lIaaon: (a) and (b). A statement is laid on the table. 

The number of Muslims in each category is not available and I do not pro-
pose to collect such information. The declared object of Government is, and 
has nh,-a:vs been, to develop the R. J. A. F. as an Indian Service, recruited on 
an all-Il1(lia basis and to eliminate as far as possible all communal differen-
tiation within it. Statistics, therefore. are not maintained on n communal basis. 

STATEMENT 

(n) (i) Ai,· headquarters, India. 

R.I.A. F. 

W/Cdr. S/Ldr. F/Lt. FlO. PiO. Total W/O. F:S .. Sgt. Cpl. AC. Total 
1  8 24 67 90 I  3  I I· 14 68 97 

Officers 
16 

Civilians 

Supdts. AssttR. iff'. Clerks/Stenos. 
9 6 172 

(ii) Air Oommand South East Asia. 

Total No. of R.I.A.F. Officers as at 31·1·46 in ACSEA 

Total No. of R.I.A.F. Airmen as at .31.1·46 in ACSEA 

Misf'. 
.i 

10 

375 

Figures by ranks for R.I.A.F. personnel and civilians not availablE'. 

(iii) HQ. Base Air Forces, india. 

R.I.A.F. 

Total 
208 

W{Cdr. SfLdr. FfLt. FlO. pro. Total W/O. F/S. Sgt. Cpl. AC. Total 

Oilloers 
6 

3 4. 18 3 28 I  4 24;') 25(} 

Supdts. 
17. 

Oivilians 

Assts. i/e. Clerks/Stenos. Mise". 
11 537 68 

Total 
639 
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(ill) Genera1..Headquarter., Indio. 

W/Cdr. 
2 

S/Ldr. 
( 

R.I.A.F'. 

F/Lt. 
9 

FlO. 
1 

[19TH MAR. 1946" 

Total Other ranks 
16 Nil. 

'(b) (i) Air Headquarter., India. 

Manning Section-

W/C. S/L. F/Lt. 
122 

Penonnel Section.-

1.0. Rs. 

S 

Sgt. 
1 

Civ. Clerks. 
3 

Civ. Supdts. 

4 

CpJ. 
2 

Civ. ~  

34-

[CiviliaDII employed are not on the strength of Air H. QrB. (I).] 

(ii) H.Q. BaBe Air F'01'CU, India. 

PertIOnnel Section.-

F/Lt. 
1  . 

Civilian Clerk 

I 

There are no Manning and Resettlement Section. in H.Q., B.A.F.S.E.A. 

~ iii) Information in respect of Air ~  S.E.A. is not available. 

<iv) Genual Headquarter., India. 

).Janning 

Personnel 

Resettlement . 

.. -' 

W/C. 

2 

S/Ldr. F/Lts. 

2 

2 3 

2  1 

Total 

AC. 
7 

Total 

2 

7 

3 

12 
----

~ • .Ahmed E. B • .Taler: May I know the reasons why the Honourable 
'\1ember does not propose to collect the information? Will it involve time or 
u'ouble or money? 

JIr. P. JIasoa.: No. I explained-because we feel that the wider the ~  

and the less'lhe differentiation that is accorded within the service, the better. 

MusLnls IN R. I. A. F. 
1070. *Syed Ghulam Bhik Baira.ng: Will the War Secretary please state 

the total number at present of Indian other ranks· as on the 1st March, 1946. 
stating, separately, in each case the total number of Muslims, tradewise, in 
t'ach trade of the Royal Indian Air Force, giving also the totals for all t,rades 
Combined? 

llr. P. Mason: The total number of Indian other ranks in the Royal Indian 
Air Force on 15th February, 1946, was 22,832. The figures for the 1st of 
March are not yet available. 

The number of Muslin1s, in each trade, is not readily available nor do I 
propose to collect this information. The declared ~  of Government is, 
and has always been, to develop the R.l.A,F. as an Indian Service, recruited 
on an All-India basis, But I have said all this before. 

Jlwtka MEAT SERVED IN INDIAN Am FORCE OTHER RA.NKS' MESSES 

1071. *Syed Ghulam Bhik Baira.ng: Will the War Secretary be pleased to 
state: 

(8) whether it 'is a fact that Indian Air Foree other Ranks' messipg is joint; 

(b) what alTangements have been made to ensure that Muslims sinnen are 
not given JAatm; 



t STARRED QUESTIONS AND ANSWERS 2Ml 

(C) whether it is a fact that complaints recently arose at the Royal Air :Force 
Station, Drigh Road, that Muslim 1. O. R. were being served with Jhatka; 

(d) whether it is a fact that the same complaint has arisen at a large numiJer 
()f other Air Force stations; and 
(e) what steps are being taken to prevent a recurrence of the complaint? 

Mr. P. 1Ia8oD: (a) Yes, Sir. 
(b) All meat for R. 1. A. F. airmen is drawn from the R. I. A. S. C. who 

supply only kalal meat to the R. I. A. F. 
(c) No, Sir, and I deprecate a suggestion which might tend to rouse communal 

feeling in the forces. 

(d) No, Sir. ' 

(e) Does not arise. 

Mr. Ahmed E. B. JaJler: Is it not a fact 1hat the R. I. A. S. C. contractors 
supply both halal and jhatka meat in the same mess. 

Mr. P .• &IOIl: My information is that they do not, in the R. I. A. F. 

MUSLWS IN R. I. N. 

1072. ·S,ed Ghulam Bhik Ka.ir&Dg: Will the War Secretary please state 
the total officers' strength, stating in each case the number of (i) Indians, and 
(ii) Muslims for each Branch of the Royal Indian Navy? 

Kr. P. Ka8OR: I lay a statement on the table. 

On the lilt of March 1946 R.I.N. offioers and Reserve officeri were divided. as fonows :-
• 

(1) (2) (3) 

Total number of Number of offioers Number of Muslim 
., oftloers borne on of Asiatic ~  oftloers borne OD 

Branoh lit March 1946 jborne on 1at Maroh 1st March 1'" 
(including R.I.N. 1946 (included. in (inoluded. in 
and Reaervee) oolumn 1) Column 2) 

1-------

Executive . 1,154 749 158 

Engineer · 232 65 5 

Supply & Secretariat · 217 186 19 

Electrical . · 51 31 ] 

Headmaster 3 
~ 

3 2 

IDatructor · 9 8 Nil 

Speeial 214 144 31 

Medica] 88 80 13 

-

TotU . 1,968 1,!46 229 
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Mr. Ahmed B. H. Jder: Has their number been reduced after the Bombay" 
mutiny? . 

Mr. P. 1laIOD: Only by the casualties that have' been already tmnounced. 

]fro Ahmed E. H. Jder: Not by way of punishment? 

]fr. P. 1Iaaon: Not yet. 

Mr. Ahmed B. H: Jder: Is there any likelihood of any reduction? 
]fr. P. Kaaon: A small one. 

'Sardu VNJpl SiDgh: Are there any communal proportions laid down for 
these officers in the Royal Indian Navy? 

Mr. P. Mason: No. 

MUSLDI REPRESENTATION IN CENTRAL ExCISE SERVICE UNDER CALCUTTA COLLECTO-
RATE. 

1073. *)(&ulana Z&W Ali Khan: (a) Will the Honourable the Financ& 
Member be pleased to state if he has seen the article headed "Jobbery, Nepo-

~  awl Co." which appeared in the Morning New8, Calcutta, dated the 19th 
January, 1946, and the article headed "Persecution of Muslims" which appea-
red in the same paper, dated the 20th J.anuary, 19(6? 

(b) With reference t<l the points stressed in the first article referred t<l in 
(a) will the Honourable Member be pleased to state: 

0) the total number of Superintendents serving under the Calcutta C<Jllector-
ate, and how many of them are Muslims .. 

(ii) the rotal number of Deputy Superintendents in the said Collectorate, 
and how many of them are Muslims . 

(iii) the total number 'of Inspecrors in the said Collectorate, and how many 
of them are Muslims" 

(iv) whether it is a fact that Uuslim officers appointed during the period 
1939 to 1943 have received no promotion while caste JIindu officers werA promo-
ted within six months or one year after their appointment, 

(v) whether Government propose to institute an enquiry into the allegations 
contained in the said articles and to give Morning N eW8 an opportunity to 
substantiate the allegations by provirig specific cases, and 

(vi) what steps Government propose to take to ensure fair and adequate 
representation for Muslims in the various grades of the Central Excise service 
under the Calcutta Collectorate? 

Mr. B. O. A. Cook: (a) Yes, Sir. 

(b) (i) There are 41 Superintenden.ts in the Calcutta Collecrorate out of whom 
8 are Muslims; but the Superintendents in the Calcutta, Allahabad and Delhi 
Collectorates form a single cadre and the true position is that out of 100 posts 
in t,he combined cadre 30 posts are held by Muslims. 

(ii) and (iii). The required information has been called for and will be laid 
on the table of the House as soon as it is received. 

(iv) It is not true that Muslim officers appointed in the Calcutta Collectorate 
during the-period 1939-43 have not been promoted. On the contrary, no less than 
18 officers appointed within this period have bpen promoted at least once and 
three of them have received two promotions. 

(v) If any specific instance of ~  against Muslims is brought to 
the notice of Govemment, they will certainly enquire into the matter. 

(vi) I assure the Honourable Member that all possible steps. accordant with 
the policy laid down in the 1934 Resolution are, and will be taken to ensure fair 
and adequate representation for Muslims in the Central Excise establishment, 
both in this and other Collectorates. 
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Seth. Yusuf Abdoola B&rOOn: On a point of order, Sir .. ·The question has 
been addressed to the Honourable ~ Member and I find tha! ~  ~  
Honourable Finance Member is present III the House, the questIOn IS bemg 

replied by the Secretary .. 
Kr. President: What is the point of order? He is the Secretary and therefore 

he should not reply? • 
Seth YusUi Abdoola Baroon: Wheu tbe Finance Member is present in the 

House aud the. question is addressed to him, 1 would like to have your ruling 
as to whether a reply by his Secretary is permissible. 

Kr. President: The Honourable :.vlember knows that so far as Bills are· 
conceruerl the :Member-in-Charge, !;(, fnr as Government Members ;:re concerned, 
meallS HllY member who is -Huthorised. Similarly here too, the Finance Member-
would ~  the Finance Member himself or any other person authorised by 

him to ~  on his behalf. 
seth Yusuf Abdoola B&rOOn: Mav I submit that the Honourable Finance 

Member is a Member of this Hou::le and while he is present in the House it has 
been the practice that the Member-in-Charge of the question always replies? 

Kr. Ahmed E. B. Ja.1Ier: Will it not act as a precedent to his other colleagues 
and they may import their secretaries into this House to reply? . 

. Kr. President: I do not think it is a bad precedent. If nn.vthing, it is a good' 
precedent-it would mean that more Government· .men are trained for the-
purposes of the business of this House; and it will be necessary to train them, 
if the business is to be attended to with efficiency. It is not possible ·for ~ 
man to carryall burdens; and just as in the recent discussion on the Budget and 
cut motions, though the Finunce Member was present and moved the demands, 
the necessary explanations were given by the Members of the Departments (,Ofl-
cerned, similarly bere also 1 see no objection . 

. Kr. Ahmed E. B. Ja.tfer: Why not have all the secretaries on the ~ 

Benches? . 

Kr. PreSident: If they so choose, they can do so. 

Shri D. P. Xa.rma.rka.r: With the greatest respect to the observations you 
have made, may I suggest that Honourable Members in charge' of the portfolios. 
might, as a matter of c.ourtesy to the House, answer these questions? It is not 
n question of a rule. If they are. ~ .  then of course anv one else on their 
behalf might reply; but whe'n they are present I think the.': ought to .~  if • 
only as a matter of courtesy, to questions that are addressed to them? 

. Mr. President: With due resp-ect, I would differ from the Honourable Member. 
I do not think anv considerations of courtesy really arise in a case like this. All 
that the ~ want is information I;lnii. the ~  Member of the Govern-
ment who has studied that particular subject and is competent to reply will be· 
the best person to reply. That will be more. courteous rather thar, that a persoll 
who has not studied the matter should get up and reply. 

MUSLIM REPRE.SENTATION IN CENTRAL EXCISE DEPABTMENT 

1074. *1Ia.'l1lana. Zafar Ali nan: Will the Honourable the Fillance ~ 

be pleased to state:1 

, (a) the total number of Collectors in the Central Exci5e De]Jartment and' 
how many of them are Muslims; 

(b) the total number of Assistant CoJlectors in the said Department. col-
lectoratewise, and how many of them are Muslims; . 

(c) the total number of Assistant Collectors on special duty in the CE'ntral 
Board of Revenue, and how many of them are Muslims; and . 

(d) the total n1:lIDber, collecrorat-ewise. of. Superintendents, Deputy Superin-
tendents and Inspectors in the whole Central Excise Department, and how 
many of each ~  of these officers \lTe Muslims? 
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Mr. B. C. A. Oook: (a), (b) and (d). So far. as the gazetted ranks. are ~ . 
cerned, namely, Collectors, Deput.y Collectors, Assistant Collectors and Super.ln-
tendents, the HOJ,lourable Member's attention is invited to the statement which 
I laid on the table of the House in reply to Htllrred Question No. 323. by ~ . 
Abdur Rahman Siddiqi, on 18th :Febrllar.,-H)4(i. As regards the ~ ..  
ranks, ~ . Deputy Superintendent,,; und lllspectors, n ~  IS laid on 
~  table showing the to.l number of these posts in the Delhi and Allahabad 
Collectol'ates, and the number of MusliIllS in each of these grades. Similar 
infonnation with reaard to the remaining three Collectorates is being collected 
aDd ,vill be placed ~ the table of the House as soon ~  it bec0n.tes .,available. 
(c) There are six Assistant Collectors on !'.pechtl duty under the Central Board 

·of Revenue of .. "hom one is a Muslim. 

StatcfneJlt 311IJilri7l!l the toUll aumber Q/ po8tB ill the gradell 01 De'JNtJ/ 8uperiatendent. ad 
. In8]JfctoTll ia the Central Ezciu ('oliectfYTatell anti tI,e number 11eld by MUBlimll 010 lit 
January 1946 

Deputy BUp€'rintendenUi lDapeotoIa 

,Serial 
No. Collectorate . Number of Total Dumber Numbt-r held 

Total number poets held by of posts by Muslli¥ 
of posts Muslims 

- -----------_._---------_. --

I ~  59 32 547 265 
(54'2%) (48'5%) 

2 Allahabad • 66 33 623 314-
(50%) (50'4 

.. 

BLACK FLAG DEMONSTRATIONS AT LUCKNOW BROADCASTING HOUSE 

107&. ·Mahar&jkamar Dr. Sir Vljaya Ananda: (a) ]s the Honourable M;6W-
l'ber for Information and Arts aware of the black flag demonstrations made at 
:the Lucknow Station of tlie All-Iriaia Radio? 

(b) How many such demonstrations have so far takEn place? 

(c) What steps, if any, have been ~  by him ~  meet t.he demands of the 
. demonstrators? . 

The Honourable Sir Akbar llydari: (a) Yes. 
(b) Two. -

(c) I understand that these demonstrations were against Hindi poets who had 
-come to All-India Radio Lucknow to ta.ke part m the Ka",i Bammelans broadcast 
by :All-India. Radio. 

HINDI ITEMS BROADCAST' BY ALL-INDIA RADIO 

1076. *Maharajkumar Dr. Sir Vijaya Ana.nda: (a) Will the Honourable 
Member for Iuformation and Arts please state who. guides the policy of Hindi 
itlems broadcast by the All-India Radio under its Hindustani programmes at 
-the Headquarters? ,  _ . 

(b) What is his (i) designation, (ii) present salary, (iii) knowledge of the 
"Hindi language and its litm-ature, and (iv) standing in the Hindi literary world? 

(0) In case there is no experienced Hindi scholar at the Headquarters of 
-the ~~  Rs:dio, why is it so, and how is the work of guiding policy of 
"HindI Items carned on? Who does this work in the absence of a lI"mdi scbolar? 

(d) How is this work to be carricd on in the future? 
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-The Bouourable  Sir Akbar Bydari: (a) and (b). The general pohcy of pr?" 
. grammes broadcast by A ~  is guided by DirectOl: Genera!, All-ll.ldlR 
Radio, assisted by other officers. at ~ and subJect to ll1structlOns 
issued bv the Government of India from time to tIme. 
As ~  of general p(jlicy do not normall,Y rcquil'e an inti1ll8.te ~ ~  

of the ,-arious hingllucres in ",hien proaralIllUes are broadeust or of theIr hterzt-
tUl'es, appointments ~  headquarters :re not made ~  u' ~  basis. 'fhe 
details of the prograllllues are entrusted to the StatIon Directors and to the 
programme staff at the stations. 

(c) Does not arise. 

(d) It ~ prop?sed to ~  ~  Stand.ing.,Advisory ~  ~ ~ ~ of 
represelltatlves of the A.uJumall-e-1 amqql-e-Vrdu, the All-India Hnldl ::Ja/ulya 
Summelclll aud the Hindustani Pm!"har ~  to advise Director Gent-ml, AIl-
India Hadio on linguistic questions. 

.. MOLESTATION OF GIRLS AT LUCXNOW BROADCASTING Houe. 

1071. *lIahara.jkumar Dr. Sir Vija.ya Anuda: (a) Will the H;onourable ¥em--
ber for Information and Arts please state if Government are aware of the 
incident which happened at the Lucknow Station of the All-India ~ in which 
it is said, as has appeared in the press, that some girls Wt;re molested by some 
intoxicated All-India Radio official and that these girls abandoned the progrllmll1e 
and thereupon the gap had to be filled by the recorded music? 

(b) Who was this official, and what action has been takm ~  hi1ll? Is 
he still working on the same post at the Lucknow Station? 

(c) What steps, if any, have been taken by the authorit.ies to check such 
recurr€.nces in the future? 

'!"he Boa.oarabie Sir Akbar Bydari: (a) The Press Hepmt referred to by the 
Honourable Member is incorrect. A full investigation has been held and it has 
been established that no official of All-India nadio was intoxicated and no girls 
were molested. The facts are that a woman artist, left her infant sister un-
~  at the studios. She was reprimanded by the Programme Executive. 

ThIS was resented by the lady in question. The Station Director received an 
anonymous telephone call that the Programme Executive was drunk and the 
artist also complained to the Station })irector. The former was not drunk and 
all that happened was that there was an ~  exehange of ~ between 
him and the artist. 

(b) and (c). Do not arise. 

NUMBER OF INDIAN SOLDIERS AND OFFICERS ~  AND AFTER WAR 

1078. *Babu Ram Naraya.n SiDgh: Will the War Secretary ~  state: 

(a) the number of Indian soldiers and officers in the Indian Army before 
the War which has just ended; 

(b) the number of Indian soldiers and officers recruited during the last war, 

(c) the number of Indian soldiers and officers who are t.o be -iemobilized' 
and ' 

(d) the number of Indian soldiers and officers to' he retained al': the Standing 
Indian Army? . 

Mr. P. lbIIoa.: (a) The number of Indian' Officers and soldiers (illcludillO' nOll-
~  enrolled) in the Indian Army on the 1st Oetober, 1939  was r;<;pect-
lvely 532 and 154;060. 

(b) The number of Indian Officers and soidiers (including non-combatants 
enrolled) recruited_ during the period 3rd September, 1939 to 31st A-u,!;'ust, 1945, 
Was 15,460 and 2,499,909 respectively. . 

d .~ (d); The total ~  of In(lian officers and Iiloldiers who are to be 
emobIllZed wIll depend on the size of the post-war Indian Army, which is. still 
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under cODsideration. As I have said before however it is anticipated ~  py ~ ..  
1st of April next year, approximately 32,000 British Officers. 7.000 IndIan. 
Officers, 180,000 B. O. Rs., and 1,540,000 V. C. Os., 1. O. Rs. and En!,.qJled NOil-
Combatants will have been demobilised. 

Sardar Manga! SiDgh: What was the reply to part (d)? 
Mr. P. ][aaoJl I have replied to parts (c) and (d) together. 

Babu Ram Barayan Singh: As regards part (c), the ~  j\!ember says, 
the matter is under consideration, and under part (d). he gIves certam numbers. 
AIa\ I take it that the number of those who are to be retained has been fixedr 
and the rest will be demobilised? 

llr.' P. Kaaon: No. That woukl not be u correct assumption, if I understoOd 
the Honourable Member corredh' .• There has t)l'cn 1I cedaill Rm9unt of wastage, 
and u certain numbeI: of ~  so that the figure to be retained will be consi-
derablv smaller than the differenee between the total recruitment and the total. 
demobilised: 

llaulan& Zaf&r Ali Khan: What are the conditions attaehed to the retention 
of lndian soldiers? '  " . 

Mr. It. KaIOD.: They continue to serve on the t.enIlS on which they ~ 
recl'llited. 

MaulaDa Zalar Ali Dan: Some of them have been retained and others. 
demobilised? 

Mr. P. Muon: I have already pointed out that ~  continue to serve on the· 
terms on which they have been recruited. 

Sardar II.&ng&l Singh: May I know if the report of the Indian Arm." Re-
organisation Committee is available? 

Mr. ~. Muon: it is not available to the public, because it is really a staff 
study. As I have already explained, the report was made to the Commander-iIi-
Chief. 

Prof, B. G. KaDga: Is any effort being made to officer the Indian army 
completely b.,' Indians '! 

Mr. P. MaBOn: Does that arise? 

Prof... G. Ranga: In view of the declared polic," of the Government of 
India, as I understand it from the recent declaration of the Commander-in-Chief 4 
to completel," Indianise the army, will Government consider the lldvisability of' 
demobilising only· that pOl;tion of the Indian officers' ranks who will be found 
to be surplus after completely Intlianising the offi('er ranks of the Indian army?' 

Mr. P. Mason: .May I dm\\" yom' attllntiol1, Sir. to the rule which says that 
~  question!> are intended to .elucidate the facts given? I submit 

that· this question goes beyond the terms of the original question. ' 

Prof. B. G. Ranga: :\Iy questions arise out of the main question. May I seek 
your protection? 

Mr. President: It is not a question of protection. The quegtion appears to me 
to be this: "Whether in demobiliHing. the." (Government) will proceed in such: 
a manner that the British ranks will be demobilised before Indians are demobi-
lised, " ' 

Mr. P. Mason:' The uemobijisation of the BritiRh armv and the demobilisation. 
of the Indian army proceed entirely ~ . ~ proceed on the same 
grounds. according to the age and service groups . 

. ~  GoviD.d. Daa: In tht' interests of the country. will it not be proper that. 
BrItIsh officers should be demobiliged 7 , 

Mr. President: That is a matter of opinion. 

" Prof. B. G. Ra.nga: Is this demobilisation, so far as the Indian oftioers are-
~  to be carried on even irreRpective of the need for Indian officers of 
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so that tlie Indian army lIIay be completely officers by India!.) the Indian arUlY, 
<>fficers? 
Mr. P. Mason: I respectfully submit that the rule lays down that ~ ~ ~

tary questions shall relate to the ~  of .the facts gi,:en and thIS ~ 
.asks me It number of facts abQ.ut Illdlfill soldIers and thell' number. A ~  
Honourable Member did put. down questions for question which deal with thIs 
subject, but he does, not present to put ~ . These questions ~  to me to 
go bey8ud the terms of the original, questIOn. I respectfully submIt that the!"e 
do not arise out of the original questIon .. 
Prof. B. G. B.aDga: Mv point i3 this. If they are thinking of oftic6ring thEe> 

Indian armv with Indian officers, then the demobilisation of Indian officers should 
be very much less. Therefore I waut to know whetht'r the GovEe>t'llment will 
demobillse Indian officers only to the ~ they are surplus. 
Kr. P. Ka8on: I have no objection to answering these questions but I take 

my stand on this point of order. I respectfully submit that I have' supplied the 
information asked for regarding the number of Indian soldiers and I cannot see 
how this& question of Prof. nanga elucidates the figures I have given. 

Kr. PreBident.: When the Honourable Member gets the numbers he ill 
entitled to know the reasons as to how the numbers are ta De arrived at. 
The JIoDourable Sir Edward Bentball: In that case, the Honourable Member 

should have asked for the reasons when he put the question. 

lIr. President: The question was not clear. 
Dtwan Ohaman Lan: May I ask my Htmourable friend whether it is the . 

policy of Government to discharge Indian officers to such an extent. that there 
will be no Indian officer left to take high command? 

Kr. P. Mason: Certainly not, as the Honourable Member is well aware. 
Diwan Ohaman LaU: The policy which my Honourable friend is pursuing will 

lead to that vel'y result. 
Mr. P. M88OII.: Certainlv not. 

Prof. If. G. Ranga: On ~  grounds are Indian officers being demobilised? 
Kr. P. lIIason: Is tha.t in order, Sir? 
Kr. President: That_question does not arise. 

INDIAN CASUALTIES IN DIFFElI.ENT THEATRES OF WA.R 

1079. *Babu Ram Ifarayan Singh: Will the War ~  please state: 
(a) the names of countries where the Indian soldiers were deputild to fjo-ht 

the Italians, Germans an.d Japanese; ,., 

(b) the number of Indian soldiers and officers (i) killed (ii) wounded aJld 
(iii) taken as prisoners of war; , 

(c) ,the number ?f Indian soldiers ~ (i) wlw went over toO the sides 
of the enemies, and (ii) who joined the Indian National Army to Free India; 
(d) whether all the Indian officers and soldiers who joined either the enemieR 

or the Indian National Army have been· brought .under the British Control; if so, 
whether they are all in India; and 

(ef the number of Indian'soldiers alid officers (i) who are sti!l in the custody 
.of Government, and (ii) who have been released? • . 

-' 
Kr. P ..... : (a) Abyssinia. British and Italian Somalilands, Burma, the 

Dodecanese Islands, the East Indies, Eritrea. France, Greece, Italy, Malaya and 
North Africa. 
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(b) 28,048 were killed, 64.837 wounded and 82,786 were taken prisoner. 

(c) The number of soldiers who,· having been taken prisoner, took up arms 
against their former comrades, were approximately 25,000 of whom 22,000 were 
mernbel'l; of the I. N. A. 
(d) All the Indian soldiers whl) fought for thE' Gemlalls have ~  been dis-

covered and brought back to India except for about 250 who are still untraced; 
two of these have very recently been found and are now in England. 19,586 of 
the members of the Indian Army who joined the 1. N. A. have been accounted 
for, of whom 16,839 have been brought to India. 

(e) 4,462 of those 16,839 are still held in India; the remainder (12,377) have 
been released. Of the 2,745 men· who have be.3n brought back to India, having 
fought against their former comrades in Europe, 875 are stm held and the 
remainder (1,870) have been released. 

Prof. B. G. RaDga: How soon do the Government propose to release the 875 
still in t,heir custody? . 

Kr. P. Kason: T hope early in May. 
Prof. N. G. Ranga: Whut about the others, about 4 thousand? 

Mr. P. Mason: Thf'Y will be released early in Ma;y or in the middle of l\fay. 

Prof. N. G. Banga: Are the1'e still Indian officers and soldiers in occupied 
Europe? . 

Kr. P. 1IaIoD.: If the Honourable MEilllber means those who have fought 
against us and not those who are part of our army,. there are 250 who are still 
untraced. Presumably most of these are dead but some may be still untraced 
in Europe. 

BlHAREES IN INDIAN ARMY 

tlO8O. *Babu Ram B&ray. Singh: Will the War Secretary please state: 
(n) the number of Biharee soldiers and officers in the Indian Army today; 

(b) the number of Biharee soldi.:!rs and officers killed, wounded and made 
prisoners of war; ana 

(c) t1!e number of Biharee soldiers and o"fficers who joined the Indian 
National Army, and their whereabouts? 

1Ir. P. JIasoIl: (a) The number of officers £!"Om Bihar at present serving in 
the Indian Army is estimated to be 300 and the number of V .. C.Os., 1.0.Rs. and 
Enrolled Non-Combatants is 58,900. 

(b) Battle casualty figures of Biharees are not available. 

(c) One V.C.O. and 43 I.O:Rs. are known iN have joined the I.N.A. None 
of these is in detention. 

UNSTARRED QUESTIONS AND ANSWERS 

\VITHDRAWAL OF COXTROLS 

189 •. lIr. Vadilal·Lall.ubhai: Will the ~ the :Finance Member please 
state, With reference to his remarks in the Budget Speech regarding the w'th-
drawal of 150 controls: 

(a) the number of staff employed in connection with (i) controls that are 
wit.hdrawn, and (ii) controls ~  are still in force from 1939 onwards, year by 
year; 

(b) the total expenditure incurred on account of (i) controls that are with-
drawn; and (ii) controls that are st.m in force from 1039 onwards, vear bv year' . 
and • .. • 

t Answer to this C!1I.estion . ~ on the table, the questioner having e),;h·.U1std his '1uota. 
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(C) (i) the number of staff discharged 80 far, and (ii) 
expenditure owing to withdrawal o£ the said controls? 

2M9' 

the reduction in t.otal 

Jlr. B. C. A.. Cook: The question has been transferred to the Industries and 
Supplies ~  and a reply will ~  given by the Honourable Member in 
charge on a later date. 

TOTAl> AMOUNT OF DEARNESS AND 'WAR ALLOWANCES PAID TO CENTRAL GOVERN-

MENT EMPLOYEES SINCE THE BEGINNING OF WAR 

140. I[r. Vadilal LaUubh!Li: Will the Honourable the Finance Member please 
state: 

(a) the total amount of salaries paid to the Central Governmeni! l'luployees. 
(excluding all allowances) from 1939 onwards, year by year; 

(b) the total amount of ~  and war allowances paid to Central Govern, 
ment employees from 1939 on wards, year by year; 

(c) the percentage of the total amount of dearness and war allowances to the 
total amount of the salaries of the Central Government employees for the above· 
years; anu 

(d) the number of officers of the Central Government, separately, under the-
following categories for each of the above years: , 

(il drawing salary of over 

(ii) 

(v) 

Rs. 5,000 per ~  

(Es. 4,000 and below 
~ 
l Es. 5,000 per month, 

(Rs. 3,000. and' below 

t Rs. 4,000 per month; 
(Rs. 2,000 and below 
~ 
l Rs. 3,900 per month, 

~ Rs. 1,00a. and below 

l Rs. '2,000 per month, • 

(Rs. 5,00 and below 
(l,i) ~ 

l ~. 1,000 per month 

Mr. B. C. A. ~ (a) to (d). The information is not readily available and' 
its collection woulainyolve time and labour which would hardly be commensnrate 
with the results obtained. 

STATEMENTS LAID ON 'fHE TABLE 

Information promised in Teply to part (b) of 8tarred que8.tion No. 1197. a8ked 
by 8hrintati K. Radha Bai Subbar4yan on the 21st March, 1945. 

A~ A ~ "HELD ~ A ~ FOR LADY HARDINGI': :\{EDICAL COLLli:GE STUDENT& 

. It ~ been ascertained froUl the authorities of th" Punjab University that the examina-
tlrJll of the students of the Lady Hardinge Medica.l College was held at Delhi in 1943 and 
1944 as a result of the decision of the Syndicate of that Univdrsity that for the duration of 
the war these s.tudents shon!,l be ~  in Delhi. For the examinathn held in January,. 

~  the Syndicate. however, ~  that the students should ao to Lahore as the Dumiwr 
of candidatE';; te. be examined W98 Yery small. " 
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Information pramised in nply ro pam (a) and (b) 6f starred question No. 1331 and parts (a) an..cl 
(b) af .9l",'ni ~ :Vo. t.HZ, a9kd by Mr. A.Wl'!,J'" 2110han D:zrn, on the 26th Mareh, 191.'1. 

CERTAIN FAILED STUDENTS REJOINING SCHOOLS IN DELm. 

Na. l33l.-(a) 54;4; 204. 
(b) (i) 526, 17. 
(ii) 397. 
(iii) 112. 

tREQUISITE QUALIFICATIONS OF PRINCIPAL AND HIGHER SEOONDARY DEPARTMENT TEACHER IN 

A SOIlOOL IN DELIlI. . 

No. l332.-(a) The minimum requisite quaJifications of Principals q,nd Teachers in ~  
.:Secondary Department of Schools in Delhi are as follows:-

Name of post 

( 1) PrincipaJ. 

. (2) Teaoherll of English Mathematics, 
History, EcondmioB, Physics 
and Chem:istry-
(Up to X Class) 

(Up to XI Calss) 

'(3) Teachers of Modern Indian Langu-
ages, viz., Urdu, Hindi, Bengali or 
Punjabi-
(Up to X Class) 

(Up to XI Class) 

• (4) Teachere of ClassicaJ.languages 
viz., Arabic, Persian or Sanskrit-

Minimum qualifications. 

(1) A Mu.ster's Degree or an equivalent quaJ.ification; 
or an Honour's Degree of a British or an Indian 
University and (2) experience as below: 
(a) At leu.st 3 years' experience of administrative 

charge of an Intermediate College, or 
(b) At least 5 years' experience of administrative 
charge of a High School, or 

(e) Teaching of experience of five years ip an Inter-
mediate college, or 

(d) Teaching experience of 8 years in a recognised 
High School . 

Graduate in the subject with a training degree 
or a recognised tra.ining diploma. 

Master's Degree in the subject with either, 
(a) Degree or a recognised diploma in Education, or 
(b) 3 year's teaching experience of Intermediate 

or Higher ClasRe8. 

(1) B.A. with the Modern Indian Language concerned 
u.s an optional subject and a recognised Diploma/or 

Certificate in Education, or 
(2) Honours in the Modern Indian Language concerned 
and Matriculation in English, or 

(3) Matrio S. V. if his departmental certificate entitles 
him to teach in ths High .~ ~ . 

(1) M.A. in the subjeot or in the allied Classical Langu-
age, or 

(2) Honours in the Language and Intermediate in 
English . 

~  (Up to X Class) (1) Honours in the Classic&) ~  concerned and 
Matriculation in English or ., 

(Up to XI Class) 

• (5) Teachers of Geography-
(Up to X Class) '. 

(Up to XI Class) • 

(2) B.A., with the Classical Language concerned u.s an 
optionaJ. subject and degree or a recognised diploma' 
in )l:duca.ion. ~ 

(1) M.A., in the subject concerned, or 
(2) Honours in the language and Intermediate in 
English . 

A University degree in· the subject or specialisa. 
tion in the subjeot in a Training College course. 

(1) M.A., or M.Sc.,. in Geography, ~  a teaching 
degree, or . • 

(2) M.A., in Economics with Commercial Geography 
and B.A., with Geography with either . 

(a) a Degree or recognised diploma in Eduoation or 
(b) Three years' experience of teaohina InterlDtldia.te 
olasses. ..., --
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Name ofP08t. 

(6) Teachers of Civica-
(Up to X Class) 

(Up to XI Class) 

Minimum qualifications. 

Graduate in political Science or History or Poli. 
tics and a degree of & recognised diploma in Edu. 
cation. 

(1) A Master's Degree in Political Science (Politics) Of 
History either with 

(a) A degree of a recognised diploma, or 
(b) Three years' teaching experience of Intermediate-
ClaeBes. 

(2) An M.A. in Econdmics who hMi taken up Political 
Science as one of the papers for ~ M.A. Degree 
and Political Science as one of the elective subject. 
for the B.A. Degree either with 
(a) A Degree or a recognised Diploma, or 
(b) Three yeaTS' teaching experience or Interme 
diate Classes. 

Note.-In addition to the qualifications given above &!l M.A. in Political Science who had 
offered for his M.A. degree, Principles of Economics as one of the papers and had taken Economics 
88 one of the elective subjects for the B.A. Degree, is also qualified to teach Economics upto the 
XI Class. 

(7) Teacher of Drawing and Paint· 
ing-

(Up to XI CI888) 

(8) Teacher of Kusic-

(Up to X CI888) 

(UptoXJCIa.) 

(a) Teachers' Training Diploma er Certificate of 
the Mayo School of Art, Lahore, or 

(b) Drawing Teachers' Trll,ining certifiate of the 
Goverrunent School of Arts and Crafts, Luck. 
now, 01' 

(c) Drawing Teachers' Training Certificate of the 
Maharaja's School of Arts and Crafts, Jaipur 
or . 

(d) Intermediate Grade Examination of Sir J. J. 
-School of Arts Bombay, (Provided tbat sllch 
a candidate should have taken a regular coune 
of study at the Sir. J. J. School of Arts, Bombay; 
or failing this, should have p8B88d a Higher 
Exa.mination of the same school), or 

(e) Drawing Teachers' Trllining Certificate -Exami. 
Dation, Calcutta. 

Any of the following examinations-
(1) A Uiliversity degree in Hindustani Music. 
(2) Highest ExtUninatioD of the Madhava SaD geet;. 
Mahavidyalaya, Laakar, Gwalior. . 

(3) ~ Examination.of the Baroda State ~~  
of MU81C. •. . • ;._ 

(4) Entrance Music ExamioA.tfon of the Holkar State: ... 
(5) Alankar Exomlination of the Gandharva Kah&. 
vidya.laya., Ma.ndal. 

(6) Diploma Enminetjon in Vocal and ~ 

Music (both) held by the Allahabad University. 

(1) The Highest Examination of:-
(a) The All India Marris College of Hindust8l\i 
Music, Lucknow, or 

(b) The Madhava Sangeet Vidyalaya, Laskar (Gwa. -
lior State), or -

(2) 8a.ugeet Pravin Examination of the Ga.ndharva 
Mahavidyalaya Ma.ndal.  A musician or a teacher 
of music may be granted uemption from. the 
minimum qualifications Btated above on the 
grounds of biB or her reputation or a.chie.ement 
&8 a musioian. 
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Name of poet. 

(II) Teacher ofDomeatio 8oieuce-
(Up toXOI_) 

(Up ~ XI Clasa ) 

(10) Teachers of Physiology and 
Hygiene, and of Biology.-

(Up to CI888 X) 

(Up to 018811 XI) 

(11) Teachers in Aariculture 

(12) Teachers in Commeroe-

(Up to X CI888) •  • 

(Up to XI 01888) • 

~ qualliioatiOll& 

(1) A graduate In lrIedicine; or 
(2) A graduate with a recognised diploma of eduo.-

tioD who has p8ll8ed in Domestio 8oi8ll08 at thct 
High l!Ichool and Intermediate namination of an 
Education Board or a University; or 

(3) A Diploma holder of three years' oourae of Lady 
Irwin College, New Delhi, provided the teacher i. 
a Matriculate of a recognieed Board or University. 

The above, but in the CM8 of No.3 above with an 
additional qualification of an Intermediate Certi-
ficate from a Univetsity establiabed by Law. 

(1) A graduate in Medicine. 

(2) A B.Sc. with Botany and Zoology. 

(1) An M.SC. in Zoology, or 

(2) A graduate in Medicine. 

(1) A B.SC. in Agriculture with a teaching degree or 
Diploma. 

Graduate in Commerce with a recognieed training 
Certificate or a Degree; , 

(1) M.A., (Economics) or 

~ B. Com. with etther. 

(a) training degree or a reoogni&ed diploma, or 

(b) three years' trainiDl experieDCe of liI.termediate 
ClaI.s. 

(13) TMChei. of Technological subject The minimum qualific.tion will be recommended lIy 
, the Technological Commit*. 

(14) Demonstrator of XI CIuI • 

. (16) Physical Instruotor 

• ,A B.SC • 

Higher Grade G<nernment Certificate of the Y.M.C.A 
College of Physical Education, Saidapet, Madra or 
the Diploma of the PUJl,jab Collep of Ph,sica).. 
Education (one year couree) or an equi ... a1ent quali. 
:fi.(ation. 

NoIe.-A teacber including the Headmasters who is Bening in 8 recognieed institution but 
does not pOEeS the minimum qualification preecrited in the subject he teaches, may be granted 
nemption provided that (J) he has been continuOUllly in the service of the institution recognieed 
b,. the Board at Je,et for 5 years in the caae of trained gracAlates and 3 J ears in the 0l1li8 of per80DIJ 
~ a Masters Degree (.2) he ba 8 years teaching experience in a particular subject or subjects 
iii". High School or an Intill'mediate College and (3) hill work has been reported to be uniformly 
II&tiafaCtory • 

Exemption may also be given to first cl888 M.A.'s provided such teachers get the nec_8ry 
fnining within a period of first 3 years of their emplo, ment in a Higher Secondary School. 

Note. 2.-Pel'llOD8 teaching in the High Department of a School, before it was recognised 
BI Higher Secondary SChool, can be permitted to ~  as a very special caae, to teach those· 
~  subjecta only to the 9th and 10 01_ in'the Higher Secondary Department of a SChool. 
No relaxation shall be allGwed in case of new entranta. 

(b) (., Principall 10 for long Administrative and teaching experience. 

(ii) Teachers • '3 for exemptioDl grsnted on the merita of each case .. 

l·nformation promi8ed in reply to part8 (a) and (b) of starred que8tion No. 1364, 
as/.·ed by Mr. T. S. AV;lIashj/jll-gam Gil.ettiar. on the 27th MaTch, 1945 

PROSECt1fIONS AGAINST ARMY MISCREANTS 

(8) 35. 

(b) A list giving thl:! particulars of the incidents and the Datur. of puillhmenta awarded-
1I.J ~  is attached. 
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[M, oj eMU oj tJ88ault8 and a J/,-ag8, ,n1lolflin, milw'1l1Jef'_nd. 

A. PROVINOE OJ' ABIlA]( (OOC'tlRllED tnmElt A.L.F., B.E.A. COKKAIm). 

Particillars of Incident. Punishment awarded. 

-1-. ~ A ~A A A . ~ ~ . 
~  of ABEULA KHATUA at DOHAZARI on 11 ment .. 
April 1946 

2. sepoy Butcher ALLAH MIHR of 116 Ind S!1P Coy ar· 
rested by RAMU Police on 11 May 44 on cha,ge of 
attempt.ed rapf'. 

3. Pioneer LUIS HEM BROMI in outrage of modesty 
. upon female in house at UMALAPLONG on 10/11 
Jun 44. . 

4. One N aik two 10Rs of 334 Rec Coy m case of attempt. 
ed rape ~  SILCHAR MEHERPUR, on 2·7·44. 

~. ~ RAISINGH alleged to have murdered a woman 
and child on 12 Jul 44 near HATHAZARI. 

6. Sepoy NIAJ ALI of 4/14, Pu njab entered house of 
ABDUL KASHAN AT KATALGANJ on 14 Aug to 
seek women. 

V. GirlOMEMAUN assaulh:d in her boat on 6 Sep by 
two Bengali soldiers on the KALI RIVER at Cox's 
Bazaar. 

S. NK )lOHD AKHIAR and Sepoy KHODA BUX alleged 
to have chased women with designs on her near FAUD. 
ZERHAT on 18 Sap 44. Unit 499 Ind. Sup SeC.I 

a Khasi women of MONGTHYAMMAL, KA MARTIMA 
'by name, murdered and KA KRIMON seriously in. 
jured by 10Rs in ~  affray at SHILLONG on 
~  U. .  . 

10. Alleged houae trespa88, theft and outrage modesty 
committed by BORe. Cbargee preferred by Supdt 
Civil ~  SHILLONG. Incident occured De. 44. 

11. Alleged assaillts on coolie women by 2 soldier. at 
CHIKAMPANDIon 14 Jan 4.5. 

12. 

Case dismissed. 

SentenC'ed to 6 months R. '1. 
under each of sees. 451/354 
I.P.C. f 
Accused convicted in court 0  . 
Sub Deputy Judge SILCHAR 
under Secs. 456 and 324 
I.P.C. and awarded 1 year and 
3 months R.I. 
Transportation for life. 

Awarded 7 days F. P. No. lie 
by Summary disposal. 

Case dismillBCd, 

Trial of Sepoy Khuda BuX 
concluded on ~ Sep 45 and the 
accused was found guilty uuder 
Section 435 LP.C. and sen· 
tenet'! to 4 monthl!' R.I. 
Mess Waiter MOHD AKBAR .. 
Ward Servant SANT RAM 
were sentenced to transpor. 
tation for Life by the Addi· 
tional Sessions Judge SHIL· 
LONG. 
Fus. Mc Ghee P, was awarded 
72 hours detention on a charge 
of being out of bounds. 

As regards the other B.O.R. 
case considered closed by the 
Civil Police owing to lack of 
eyidence. 

As a resillt of investigations No. 
193776 Sepoy KALIYA .. 
SSD MOHAMMED NIWAS 
were tried by SGCH, the 
former received punishments 
of 6 months R. I. IDld dis. 
missal, later oommuted by 
Sub Area Comd. to 2 months 
R.I. SSD 1010 HAMMED 
NIWAS Was honourably 
acquitted. 
3 years R. I. and dilJJIlissal by 
Court Martial. 

84.158 Sepoy Driver ANTHONY 4 Corps Ordnance 
Field Park ~ Committed Rape on the person 
of HTOOMA Y the wife of MAUNGSAT of Chinsai 
Village District, on 6 Jan' 46. 

13. Six or seven IORs in assaillt upon two women in Unit disciplinary 'action taken. 
CHITTAGONG on 13 Jul. 

14. Four IORS molest women at PAHARTALI, on ~  .. U, • 
28 days Fhlld Pwlishwent. 
Case dismissed because of lacka 

~. 

15. Pnr molests a girl aged 9. Unit 1506 !PC and sU8p8ct 
Pnr ABDUL MANliiAB. The girl was raped. Inci. 
dent occurred in Nov «. 

16. AOR THOMAS KWAKU of 81 East Mrican Recce Summary Trial-28 days Field 
Regt. in outrage of modesty upon ASIA BIBI on 27 Punishment 
Sep«. 

17. Hav Clerk HARVAHS LAL of 175 IROC alleged to Summary awam-vere repro-
haTe assaulted wife of HARA BANDHU OD 17 Sep at mand. 
CHITTAGONG. 

18. lOR of 2 }[WCU moleats wdman OD 17 Oct ~ by drag. Summary award-28 day. R.I. 
line her from house at J AVAI.KHAN vi.llap. 



LEGISLATIVE _,\SSEHBLY (19TB MAR. 1946 
.,... 

Particulars of Incident. Punishment awarded. 

19. Pnr ANJIT MULLAH alleged by villagers of BUDH-
AIR village to have interfered with one of theit" women 
on 25 Oct". 

Summat"y awarded-7 days R.I. 
under Sec. 39(4) for being out 

~. 

to. 

21. 

22. 

23. 

24. 

"25. 

~ A ~ of 121 Inf. Tpt W IShop in interfereo,ce 
WIth Manipuri women. Two IOR8 and 5 Manipuris 
wounded. Native hut burnt down. Incident occured 
on 23-10-44. . 

Naga woman HONALIE !l&Jsulted by Sepoy on 27 Oct 
44, in KHUZANA village. 
Sepoy JAM MOHD of 14 Punjab Attd HQ II. Ind Inf. 
Bde arrested for abduction of a male and female on 5 
Nov 44-. 
2 AORs, KAFI TITRIKA and NATH·ANIEL EDIK-
PAN alleged to have molested school girls in Nov 4;4. 
Atttlmpted assault on wife of civilian by lOR at IM-
PRAL, on 13-12-44. 
7 Africans entered compound at SHUEBO threaten 
civiliwlR and rape woman, on 15-1-45. ' 

Crn GAITERERA. and L!Cpl. 
KAGWI the accused in this 
case were dealt with summarily 
\ by Comd 202 L of C Area 
on the charge of breaking 
bounds. Major charges wel'l!! 
dropped on account of in· 
suffident identification evi-
dence. 

Tried by SGCM and awarded 
28 days Field PLUushment: 

Tried by: SCM and awat"ded 2 
month8 RL 

Both IU'cllscd acquit.tf'd by F.G. 
C.M. 
Tried by 8GCM and awarded 
6 months RI. 

"26. Dvr AMATAO of 892 Coy WAASC in attempted rape 
of girl KUMUDAHI BALAN DE of RAMU on 4 Feb 
45. 

Pte. JONAS Sfo LUPAMGA, 
31B Coy., EAASC sentenced 
by FGCM to Ii yaers' IHL and 
~ . 

Driver O. Amartifio, 892 Coy. 
W.A.A.S.C. convicted by F.G. 
C.M. of attempted rape and 
86ntenfl"d 2 ~  1. H.L. 

17. Dhobi BADAR UDDIN accused by civil police of 
murd£rofwoman in TEIPURA STATE, in Feb 45. 

GURUDAYAL SINGH. AND 
BADAR UDDIN were con-
victed of the offence of abet 
ment of murder, GURDAYAL 
SINGH who took the leading 
part in connection with this 
offence was sentenced to un-
dergo rigorous impri!lonment 
for si-x years and BADAH 
UDDIN was Be:ltenced to 
undergo rigorous impriaowneDt 
for 4 yean. The ClBe is now 
closed. 

J8. 

2g. 

10. 

Gnr PILKINGTON of 32 Rft Camp with 2 BORs 
entered civilian house at MAJHIRAGAS near PALAS-
BARI and when refllaed a wo'D1an, set fire to the house, 
10-2-45. -

Pte. 8AKA alleged to have attempted. rape on native 
woman at FATEKHARNUL. Thls WAOR beaten 
up by civilians on 4. Feb. 45. 
Sepoyy BAKHI Mohd. of 5/16 punjabis usaults upon 
WOIDllll at GARJANIA on 17 Aug. 44 

Tried by . . .~ . Bdr. EBDON 
and Gnr. PILKlMGTON each 
awarded 6 months detention. 

~ reduced to ranks. 

Pte. SAKA tried by FGCM and 
awarded 2 years IHL and dis-
missal. 
Sepoy sakhi mohd. discharged. 
from servic" under LA.A. 
rule 13B(ID)(V) 

11. Two women from West of M..o\.NGALDAI kidnapped The matter WM put into the 
and violated by American Negroes on 23 Apt" 44. hands of U. S. Authorities 

who undertook to investigate 
awl take steps to preven 
recurrence of similar incidentll. 
No furtner report Jl8CI!88IU'1 

82. Woman 81188ulted by lORa at HI-JILI KHARAGPUR Acquitted. 
(early Ma,. 44). . d f H '1'>--

83. 10M of 25/8th Punjab Regt. accused of rape in DWlka. All acquitte 0 rape. aVI ...... -
District,BANTHALPARGANAS(eariyMay44.). sentenced to 6 months R.I. 

on charge of wrongful confine-. 
ment and rioting: four sepoys 
sel\tenced to 4. months R. I. 
on similar charges. 3 acquitted. 

B4.. Aftioay between. Sepoys of 78 Ind. Anti-Malarial Unit Tried br SCM and conviction 
and civilians at Ishrude at prost.itute quarters on 25 set aside. 
Jul". ,. 

'5. Two lORa tried to moIeat a beggar woman on Sg Ju144- 10&3 sentel\ced to 14. and 7 
at KANCHRAPARA. days R I. respectively (Bum· 

mary.wazd). 
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lnjoTma.tion pl"omi8ed in Teply to ,taTTed qU68t!on No. 1718, aaked by Haje •. 
Ohawdhury Muhammad 18mail Khan, on the 9th April, 1945 

LICENCES FOR FISBING AT DICBLA 

The issue of the lic8t1t'e! is at the discretion of the Executive engineer .. ho ~ . thea 
to amateur angler. after satisfying himaelf of their bonafide" and a  few profeuional filhep. 
men. The BaIDe procedure wu followed in 1943M. I 

Some applicationl for annual licenc. from previolJl holden .. ere refnled in the IUCClIIed-
,ing year ~. it was CODaidered neceaaary to redUce the numbH of licenc:a ill that ,..ar. TheN 
'Were no complaints againlt any of them and DO intention of not recognising them al bonafic» 
&IIl&teur anglen. '. ~  
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In/ormation promiaed in reply to sta1'1'ed que8tion No. 35, as.ked (,y Pllntiif. 
Mukut Bihari La.l Bhargava, on the 5th February, 1946 

CHAIRMANSHIP OF BEAWAR MUNICIPALITY 

(al and (b) Yes. 

(t·) ~ newly elected committee will be permibted to elect its own chairman.. 

In/ormation promiaed in reply jo un8tamld question No. 33, asked by8kri. 
Mohan Lal 8aksena, on the 12th February, 1946 

PBOSOBIBIlD PUBLICATIONS 

B",,1:, ~ PublicatiOnt pro.cribed by tlte Central Government and tM "CAief ~ 
.ince JanUll'T'!/, 1942 . 

1. R.avaged ~ . . (Anonymous). 

2. The Revolution of 1905 by Lenin. (This book i. not now ~  ban) .. 

3. Arya ~  by. Satya Dev Vidyalankar. 

~. SbahriAzadfby Dr. 'Ram Manohar Lo,biya" 
" .. ~. Jang (Urdu Daily) dat6d the 19th Juiy, 1943. (One copy forfeited· undar Dt'f81lce ef 

India Rules). 

b. Jai Bind hy Satya Dev Vidyalankar . 

.!. Nau (9th) August by Shri Hari. 
8. Jai Hind by.Sri Ram. 

9. Tarikb Azad Hind Fauj by Maul8lla Imdad Sabri. 

11). Sangharsh Kyon ~  pamphlet). (Published by the Dictator lllannr Lok Pari.u.d" 
Jodhpur, and ~  by Pannaial Gupta Anant at the Adarsh PreiS, Ajmer). :  . 

11. Scented Garden by Dr. Bernhard Stern and Translated into English by David Serlen.· 

Prelle, from which aecurity wa. demanded in CAief Commi"ioner', Province. ,iftCe lanvtlf'J. 

1942 

1. Kodagu Press, Coorg. 

2. Ambike Press, Coer,. 

3. Arjun Pre8s, Delhi. 

4. Hindustan Timea Pr8ls, New Delhi. 

5. Rooprani Printing House, Delhi. 

<6. Raj Hans, Delhi. 

? Parkash Printing Works," Delhi. 

S. Sarswati Presl, Delhi. 

9. Rajastan Press, Ajmer. 

10. Adarsh Printing Prill, A ~ . 

1l. Narain Printing Pres., Beawar. 

12. Shree" Narain l'J"inting Press, Beawar. 

13. Ram Krisiula Printiug Presl, Ajmer. 



L\GISLATIVB ASSBMBLY [19TH MAR . .l94( 
NI.,t»I'Opc,'I'J frOW/. which ,ecurity wciI demaaded 

Ddhi 

1. 'J'ej IUI'du Daily). 

1. Aj (Urd,u Daily). 
3. HindU!itan ~  ~  Weekly). 

4. Vir Arjun (Hindi Weekly). 

&. Riyasat (Urdu ~ . \. 

ii. Mahshir.i-Khayal (Urdu Monthly). 
7. Tej (Urdu Dail:). , 

8 Hi.dutan (Bindi Daily). 

9. Sachitra Darbar (Hindi Weekly), publianed by Pandit Prabhai Vidyarthi 

10. Sachitra Darbar (Hindi Weekly), published hy ~  Shankar LrJ Gupta ViDdll. 

~  

lL Navajyoti, Ajmer . 
. 12. Pralcratik Chikitaak, Aimer . 

. In/ormation promised in. Teply to starred qUBBtion No. 281, aake.d by Shri Sri 
PraM.a, on the 14th February, 1946. 

PURCHASE OF. WU;EAT HY UNft'ED PROVINCES GOVBaNIhNT 

(al (i) Within the province 

. (ii) Fiom ontlide tbe pl'Qvince 

Total 

(b) A ltatement is laid on the table of the HoWIIL 

TOIlS 
98,315 
I,H,06& 

2,93,3U. 

(e) In the beginning of the year, the U. P. ~ were lubsidiaing the .. Ie of 
pure "fI.·heat 1In the ration. Subsequently ~  decided t.o stop thiJ and to ,ubaidille: the 
tale of coarler grains inste .. d. The'discontinuance of the subsidy naturally led to an increase 
in the price of wheat. 
(d) The U. P. Government Buffered a net loss of Be: 5.000 on ~  over and a.bove the 

tOil of admiDiatration. . . 
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'rlOOTS TRAVEL 

d  b Th ii ra "more than 2 000" .. given ill the Mwa it.em· are COl'rect and 
~~ ~  ~  ~ ~ of January 1946: during ~  'maDy tr.ains at dilerent. .tatioaa 

were Bubjel't.ed to lpecialebeckl, ' 

SHORT NOTICE QUESTIONS AND ANSWERS 

ADMISSIONS OF' STUD_T8 -IN FOdiGN INSTI'l'UTlONS 

iii ... V-k"Mubba ]l.eddiIr: Will the' Education Secretary be p1eased to 
.tate: . 

<a> if his attention has been drawn to a message by the Free . ~. of ~ ~  
#eparted in the Free Presl J 01m14l dated the 9th :\!arch, 1946, entitled Trammg 
ill U. K. A Big Scandal"; , 

~  ifit is 8 fact tha.t 8S ~  ~  by a student ~  ~  that. many 
Indian students were ~  roto a thim rate pplytechnlC school without regari 
to theil' qualifications; . 
(-6) if it is a fa-ct the.t the India Office were ~ informed of the ~ 

ind requirements of the studentll; 
(d) the colleges or sChools in United Kingdom into which Indian students 
~  obtained admission, how many yet remain to be a admitted and how many 

1Ia"tie been forced into institutions entirely unsuited to them; 
(e) if any of them were admitted into Matriculation class of Cardiff wlten 

their qualification& .ere far higber than that class; and 
(f) if the Government propose to reconsider their ,decision of sending furthEl' 

batches of students before proper arrangements are made for their studies in the 
United Kingdom? 

Dr. Sir lohn Sugent: (a.) Yes, Sir. 
(b) No Sir. The majority of t.he scholars have been admitted to Universities. 

The Polytechnics selected for some are the leading ones in the country which 
provide courses of a type not available in Universities. A point to be borne in 
!Dind in regard to the scholars selected for ('ertain ,,"ubje.cts is that although they 
may have very good science degree of the ordinary kind their qualifications do 
not provide aD adequate background for advanced studies in the special subjects 
for which they were selected. In the case of a number of subjects regarded as of 
great importance for India's post-war development the facilities in this country 
have hitherto been either non-existent or of an elementary character. Students" 
of these must therefore begin more' orles8 at th" beginnirig. For some of these 
lubjects, e.g., Plastics the best training is provided in Polytechnics which only 
otler Diploma courses. These are not fammar to and therefore not appreciated 
by some of our students who are inclined to consider a Doctorate or a Masters 
~  as always a better qualification than a Diploma. In a. few cases genuine 
. kes have been made ~  arf' now being rect.med. 

(c) Full information was in all caseR furnished to the High Commissioner 
'reg8l'ding the present attainments of t.he students and the subJects which they 
were to study abroad. The India Office are ndt concerned. 

(d) A statement showing the institutions in the U. K. in which places have 
been secured for the Gov('mment sponsored studentR is placed on the table. 
Only 18 out of the 182 students sponsored bv the Government of India now 
remain to he placed in edu('ational institutions in the U. K. 143 students have 
flecured admission and have already left. 15 llave secured admission and will 
proceed shortly_ Six Central Government scholars declined the scholarship. 
Out of the 151 students sponsored bv the Provincial Governments and intendetl 

~ the U. K.. 112 have been placed' in educational institutions and places have 
eb1l to be secured for 39. No figures arp. vet available RP. to how man· ... of thes& 
have been placed unsatisfactorily; but this matter is being looked into. 



SBO.RT NOTICK QUESTION AND &.NSWER ~ 

(e) 'So far AS our records show. no student lias been admitted to any institu-
tiou in Cardiff. 

(f) No Sir. The difficulties experienced last year were partly due to the ~ 

that owing to una.voidaqle ca'l'lses, the final selections could not be made .till July 
when it was rather late for securing admissions to institutions abroad and partly 
to the fa.ct that owing to passages difficulties some students did not arrive in time 
to take up reservations already secured and had to be fitted in elsewhere. Thi_ 
year, however, efforts are ~  made to compl.ete the selections by the middle 
()f April in order that there may be ample time in which to secure places. 

~  of ~ .  1vhere atimi3IJion, have bun. lecured for Cent'T.al ~  1945 

F.rlinburgh UnIversity. ., . 

Ministry of Agriculture Laboratory. Weybridge. 

('a1llbrid.;e Unh·ersity. 

King's College, New Caltle-on.Tyne. 
'King's College, London. ' 

Manchester University and Coll\i!ge of Tech. 
(}l:;sgow University. • 

Lh-erpc.ol University. 

TOl-Y Research Institute (for Fisheries). 

Hndrlersfield Technical College. 

Seientiiic and Indwstrial Research Lab. TeddingtllJl. 

Cniversity College, London. 

Plymouth Marine BiologyStatioD. 

Le"ds Univprsity. 

1'1 inees RisboJ'Ou3h .Agricurture College. 

Hannah Dairy Research Instt. 

-Stoke-on-Trent Technical ·CIlllege. 

Meteorological Office .. 

Uni\'ersit; College Souib Wales. 
l.:niwrsity College; North Wal .. 

Birmingham University. 

Sheffield Univeraity . 

.A utomObile Engg. Training College. 
Loughborough CIlliege. . 

. ~  Technical College. 

Marconi Technical Institute. 

R B. C. iJ 

Borough Polytechnic. 

Faraday HOU8e • 

. ~  Electricity Board (Edmunda, Klec. Corporation, Ltd.). 

.. >City of Birmingham Central 'rech. College. 

City of Oxford School of TechnololO'. 

"Woolwich Polytechnio. 

Derby Technical College. 

~ Polytechnic. 

Imperial IllItitute. 

Imperial CoDege of Science. 

Pharmaceutical Colloage. 

Imperial Foreetrr Institute, Oxford. 

Rotham.tead .Agrieoltural Research Institute. 

Aberyxtwyth, Univendty College. 

wudou Scbool of Bconomic& 



-2b4K LEGISLATIVB ASSEMBLY [19TH M.... I'di: 

, and ·the IWthOl:ity 
which the students 

. P&Ddi\ GoviDd Ka.l&'riJ&: May 1 know the machinery 
which actually decides upon the particular insLitutions to 
ate to be admitted when they reach ~  

Dr. Sir John SU'lent: When the students ~  be.fore the Centr\:tl l:idec-
tion Hoard, they were all asked-I myself was present all the time-whether they 
had any particular institution which they would like to go to. Where they had 
a definite preference, that was put down as the place selected. In other cases, 
the Technical Members of the Board discussed the matter with the students 
and if the students agreed, then the institution recommended was put down. 
Failing any particular desire on the part of the students or any recommenda-
tion by the Board, the question was referred to our Educational Liaison 
officers in U.K., and in U.S.A. 

PanditGoviDd Ilalaviya: Does it mean that the tinal decision in the matter 
rests with the Educational officer in D.K. or U.S.A., and if so, do the Gov-
e:-nment consider that it will meet with the needs of the situation much better 
that there should be a committee of two or three persons here in India who 
should decide upon each .candidate's case with specific relation to the accom-
modation which is available there and the institution to which he should be 
sent. 

Dr. Sir John Sargent: The difficulties as I ~ .  last year were these. 
When we embarked on this ambitious scheme, we did not overlook ~ . 

serious difficulties, but there was one problem which turned up afterwards and 
which very much complicated the position and that was .the unexpectedly. 
early termination of the War in the  East. It not only added to the pressure, 
or institutions, but also caused very' serious transport and passage problems,. 
which have mtlUllt ill u number of cases that students who were ready to go 
haTt' been held up in this country SODle for a few months and some are titill 
here. Another result was that certain reservations which we had been able' 
to proCure in institutions abroad could not be kept. open after a certain dat.e. 
owing to the fact that the ins.titutions, having so many students clamouring. 
for places, did not think it fair to keep these places reserved ~  in. 
the hope of Indian students turning up sooner or later. In those cases, they 
have ofIlWtld sympathetic consideration for places next year. I am afraid the-
machinery which my Honourable friend suggests would ~  relieved us 
in that particular difficult.y which we had last year. As I said, we hope 
this year with more time and much bettet machinery, t/' overcome these· 
difficulties. There were some cases of bad p)acing, but the lftSt report I have· 
received from my Educational Liaison officer in U.K. states quite definitely 
that these have now been satisfactorily settled. 

SrI. T. A. KamaliDgam Chetti&r: What arrangement.s have been made I{)r 
kn<11hg those students selected last year and who are still waiting here for-
whatever reason they have not been sent till now? 

Dr. Sir John Sargent: We have done lwo things. Where there is any probabi-
lity that a student will ha.ve to wait probably until the opening of the next 
academic year, we have tI'ied to arrange that he should continue his studies 
i. some research. institution in this country and I hope that will at any ra.te 
prevent the wasting of his time while waiting for passage. We hope of course 
that the passage position may impl'Ove at any moment, in which case we shall 
get more students away. With regard to the question of looking after them, 
we have made, I think, reasonably liberal arrangements for their maintenance 
lIntil such time as they are able to go and take up their scholarships. 

latll GOrind Das: Moly I know how much time of these students have been 
already wasted? . 

Dr. Sir John Sargant: I think it is inevitable that one or two months-and in 
some cases perhaps more-have been wasted, and for the reasons I have 
explained. I am afraid we could not ~  that, and we have done what we 
could to mitigate the effects of it. 



t,., 
SHOKT NCiTICB QUESTION ~  ANSWER . 2565-

Sri T. A.. Buaalingam OhetUAr: Will those persons who were selected last 
year be given preference over those to be selected this year? 
Dr. Sil John Sargent: Yes, I cru;t safely say that. 
PaDdit GoviDd IIalaviya: Notwithstanding the difficulties, will Government. 

realise that instead of these students going to the Unibed Kingdom merely for: 
the purpose of going there, the object of these students being sent should be 
that they should receive certain instructions, and that therefore a proper ml4Chi-
nery should be created to ensure that they go to the· proper institution and' 
get the proper training and they should themselves feel satistied? Will Gov-
ernment consider that it may after all be better not tQ send them for the 
time being and detain them here rather than send them there to take ad-
mission into any institution, good, bad or indifferent? 

Dr. Sir John Sargent: My Honourable fr'end is quite correct. It is our inten-
~  and it has been our intention that students should be sent to study a 
specific subject for which they have the necessary background and which· 
subject will be of detinite and known use in the ~  reconstruction plans. 
And I can assure my Honourable friend that we shall not spend money" on 
sending students abroad either to waste their time or ours by not placing 
them in satisfactory institutions. I may inform him that the few cases which-
have come to our attention were cases of genuine ,mistake. And 'the mistakes' 
hav!:. heen quite curious in some cases. For instance, there have been muti-
~  in original telegrams, where students wanting to study Physiology were-
reported in London to be "ranting to study Physics, etc. We have cleared Up' 
these things and I hope they will not occur again. But certainly it is our 
intention that as every student is selected for a specific technical subjeoo.--
so far as we can possibly manage it-to see that  that student studies thatr 
subject when he goes there and not some other subject. 

Seth Govind Daa: Are we to take it that before they are sent out from here-
proper arrangements for their admission to various instituiliona abroad will be-
made? 
, Dr. Sir lohn Sargent: Yes. But, as I have explained, owing to this delay in 
passage, some of the institutions in which we got adnission had to • ..,. 
reluctantly that they could not keep them open any longer and therefore alter-
native arrangements had to ,be made in the United Kingdom for these IItudeuts., 

HUNGER STRIKE BY R.I.N. RATINGS IN MULUND CAMP 

IIr. II. B. JlaI&Di: Will the War Secretary kindly state: 
(a) Whether it is true that, as reported in the Free Pre88 Journal ot Marco· 

14, 300 R.I.N. ratings, segregated in the ldu1und Camp as a result of actioD' 
taken in conneotion with the incidents of IMt month, have ,been 011 hunge!" 
!ltrike siI!ce the morning of Much 12; 

(b) .~  this stf'P has been taken by the ratings as a protest against th& 
insufficiency of food and the insult and IlIaltreatment by an officer to one of 
• them who carried a message complaining of ihe inadequacy of the food supplied 
on the morning of March 12; 
(c) whether the Flag Officer Commanding, Bombay, Rear Admiral Rattray 

and an Armv Brigadier visited the Camp on the morning of March 18 ana 
that, after li'stening to the complaints of the ratings, the Flag Offi.cer ~
manding told them that he would consider the matter and c.:>mmUlllcate hiS 
decision to them later; and 

~  whether the Government will take immediate steps. to have ~  put, 
right at the Mu1und Camp so as to enable the hunger strike to be termmated? 

., Mr. P. lIason: (a) and (b). At about 1 P.M. on Tuesday, the 12th March, 

., 'rating in Mulund camp complained to an officer that the food allotted to 
him for his mess was insufficient. The rating alleges that the officer then' 
pushed him; the officer alleges that the rating first used ~  language to 
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hilU anu ~  him with a stick. Actually the report is that the officer Utyi 
he told the mun togo to the cookhouse and gtlt some more food, and tM mau 
~  that he was asking his officer for foou and he was not going 1io the cook-
house for that. The truth of tuat will COllle out i.u the inquiry. The officer has. 
been l'emoved from the camp, and Ii Board of Enquiry into the incident sat at 
1400 on the 13th. Its report is awaited. 

At the midday meal Oil the 12th (i.e., immediately after the incident fir .. t 
.referred to), certain ratings refused their food, and started a general agitation 
for a bunger strike. 

On the 13th, the bulk of the ratings at Mulund camp ·would· not· eat ~ 

.rations provided for them; a small number, however,. asked the officer-in-charge 
·to be allowed to eat· their food under protection, and rations were furnished to 
them, . ~  protection given. to enable them to eat. 

On the evening of the 13t.h, about 100 ratings in the camp asked for pro-
~  as they were being intimidated into refusing their food. ~ 

was given by placing a special guard round their barracks. 

Early in the morning of the 14th, about 40 of the ratings who were suspec.-
-ed of intimidating the rest were taken out of Mulund camp and moved tempo-
rarily to a hutted building some little distance away, under military guard. 
The 300 ratings then remaining in Mulund camp thereupon sat down to theiT 
breakfasts. While they were eating, an uproar arose in the hutted building, 
<owing to a. difference of opinion among the 40 extremists as to whether they 
too should resume eating. On this, 28 men in the Mulund camp started a 
further agitation, and only aDout ISO of the Mulund ratings at.e their midday 
meal on the 14th. At supper-time, about 240 ate their meal. 

In the evening of that day (the 14th), the original 40 extremists were 
.removed to another camp at Kalyan, and the 28 who had started the ,agita-
tion on the morning of the 14th were segregated at Mulund. All the ~ 

in the main Mulund camp and all those at Kalyan have eaten their normal 
lJleals since the morning of the 15th, and the 28 segregated ratings at Mulund 
have eaten their ~  meals since the evening of the 15th. 

(e) This is incorrect. At no stage has Rear Admiral Rattray visited the 
camp. The officer-in-charge of the camp, whose duty it was to do 80, heard 
7811 complaints and representations which were put forward, and dealt with thaID 
in the normal Service manner. 

(d) Does not arise. 
-.' 

lIr. K. Alai .Ali: Did the Honourable Member receive my telegram on the 
12th about this very incident and did he take any steps in pursuance of what 
I suggested there? 

lIr. P. JIaIon: Yes, Sir, I received the Honourable Member's telegram 
-about the same time as I received the other Honourable Melaber's shod 
notice question, and by that time it appeared that the matter was already in 
hand. 

)lr. )I • .&8&f Ali: Is it a fact that, apart from the incident to ~  the 
;Honourable Member has referred, the main grievance of these people in 
Mulund camp was insufficiency and unsatisfactory nature of the food that was 
being given? . 

lIr. P. 1IaIon: No, S1r, that is not my infonnation. My information is 
that apart from this one incident there was no general oomplaint. I have got 
the officer's story and I have got the man's story, and I do not know which 
is true. But according to the officer's story this man caine with a dBgchee 
.nd said that he shou!d be given more food in it. The officer asked him to 
go to the cookhouse and. he said, "I am asking you for food, I am not going 
"to the cookhouse." 
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~. ·X ...... 1 Ali: Is the Honourable Member aware that the real com-
plaint in Mulund camp was that Lieut. Singh who was the ofiicer on duty on 
that day really behaved rather badly towards one of these ratings? The story 
that the Honourable Member has given here may be the account given by the 
officer against whom this complaint was lodged. I am not aware of one or 
the other and so I do not know which of the two stories is correct. But all 
that I am wanting to know is whether it has been brought to the knowledge 
of the authorities that the actual grievance was about the insufficiency and 
unsatisfactory nature of the food given to them, which led to some kind of 
complaint from one of the ratings t.o Lieut. Singh and he behaved rather 
badly towards this person, with the result that others joined in the protest. 
Have all these facts beel). brought to the notice of the authorities yet? 

Mr. P. Kason: My information is not quite the same. As I have stated 
with regard to the particular incident about the officer, I thipk both sides have 
been fully represented; and my information is that there was no general 
complaint about the food. But I will have further inquiries made to make 
certain that that is so. . 
Mr. K . .Alaf Ali: Will the Honourab!e Member take it from me that the 

complaint about food is general even now, not merely in Mulund camp -but 
elsewhere too, and the sooner this is looked into the better? 

(No reply was given) 

Sir Oowasjee oTehaDgir: May I know whether this food is supplied by 
(;ontract? 

Mr. P. Jl88OIl: It is supplied by the R.I.A.S.C. in the same way as ,to 
other members of the armed forces. 
1Ir. K . .Asaf Ali: Is ·it a fact that the food is being supplied by some 

department or other and this complaint about food has been going on for a 
long time, not for a day or two but for weeks and months together? The dal 
supplied has stones in it, and the rice is uneatable, and so oni and the saine 
dal is supplied from day to day for weeks and months together. These stories 
go about and I see no reason why these complaints cannot be remedied 
straightaway. 
1Ir. P. Mason: Sir, I should like to answer that. I rather· welcome the 

opportunity of answering that because, as I say, all the Armed Forces are 
supplied by the R.I.A.S.C. The rations are considerably more than those given 
to the civil population-rather less than 50 per cent. more-and Members on 
the other side of the House were suggesting to me the other day that they 
shou!d be reduced. They are, as I say, already considerably in excesq of 
those supplied tq the civil population .. In the case of the R.I.N. they· are 
also rather in excess of those supplied to the Army. It is perfectly true that 
from time to time reports are received that the quality of dal, or the quality 
of rice, or sometimes the quality of atta, is not what it should ~. .  .  . 

JIr .•. Asa.f Ali: Also it is badly cooked. 
Mr. P. Kaaon: Cooking is another point. But when the quality of the 

actual stuff supplied is questioned, it is generally found that there is a good 
reason for that, and steps are taken to put it right, but· it takes some time 
b'efore the old stock is used up. For example, there was a general complaint, 
I know about the qua1ity of att8 some months ago. It transpired that ~  was 
due to the landing of large shipments of wheat in Calcutta as a result of 
which the great deal of hoarded wheat which had been kept against the rise 
of prices had been brought out and had weevils in it and as a result a good 
deal of. not very good atta came into circulation. But I cannot suppose that 
in the present conditions of food any of my friends on the opposite side 
would suggest that we shou!d throw that stuff away. 
With regard to coolting, there is ~ a continuous improvement alid 

the Army School of ~  is putting through· and 1;iaining people· 8S quickly 

as possible. 
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lIr .•. Asa.f Ali: It is common knowledge in Bombay that about the time 
when these grievances were talked about no less than 150 sacks of the finest; 
ntta that 'You could imagine was being sold in the blackmarket and people were 
purchasing this. This atta had been supplied to the blackmarket by certain 
Army authorities-God alone knows who they were; contractors or somebody 
-but it. was being sold in the blackmarket ,everybody knows it. When it is 
("aid that the ~ ought not to be thrown away, I agree, but surely good 
stock which is held by the authorities should not be thrown into the black-
market, and these people supplied the rotten stuff. 

lIr. P. lIaaon: I entirely agree, but it has been my experience that matters 
of common knowledge. do not in effeCli always prove to be correct. 

lIr .•. 11.. Kasani: In order to end such unpleasant incidents, will Gov-
ernment act on the spirit of their assurance against victimisation by introduc-
ing an Amnesty Bill in this Assembly? . 

lIr. ·P. JIason.: There is no necessity for putting through an Amnesty Bill. 
but I don't think my friend will have any complaint when they examine our 
C'onclusions in this matter. 
lIr. M. Alai Ali: Since this mattel' has been raised, I would like to put 

c.ne other question. I have heard a number' of things about demobilization. 
'rhe ~ .  Board that is now dealing with the question is not paying any 
attention to the fact that certain age rules, etc., are to be tackled first and a 
number of persons who are perfectly eligible for retention for permanent Com-. 
missions are being sacked. The main grievance, as far as I could judge, was 
that out of 2,500 officers only about 66 are likely to be retained, and all the 
others are being demobilized. This is apart from ratings. This was the real 
grievance which was in the background many months ago which went on 
maturing until the particular incident which brought about the strike; it was 
the last straw on the camel's back. To my mind the policy of demobilization 
in the R.I.N. needs to be overhauled completely in view of the fact that we 
would like to expand our Navy rather than contract it, and therefore the 
demobilization of these persons, who are really able to continue working at 
this' amazing rate, is entirely wrong. 

IIr.Preaident: The Honourable Member may answer if he likes, but J.. am 
"fraid it is outside the scope of the question. 

(No reply was given.) 

MOTION.S FOR ADJOURNMENT 

INABILITY OF PEASANTS IN JUBBULPORE TO HARVEST THEm WINTER FOOD GRAIN 

C,ROPS OWING TO RESTRICTIONS IMPOSED BY FOOD GRAIN CONTROL ORDER 

1Ir. President: I have received notice of anad.journment motion "to consider 
a definite matter of urgent public importance, namely the inability of the 
peasants in Jubbulpore area to harvest their winter food grain crops caused 
by the working of the Food Grains Control Order which prohibits agricultural 
labourers from taking grains paid to them as wages in kind to their homes 
situated in villages, other than those where they work and also the inability 
of the peasants who 'own lands to pay adequate wages to local labourers in 
order to attract them away from bin factories." The notice is by the Honour-
.ble Members Mr. Ananthasayanam Ayyangar, Prof. Rangs, Mr. Venko.tasubblt 
Reddiar. 
In the first place, it relates to two different matters. 
Prof. If. G. Ranga (Guntur cum Nellore: Non-Muhammadan Rural): In 

.regard to the first question, I would like the Honourable Member to give any 
information that he has to the House because that is a sort· of complaint 
which is generally prevailing. We got that news in the press. 
JIr. Prealdent: I understand that, but as the motion stands it relates to 

t.wo difterentmatters. I take it the Honourable Member agrees that one 
pari of it must be cut; out. 
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Sri lI. Ananthas&yanam. Ayyangar (Madras Ceded· Distriots and Chittoor: 
Non-Muhammadan Rural): Yes, Sir. The latter portion goes ~ . 

JIr. President: The only porticn that remains then is ·about the Jubbulpore 
area. How is the matter of sufficient importance? What does he mean by· 
'Jubbulpore area'? 

Prof. N. G. Banga: That is how we got the information. The news· 
emanated from Jubbulpore. Specific information is given that so much area· 
of land and crops thereon are lying there ready to be harvested, but • there 
are no workers to harvest it, because workers are suffering under that paru-· 
eular difficulty.. .  .  -

Sri lI. Ananthasayanam Ayyangar: Ripe but no. reaper! 
Seth GoviDd DaB (Central Provinces Hindi Divisions: Non-Muhammadan): 

There are four Tehsils in Jubbulpore District--Jubbulpore, Pitan, Sinora. 
Murwara. In all these four Tehsils there is Rabi crops generally and the posi-
tion there is that the .. crop is ripe for reaping. Until now the labourers were 
paid in kind. Now according ·to the new rules they are paid in cash. There 
are very few labourers in that distric.t and labourers come there from Rewa 
and Narsinghpur, the adjoining two places. Because they are not getting 
anything in kind, they are not coming there, and, if these rules are not chang-
ed, I am afraid the Rabi crop will not be reaped and there will be a big famine 
in that area. 

Seth Yusuf Abdoola Haroon (Sind: Muhammadan Rural): May 1'rist: to a 
point of order. I submit it is for the Chair to decide the admissibility of this 
motion, the urgency of it, and whether it cannot form part of the general dis-
cussion on the Finance Bill, or whether it is so urgent that it should be' 
admitted as an adjournment motion. It is for' you to decide first before the 
Food Member answers. 

)(r. President: T,hat is why I put the question to the Honourable Membl'r 
as to what. he meant by the wC'rds 'Jubbulpore area'. I wanted to be clear ..• 
(Interruption by Seth Govind Das) Order, order. No interruptions. I wanted 
to be clear about the ext-ent of the area. If the area is sufficiently large, then 
the matter would stand differently. If it really affects a very small area and it 
is a matter of administrative convenience, the matter will stand differently and 
need not be taken up on an adjourment motion. That is why I wanted· to know 
from the Honourable Member what the facts were. I did not want to go into 
the merits. 

Setlb. Govind Das: The area is sufficiently 10Dg. 

Mr. President: Order, order. I have heard sufficiep.t on the question of area. 
Seth Govind Das: I wanted to say something about the population. 
1Ir. President; Order, order. 
Sri K. Ananthasayan&m Ayyangar: I can understand my Honourable· 

friend's anxiety because he comes from that place. I have given notice of 
the adjoumment. When the harvest is ripe there is no reaper: this is the 
substance of the news in tbe "Hindu8tan Time8" dated 16th March. We 
have sent our best men to load ships with grains for U.S.A. ·but here when 
the harvest is npe there is no reaper. This is due to the orders passed by 
the Central Govemment and not by the Local ~ . The persons who 
reap· have no food. It is for the benefit of others they work. This is a large. 
area. I am giving the symptom in a particular part of the country. There-
fore, it is urgent. I do not want to censure the Government. I wouM like 
to know what the truth is. If the answer is not proper, then it is a case 
for censure. 
JIr. Prelldent: What does t,he Food Secretary have to say? 

.. JIr. B. ]t. Sen (Secretary Food Department): On receiving notice of this 
adjournment motion 1 sent a telegram to the Central 'Provinces Govemmenl 
and I got a reply this· morning which I sent over to the Whip of the ~  .. 
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tiQI! to ~ . I. thou.ght that after reading that reply they would not press this 
adjournment motion. That reply makes clear the circumstances in which ,a 
certain order> tlllaer the Foodgrains F..xport Control Order, which has been in 
fQrce in the Central Provinces for some time; bona fide travellers are allowed 
fio take 21 maunds of rice when they go out of the Province. But last week 
they amended. that order and have laid down that bona fide travellers could 
take only ten seers of rice. This they have done in order to prevent smuggling. 
'!'his particular incident had not come to the notice of the Central Provinces 
oqvernment but as soon as they heard of this adjournment motion, they said 
they would institute enquiries and if they found any genuine hardships 
being caused the;v would re-examine the case. So there is no reason for the 
apprehension whICh is in the minds of the Members. 

Pandit CJorind .&taviya (Allahaba.d and Jhansi Divisions: Non-Muham-
~ .  Rural): By what time will we get the information? 

lIJ. B. lI.. Sen: No crop will remain unharvested for ibis reason. As soon 
8S this matter is. investigated, necessary permits will be issued. 

Sri •• Anan\ha8ayanam AfYugar: I am satisfied. I do not press the 
,11J.Qt,ion. 

lIr. President: Very well, the matter then ends. Sir Archibald Rowlands. 

TllE INDIAN FINANCE BILL 

The ~ .  Sir ArChib&ld Rowlands (Finance Member): Sir I move: 
"That the Bill to give efiecL to the financial proposals of the Central G""erllment 

for: the year beginning 011 the 1st <l&y of April 1946 be taken into  consideration." 

lIr. PreaideD.t: Motion moved:' 
, "That the Bill to gi '/e eilect to the fh;ancial proposals of the Central Gt:verllment 
for thB ye;ir beginning on the 1st day of April 1946 be taken into consideration." 

lIr. President,: I understand that all sections of the House have arrived at 
.. general agreement on the question of the time-table for the Finance Bill and 
tJ;te Supplement$ry Grants, Railways as well as General. The time-table will 
be IilS under: . 

Commencing from Tuesday, that is today, the 19th instant, all stages of 
tbe Finance Bill will be completed by 5 P.M. on Thursday the 28th, and all 
q,u.estioI;lS then ~  in regard to the Finance Bill will be put to the 
:vote of the Assembly without any further discussion on any question. 

The Railways and General Supplementary Demands will be taken up on 
the 29th instant and continued on Saturday the 30th instant, which will be a 
working day. The Assembly will similarly dispose of, on that day, ~  the 
outstanding· Supplementary Demands by 5 P.M. 
It is understood that if the consideration motion in respect of the Finance 

Bill is not finished before 5 P.M. on Tuesday, the 26th ~ the closure 
may be moved in respect of the consideration motion on Wednesday, the 27th 
March at the commencement of the Legislative business that day. If closure 
is' moved and. carried and subsequently the consideration motion is carried, the 
House will then proceed to consider the Finance Bill clause by clause. 
During aU these days, ~  ';!uestion. hour will ~  not be suspended, 

, Wlless exigencies of the sItuatIon reqUIre the suspensIOn on account of the 
time of the House being up by any adjournment motion. 
, It is further understood that while spokesmen of various parties and groups 
may have about forty-five minutes as time limit for speeches, the ordinary 

~  limit will be ~  minutes for each speaker, but in any case not exceed-
ing about thirty 'minuWs. , 
I trust the ~  being ~ result ~ ~~~  of al1 ~  

ai>nourable Members will ~ .  WIth the ChaIr 10 gIVIng effect to It: 

stood that the House must necessarily a,djourn at 5 o'clock every day, because 
Kr. I. O •• IOG' (Dacca Division:Non-Muhammadan Rural): Is it under-
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if my recollection serves me right, there had been occatrions.in the . past when 
the House sat for longer hours for the purpose of disposing of snch business_ 

Kr. PreSident: I cannot say "hat was pasEring in the i:nin:ds Of ·the :Honour-
able Members of the House, . in preparing the time-table but at any' rate, my 
impression has been that we do hot sit beyond 5 P.M. 

Shri Satya·lfa.rayan Sinha (Darbhanga cum .Saran: Non-Muhammadan); 
Forty minutes of our time have been taken up. Cannot we sit so many nunutes 
after 5 P.M •. 

lIr. President: We may sit if the House so desires. But the time that-fa 
taken up every day is entirely in the hands of the House, If there 1&!'8 

lesser number of questions and points of order and so on, we shall be saving 
time. If short notice questions are also disposed of more quickly than wh ... 
we have done .today, we can save time. 

lIr. Ahmed E. H • .Tder (Bombay Southern Division: :Muhammadan Rural): 
This time should be cut from the Congress Party. 

Mr. President: I am not concerned with the Congress, Muslim ~ or 
the Government. I 'am speaking for the whole House. . 

lfawabzada Liaquat .Ali Khan (Meerut Division: Muhammadan Rural): He 
was saying that this half hour be taken from the CoDgress. 

. Mr. President: We shall see to that. If necessary, it may be done, for 
doing even justice between tIie parties. But that is a different matter. 

Another aspect which I would like to point out to the ~  Members 
is that sitting for· longer 'hours does mean a lot of strain on the staff. H 
Honourable Members have certain points to make, they are entitled to speak 
them out. If they can help to relieve the staff of the trouble of overstraih 
of work, I shall be happy. It is not on their representation that I am BBying 
something but the stra.in really becomes unbearable and I am saying this from 
my experience of some other House and not this House. It does really be-
come a strain, But if necessary, we shall certainly sit, if the House agrees. 

The Honourable Sir Edward Bentball (Leader of the House): May I mai:e 
the point that sitting late also 'means an intolerable strain upon the frOM 
bench and the Officials of Government who have to carryon the administration 
of toe country after the House rises. I strongly object to sitting after 5 P.M. 

Lt.-Col. Dr. 3. C. Chatterjee (Nominated Non-Official): I wou!d like to 
submit .... 

:Mr. President': Let us not takb more time. 
Lt.-Col.. Dr. 3. C. Ohatterjee: It has been suggested that except in the 

case of the people speaking  on behalf of parties, the time limit should be 
,twenty minutes. I do not know how that agreement was arrived at but ~ 
the case of unattached members, twenty minutes is far too small and if 
you would kindly, either on your own indulgence or by not looking at the 
time too meticulously give the unattached members time to speak for half an 
hour, it would be appreciated. 

Kr. President: Perhaps the Honourable Member did not follow what I said, 
This is what I said: "It is further understood that while spokesmen of variouS. 
parties and groups may have about forty-five minutes as time-limit for speeches, 
the ordinary time-limit will be twenty minutes for each speaker, but in ari:y 
case, not exceeding about thirty minutes." 

Therefore, if any Honourable Member is making out a point which has ~  
been made before in the House, if he is not repeating what has been said, 
I may say that I sl!all make the best possible effort to give him more time. 
r cannot go beyond that. 
Diwan Ohaman LaU (West PunjaL: Non-Muhammadan): He is an un-

attached Member. 
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Kr. President: Yes. There is anotnergeneral agreement among Parties 
which has Just come to my hands. The ~  apportioned is: 
Congress Party-12 hours and 30 minutes, Muslim League Party-6 hours 

. and 30 minutes, European Group-2 hours :Ald 45 minutes, Unattached Mem-
'bers including Nominated non-official 2 hout,.and 30 minutes and Government 
Members 4 hours in all. 

These are approximate time limits. 
Lt.-Ool. Dr. I. O. Chatterjee: Sir, if the time allotted has been arrived at 

by the number in each party, the European Group which contains about ten 
members are given 2 hours and 45 minutes and the unatti);ched Members who 
are at least 20 are given about the same time, which is rather unfair. 

Kr. President: It would save time if we proceed with the business of the 
House now. If members will take care to see that they do not repeat what 
has been said by other members, the time allotted would be adequate. 

S&rd.&r KaDg&l Singh (East Punjab: Sikh): In allotting the time there should 
be some sense of proportion. The time allotted to the European Group should 
not be equal to the time allotted to the Unattached Members who number 20. 
Kr. President: The time ~  is the maximum limit but it does not mean 

that that amount of time must necessarily be taken by each party. I shall 
see that other parties do save some of their time, so that ;I the unattached 
_members are able to get some extra time. 

I 'have also to inform Honourable Members that on account of the continu-
~  of the strike in the Government Press it will not be possible to get more 
eopies of the Finance Bill printed. Honourable Members are, therefore, re-
. quested to preserve the copies of the Bill whirh have been placed en their 
·tables today and to bring them to the Chamber for use during the progress of 
the Finance Bill. 

Diwan Ohaman Lall: Sir', on behalf of my Party, the Indian National 
Congress as represented on the floor of this House, I rise to oppose the considera-
tion of the Indian Finance Bill. 
Sir, today we stand on the threshold of a new era. Whether We shall enter 

the mansion of the new age with the' banners of peace flyi:pg or with the dust 
Bnd noise of turmoil and the clamour of strife'I cannot tell. But I CBn say this 
.1;hat during a quarter of a century of public life in this country I have never known 
the 8ituation in India to assume so explosive an aspect as it has done today. No 
doubt. we welcome the statement made by the British Prime Minister in this 
situation. I have known a Prime Minister or two in my time, Mr. President, 
and I can say quite f!,ankly that this is the £rst occasion on which a British Prime 
Minister has spoken frankly and with realism. But it is not enough to have 
.statements. Hope does not lie in statements. Hope lies in quick effective 
immediate and final action, if we are to weather the storm that Bangs over us 
and if we are not to be found without shelter when the storm breaks. 
It is. Mr. President, in this situation, tense as it is, that we have been 

considering the budget  and let me say that this budget too marks the end of an 
era. It seems to me that the old order is ended not only for India but it has 
ended for the rest of the world. What was the old order? It was an order in 
which the foreign capitalist, as far as my country is concerned, was given the 
pick of the loot in exploiting tbis rich and noble land, while his Indian counter-
part was left with the leavings. It was an order in which death, hunger, famine 
and rlisease stalked the lanrl. It was an order in which the foreign capitalist 
earned his 90 pel' cent· dividend while the miserable Indian worker obtained a 
very small modicum of. the profits earned by the capitalist and lived on 8 starva-
tion diet and was housed in tenaments 01' buts which have been aptly described 
as "the ant-heaps of pestilence." It was an order in which my Honourable 
friends over there grouped themselves into a self-appointed but unlawful associa-
tion for purposes of the l>reservation of law and order and in which association 
my ~  friend, the Finance Member. was merely a tax-gatherer. It 
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• was an order which I hope with this budget is now ended but I have no doubt 

in my mind that if the order does not. die an unhonoured death, We shall face 
such chaos and revolution in this country, as will shake the very foundations of 
peace, prosperity and security not only in India but throughout the East. It ia 
in this light, Mr. President, that I would like to fllce the financial aspects of the 
Budget presented by my Honourable friend and it is in this light that those 
aspects must be lifted from the old morass into something new, from the sphere 
of muddle and hand-to-mouth existence to the sphere of conscious and determined 
planning, purposeful planning. in the interests of the people of India, the people 
of India conscious of their own power and determined to achieve their own 
freedom. 

The empbasis in regard to tbis Budget bas been laid on what has been stated 
to be post-war reconstruction, a phrase which I do D'ot like, because it is a phrase 
that does not-tell the trutb. Post-war reconstruction is valid, if it can be establish-
ed that there was any construction ip. the previous period, either ante-bellum Or 
intTa-bellum but there was no such construction. We have actually to start from/ 
scratch. Therefore it should mean not the reconstruction of a battered old ~ 

ment unable even to support its own walls but the building of a well conceived 
structure with dynamic ideas and on sure and secure foundations. IJil-j!liQrt it 
should mean national development, and national development I ..:.ant my 
Honourable friends, to remember. is linked with the question of national 
freedom. You cannot in this country have national development with my 
Honourable friends sitting over there, sititing' upon the dying body of this nation. 
You must have national freed'om. Let me therefore, Mr. President, look at these 
problems from the point of view of this reconstruction of the nation with dynamic 
ideas. 

It will be admitted, let me say quite frankly, by those who are well versed 
in these matters that tbe Budget has done something akin to what I may call 
streamlining, in that it has integrated tbe surcharges into taxation and it has 
made the structure certainly simpler. It has further done two other things. H 
bas extended the principle of relief for earned income. Instead of 1/10 of the 
total income subject to a maximum of Rs. 2,000, relief hereafter will be 1/5 sub-
ject to a maximum of Rs. 4,000. It has done ~  thing. The corporation 
tax has been reduced by two annas. But while these things have been <lone and 
the structure simplified, my Houourable friend has done something which to 
my mind, looking at the interests of India, appears to be exceedingly objectioll-
able. He has at one stroke removed the Excess Profits Tax and the cost to the 
natron by that action of his is about 75 crores of rupees. It has no doubt resulted 
in the market soaring, and no doubt it has given a fillip to the profits of those 
who were in a position to pay this Excess Profits Tax. But what about those 
poverty stricken masses for whose benefit tbis money might have been . utilised ? 
What about over a million people on the railways and 2,00,000 workers in the 
Posts and Telegraphs and the various centralised services for whose benefit this 
large sum could have been utilised and for whose relief this could have been 
spent? 

~. N. G. Banga (Guntur cum ~  Non-Muhammadan Rural): What 
about the peasants themselves? 

·Dlwan Ohama.n Lall: I am coming to the peasants a8 my Honourable friend 
has 'reminded, Do I take it that the rich were so indigent that they could not 
afford to part with this sum of 75 crores from this Excess Profits Tax? Already 
We have, as my Honourable friend has shown, a deficit of 44 crores. But that 
is not really the true picture. ~  is a sum of Rs. 26 crores, which is available 
to us in 1946-47 from the two War Risk Insurance funds which hereafter will nb' 
be available to us. So. when we are considering the deficit, we have to look 
upon it nut merely as a deficit of 44" crores but 8 deficit of 70 crores. Add to this 
70 crores this drop in bhe national income of 75 crores through the Excess Profits 
Tax being removed. I say to the F1nance Memher, what have you done? Here 
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[Diwan Chaman Lall] 

is a gap, a tremendous gap that you have to fill. How are you going to fill this 
gap .. ' ..... 
The BonourableSlr Archibald Rowlands: By reducing the defence expendi-
~ 

Diwan Ohaman I.iJl: My Honourable friend reminds me of the defence expen-
diture. Does not my Honourable friend know that pari pas8u with the decrease 
in defence expenditure there is going to be mQunting expenditure in the matter 
of planning which you are going to payout to the Provinces. At the present 
moment you have made provision for about a5 crores for financing this planning. 
Is my Honourable friend going to remain at that figure? Is he not going to 
extend his generous hand to the Provinces? What happens to them? I do agree ". 
that there may be some slight decrease in defence expenditure; but is my Honour-
able friend going to wait until that decrease takes place to fill in this yawning 
gap or is he leaving this problem for his successor? Let me ask him now if he 
. is not goi.t;lg to do it and he had instruments to his hand, why did he not utilise 
those instruments which were in his hand? Is it a fact that the budget should 
be looked at rhore from the point of view of the things he has not said than from 
the point of view of the things that have been stated on the floor of the House'l 
One of 'the most important things that have not been said is this: my Honour-
aMe friend has not shown to the nation how -he could fill this gap, not only by 
'r.educing the defElnce expenditure but by some positive action. Let me ask him 
whether it is not a fact that the question of death duties has been investigated 
by my Honourable friend's Department. Is it not a fact that a special officer 
was deputed to go into the matter of death duties? Is it not a fact that this 
question of death duties was solved by the preparation of an actual measure which 
the Government intended to place on the floor of this House? What has 
happened to that measure? 

The Honourable Sir Archibald Rowlands: If the Honourable Member will 
wait two days he will have a copy of it on the table of the House. 
Diwan Oham&11 La.ll: 'My Honourable friend is bringing it in at the tail end 

of this session, witb. no intention whatever of getting the measure through this 
session, leaving this problem to be solved not hIy him but by his successor. It is 
not as if this idea has struck my Honourable friend just at the present moment. 
He knows perfectly well that it will not be lWailable for the benefit of the nation 
at this stage .  .  .  .  . .' 

The' Honourable Sir Archibald Rowlands: If the Honourable Members on the 
other side will accept the Bill without further argument, we will arrange to get 
it through this session. 

Diw&11 Ohaman LaJl: It is a most improper proposition that we should accept 
a Bill without having seen the Bill and without finding out if it is au acceptable 
measure-we do not even know what the uame of the Bill is going to be-I :10 
not know whether the :Finance Member is going to give it the name that I have 
given to it. I ask my Honourable friend whether he is aware that out of this 
measure alone-1 dare say the official figures are different, but the economists are 
agreed that the national Government when it comes into power will be ~  to 
receive the sum of nearly Rs. 300 crores a year out of these death duties. Here 
was a source, which we ~  certainly examine with due care. 1 ask my Honour-
able friend the Finance Member whether it is not a fact that one of his pre-
decessors made a very important observation when he said that not sufficient 
a.ttenti{)n had been paid to the question of state owning and state management 
of industry with a view to the augmentation of central revf\nues. This was not 
merely a random shot in the dark. It was a suggestion made with the purpose 
of implementing it. 1 ask my Honourahle friend whether he has considered and 
if he has not. why he has riot considered that ~  Should he have any 
qualms, should he have 'any hesitation in regard to this matter? Let me declare 
on tbe floor of the Hbuse on beha.lf of the Iridian Nationa.l Congress that we ai"a 
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weded to the proposition of state ownership and state management 01 
industry ..... 
Prof. N. G. Rangi.: Socialism. 
Diwan Oham.an Lall: The time has gone by when my Honourable friends 

sitting over there can run industry for private benefit. (Interruption.) The 
time has gone by-and if the cap' fits my Honourable friend he is welcome to it--
when these resources can be handed over to the private individual when thep&.:'<i 
of the country is a dire one. 

May I make a suggestion to my Honourable friend and may I ask him whe-
ther that saggestion has been' considered? Is he aware that there are t,wo very 
siinple industries-t3e Food Member need nc·t get nervous, Mr. President, I am 
not referring to his industries for the moment-but is my Honourable friend 
'aware that there are two industries of a very simple character that could be 
nationalised and should have been by now nationalised? I refer too the match 
industry and I refer to the tobacco industry. Many countries in ]:urope for a. 
long number of years after the last war ~  in for nationalisation and have been 
reaping a very rich harvest. Here the problem is a simple one. We draw from 
the tobacco excise duty somet'1ing like 22 crores revenue. We draw about 6 
crores from matches. But if you were to nationalise these industries,' I will 
hazard the guess that the national revenues would gain something like 70 crores: 
from tobacco and 30 crores from matches. 'rhat money is sorely needed for the-
amelioration of the condition of the pea8sntaand kiaaDa whom' my Honourable 
friend Prof. Ranga represents. Why has it not been done? It has not been done-
because these two industries are not even Indian industries ..... 

:aao Bahadur N. Siva Raj (Nominated: Non-Official): Nationalise ~ 

Diwan. OhaIIlan LaJl: Yes; my Honourable friend may rest assured that we· 
shall actually nationalise him and insure him as well under the new scheme. 
The match industry is an industry which is completely under the control of (\" 
Swedish concern. The profits it makes do not even remain in this country. 

Sir OOwlSji Jehangir (Nominated: Non-Official):' Not all; that is not ~ 

lHwan (1hamin LaiI: My Honourable friend might be a snareholder and can 
bag some portion of its profits himself. Perfectly true. But is it or is it nct. 
a Swedish concern? Let my Honourable friend deny that. It is a Swedish con-
cern; the combine is a Swedish combine. The tobacco industry is also practi-
cally a single  monopoly of the Imperial Tobacco Company. Why has my 
Honourable friend not considered t:le nationalisation of these two industries? 1 
suggest their nationalisation because in the future in the time that is ~ 

immediately before us, it is necessary to husband every resource that we possess 
in order to put India on the path of prosperity. I concede that the step taken. 
by my Honourable friend with reference to the high denomina.tion ~  

ordinance has probably resulted in a windfall to the treasury of about 25 crores-· 
I-speak subject to correction. The Indian National Congrass is determined to 
uproot tl1e evil of bribery and corruption. Let my Honmlrable friend not run, 
away with this fact that we are going to have a tender spot for anyone, higlr 
or low. We desire to set in motion such machinery as will secure that in future 
there will be none of this bribery, none of this corruptiO!l but at the same time' 
1 we should find some way or means, as my Honourable friend should 
p. 1If. have done, to discover the hundreds of crores that are lying there as 

tax evasion money. I daresay if suitable methods were adopted a matter of' 
about 6 to 7 hundred crores would be availab'e for my Honourable friend-
another windfall which I make a present of to my Honourable friend. But for 
all this it is necessary .fir. at the tax collection department must be strengthenec:i 
I\S the first step. I notice that the appropriation for this year for the tax collection 

~  is one crare 30 lakhs as agoainst one crore 27 lakos last year. 'What 
IS needed IS a complete overhaul of the machinery for this purpose in order thafi 
no one who is guilty of evasion of taxation, tt) be utilised for the benefit of ~ 

people of this country, should be capable of getting away with it. 
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Now, Sir, let me come to the main problem of planning. 'l'his budget, as 1 
.have already stated, provides for 35 crores fOr the Provinces. 

The Honourable Sir .Archibald Rowlands: Plus 15. 

Diwan Chaman Lall: Total 50 crores. I ask my Honourable friend what 
was the result of the unplanned expenditure of 7 hundred to 8 hundred crores a 
:year on behalf of Indian and Allied Governments? Is it not a fact that though 
it was unplanned it was an emergency expenditure, the result was the stabilisa.-
.tion of wages? The result was more or less the high margin of return of primary 
produce. The result was the disappearance of unemployment. Now, I ask my 
Honourable friend if this expenditure is suddenly to cease, if the tap is going to 
be turned off immediately; how is he going to shl\Pe the economy which he has 
in viE'w? How is he going to shape the entire system of taxation, of raising loaDS 
-and his financial structure if he is going to turn off the tap suddenly in this 
manner? I do not want him to tum off the tap in this manner. Had there been 
--an opportunity to consider this matter on the floor of the House, I daresay he 
would have got a concensus of opinion that pari passu with the decrease of thi;; 
i!xpenditure there should be mounting expenditure on development and I want 
to see, Mr. President, this mounting expenditure reaching its zenith within toe 
next two or three :vears until we are in a position to spend no less than a thousand 
-orores a year on planning and thu" imprcyve the fabric of our . nation. 

Sri 111. Ananthasayanam Ayyangar (Madras Ceded Districts and Chittoor: 
Non-Muhammadan Rural): Start from the bottom. _ 

Diwan Chaman Lall: When you start looking at it from the bottom as my 
Honourable friend wants, you have to look to the worker and tne peasant. I 
want to suggest to my Honourable friend that all these sources of revenue should 
be tapped, by the institution of State owned and State-managed factories, the 
taking over of monopolies and the collection of tax evasion money and other 
'Similar steps. I would ask him whether he could not give us a charler for the 
masses of this country. Where is the Beveridge plan for tbe masses of· this 
"Country? Where is your plan to civilise every village, bringing to it and its 
inhabitants all the security and the amenities of civilised existence? Where do 
1 find it in the Budget, in the plans of the Government, in t.he conception of 
the future which my Honourable friends have for this country? We must mako:! 
-an ·aggressive start. We must, as I said, keep on mounting tbis ~ 

expenditure until it reaches the peak figure which I have mentioned. 
Of course some of this expenditure for development will not be ~  

expenditure, from 'the commercial point of view. It will be spent on education 
and health but I must conftlss that in reaiity there is no more productive expen-
<iiture than expenditure on these beueficient Departments, because they increase 
the tax paying capacity of those whom they benefit, because they raise the morale 
of the nation. 

Let me, Mr. President, at this stage say a·word or two about certain fetishes 
that people have in regard to this concept of planning. The old fetish was to 
balance the budget from year to year. The new concept is .not that. The new 
concept is balance the budget over a certain number of years and that is the 
new concept so universally accepted and therefore there should be no difficulty 
for my Honourable friend in raising all the necessary loans that he wants far the 
purpose of the planning that we have in view. Again it is said, it was said in the 
past, that the more you borrow the more you are at the mercy of the lender. 
Thal situation has completely altered. You don't have to go to the lender. The 
lender comes '0 you. That is the change that has taken place in this country 
1md in most countries but the essential condition is necessarily that you must 
bave a Government in which the people have confidence, not a Government of 
a few despots sitting there, hand picked men who are today running the Govern-
ment of this country, the most colossal despotism that has ever been known in 
history. Let us not forget that this war has proved that for a war which was B 
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war of destruction it was easy enough for my Honourable friend to raise 800 
erores a year in the way of loans and is it· doubted, Mr. President that for pur-
poses which are productive, which are constructive, which are going to benefit 
-the nation there should be any difficulty in raising yearly loans to the extent 
-of 300 to 500 ClOre!!. 

The Honour&ble Sir Archibald Rowl&nda: We are doing it. 

Diwan Ohaman l.:ll: All this money will supplement the revenue of the 
Central Government. Of this monElY, 50 crores that is to be handed over to the 
provinces will supplement 'the revenues of the provinces which must necessarily 
now take the same steps in the matt-er of nationalising industry and nationalising 
finance in their own particular areas. 

t 

Then, Mr. President, is the question linked with all this. Our resources 
bave been mortgaged and are lying in London as a book entry. I refer to the 
question of the sterling balances. I want my British friends, not only the very 
few of them here on these benches, to realise that it is not we who exacted 
immediate payment but it is they who have been suggesting the partial repudia-
tion of this loan. When the Indian National Congress 12 years ago suggested 
that we should go into the question of our foreign debt immediately there was 
a hue and cry raised because we wanted to examine whether the debt had been 
incurred for the purposes of India or not and·it was said that there was an 
attempt made by the Indian National Congress to repudiate that debt. This 
charge came strangely from a country which having taken a loan from America 
repudiated, after ~ last war the entire loan that they had taken from America. 
My Honourable friend knows that a bitter controversy is raging and has been 
raging all over this country over this issue and I advise him t-o find a quick and 
final solution of this problem. 

Sir Oowaaji lehangil': What is the problem? 

Diwan Ohaman Lall: My Honourab!e friend has just awakened to the pro-
blem. The problem is the return of the sterling debt and it is a very serious 
problem. If my Honourable friend finds a quick solution of this problem, I am 
certain it will have a great psychoiogical effect upon Indo-British re!.ations. I· 
have no reason to doubt that we have paid for this debt in hunger and starvation 
and with the b:ood of our people. But I am also certain that if a great leader, 
a generous-hearted leader, like Mahatma Gandhi were a approached and all the 
facts placed before him, I am quite certain that he will deal with the matter 
in a most generous manner, but by postponing a decision and by behaving as if 
you were the credit-ors. and not we, my Honourable friends are embittering the 
feelings in this country. Do not forget that when you were the creditors and we 
owed you money, you asked for guarantees and safeguards and got them. We 
are the creditors now five to six times over and we have not been given any 
guarantee or any safeguards. 

It has been suggested that expropriation is one of the methods whereby a 
~  could be arrived at of a portion of the sterling debt. I am quite 
certain that my Honourable friend's Fascist step children, lihe South Africans 
did not let my HonourJloble friendt; have credit without ~  their assets. 
I think it is a fact that when they wanted a similar statd of affairs in South 
Africa, South Africa impounded British asset-s in that country. They were the 
Fascist children of my Honourable friend, but a large portion unfortunately of 
BritisQ assets here in India today have been l.iquidated. I think that man would 
?every bold who suggested that the Yules and the Sassoons and the 'Scottish 
Jut? owners and the Scottish and ~ tea-planters have assets in this country 
whICh .are more. than two hundred million sterling. As a gesture, of goodwill, 
why. dId not. thIS Govern:t;nent expropriate tbose assets and pay the owners in 

~  that IS locked up In London? What was the justificatIOn for not taking 
thIS step? ,My Honourable friend should not forget that many shares of these 
concerns have been bought over by Indians. 
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. ft:eHOnoU1'able 'Sir·· Archibald xoWlaDds: Nobody knows. 
Diwa.n Ohama.n LaD: I agree, nobody knows but it is worth while finding 

out, and whatever is left over should be handed over to us. 

Then, Sir, I am amazed, indeed, at the irresponsible ~  of this Govern-
mpnt in dealing with the connected problem of retrenchment. Today, even 
before we have known ·what stupendous perSonnel would be needed when 
planning is stepped up and how many more men will be employed or will ~ 

necessary, blindly in the dark without any plan whatsoever. my Honourable 
friends have started discharging men. ..,poes not my Honourable friend realise 
the serious significanee of this? The very basis of the budget, the very estimates 
of revenue the Government has made, the loan programme of the Government, 
all these things depend upon the maintenance and continuance of full employ-
ment. If unemployment grows with retrenchment, a fatal blow would have been 
strl1ck :·t the national fabric, a fatal blow would have been strm'k at the n&tional 
economy and I cannot understand why my Honourable friend is not prepared to 
spend a crore or two in keeping these extra hands until schemes are ,laid 
ratJier than by putting men on the market and creating unemployment, 
thereby, ill the end. ~  hundreds and crores of national monAy .. 
lIr. !P1'elddeint: The House will now adjourn for Lunch and the Honourable 

~  may resume his speech after Lunch. 
'fhe Assembly tHen adjouriled for Lunch till Half Past Two of the Clock. 

The Assembly re-assembled after Lunch at half Past Two of the ('Jock, Mr. 
President (the Honourable Mr. G. v. ~ . .  in th@ Chair. 

DiWan .ohama.n W: Sir, this is the over all picture that I have been 
painting with regard to this matter. I was saying in reference to retrenchment 
that it must not be confused with economy. Retrenchment does .not !nean the 
same thing as economy. If I may use a very homely simile. economy means 
getting sixteen !lnnas in the rupee, whereas retrenchment mean:; getting ,·:Jght 
annas where you should be getting sixteen annas. I ask my Honourable friend 
to remember ·that if retrenchment leads on to unemployment., the yery basip of 
the budget which he has presented, the loan programme that be has <)·,tlined, 
all the taxation pl'opGsals will all be jeopat"dised. All these depend, as he knows 
full well, upon the maintenance of full employment in, the (;Olmtry. Any 
danger to that means danger to the economic fabric of the ccuntry. 1£ un-
employment grows, that danger grows. I submit to my Honourable fdend that 
in the context of world. conditions, and our entry into the no?w era -.f planning 
that 'He have in ,·jew this new era will itself be jeopardi;;ed if retrlmchment 
continues ieading on to unemployment. I say to my Honourable friend, suspena 
retreDSlhment, raise the standard of life of the working classes, create a charter 
for the masses, remember that the past belonged to the classes and that the future 
belon!jS to the masses. The past ethics of work give way to the ethics of planned 
leisure, leisure ('1I0UbD for 98 per cent, of our population, leisurE' not only to cul-
tivate their patel I of laud but leisure to cultivate their minds and resoUl"ces E'nougb 
to ena!:lle them to do so. Sir the wealth of the country lies not in rupees, 
annas and pies, but in the man power of the country. ))0 not let lIS be penny 
wise and Ilound foolish. A predecessor of my Honourable frieud on the floor 
of the House paraphrased that item by relating the story of a jC'wish gentleman, 
who in order to save candle light went to bed early with the result that he had 
a large family. Let ~  not imitate the example of that jewish gentl.Jman. The 
ihternathnal sky itS well as the national sky are darkening wit·h ~ clouds. 
We have bern treated like helots in this land, we are treated worse than helots 
in the British EmpirE'. Prejudice, racial arrogance, incomnE'wuee, inefficiency 
unequal treatment have nearly brought our armed forces to the verge of 
collapse. The hand of the imperialist f.oday is a dead hand. ~  it is 
still'gri})ping the wheel of our destiny. I say to my Honourable frlends opposite, 
the time  has come when you should quit and quit with gracf'. We are ready 
to ~ you 8S the servants of the people, but) no longer. ('an we welcome 



, THE INDIAN FINANCE BILL 2579 

YO'l as the masters of this country. A stupendous revolution is now in the 
offing in lndia, indeed throughout the East. You can guide that ]'evolution so 
that it may leave behind it not the story of suiIering but peace lind prosperity. 
We want jeaders of world wide reputation, free leaders in a ~  land. ~  

~  of the past believed in the ethics of scarcity, the prophets of the 
~  will believe in the ethics of plenty. Our friends over thare believe in 

work for the few, unemployment for the many. We now have to find work for 
all, leisure for all, prosperity for all. Our friends believe in laiB8ez taiTe, and th<l 
profit motive. We believe in the good of the common man. That is the new 
hope. You cannot give it to us. That is the new future, you cannot provide for 
us. That is the new idea we are looking forward to: the common man of India 
coming into his own. Let us both work towards that end, both nations, so that 
we may live in peace and friendship and let the unfriendly sword rest in its 
scabbard. 
lIIr. a. P. LaWlOJl (Bengal: European): Mr. President, Sir, I listened 

with great interest and ~  to the speech which hus just fallen from 
my Honourable friend Diwan Chaman LaB. With him, Sir, I also feel 8 
deep consciousness of the effect of the political situation on the ,Finance Bill 
that we are now discussing. The question of the revenues of the countr,v is 
after aU a matter of administration and it would be unwise, indeed absurd to 
pretend that  that administration is not vitally affected by the, general FoliticaJ 
situation. I am conscious too of the enonnous effect of a nationalist spirit 
behind the administration of the country and I hope most sincerely that that 
national spirit will pervade the administr"tion Rud aetuate it fully. But, Sir, 
while I aPllreciate the effect of politics on administ.ration and in pntticular 
upon the Honourable the Finance Member's I1ropos&ls, ~  is a spectre at 
our feast which will not be denied. That spectre will not be denie<l whatever 
your politics dictate. It is the spectre of famine. We on this side are by no 
means happy about the situation. We are told that we are facing a shortage 
of some six million tons of food grains which I calculate to be something like 
a year's food for 40 million people. In the face of that siwotioil I cannot 
feel·that there is at present being shown in any side of the House a proper 
appreciaticn of the seriousness of the situation. I feel, Sir, that the matter 
is still being considered as academic and aJ,most as if ~ was a danger to ('ome 
and not a present danger. We are being treated largely still to gestur'3s, the 
gesture of Government hostels being told that they must hava two pieces of 
bread with u meal, the gesture of private gardens being ploughed up for 
vegetables, tht: pOE;!;ibility of the vista being ploughed up, bad though the 
ground may be, to grow vegetables. Now, Sir, I in no way object to gestures 
but I like them to bf' linked to reality. J like, for instance, to think that what 
you are doing is elther going to be an  outstanding example which is toing to 
bring something definite and substantial by its example or that it is a specific 
saving which is going to matter that is going to result. Otherwise 1 feel that 
we are still 'rather playing with the subject instead of doing something really 
vital and really effective. I am reminded of the story of the Chinese gentleman 
who Will; takfID to lUlJCi; at a quick lunch place in New York. He was rushed here 
and thf're and given a quite substantial meal. and his host said to him after-
wards, "There now, was not that magnificent? You had a four-course lunch 
and it was all conchlded in ten minutes I" The Chinese gentleman replied, 
"Yes, I agree, but how now shall we more profitably spe.nd the time that we 
have saved?" I feel rather the same way about these gestures to which Wp 
are at prMent being treated. If we have a definite cut in rations aU-round 
I am very glad that it should be so; let us meet the eme;gency that way. But 
I am still wondering what will be the result of arbItrary gestures of this 
1!ort,-two bits of bread here, a.nd so on. And at the same time I wonder 
what will happen to your various vegetables grown under private auspices 
lIn les;:; there is sQme methodical method' of marketin;;c their prcxluce. But what 
I am really after, Sir, is ~~ ~  a,nd more' real ~ We are up ~  
an emergency a.rid. as far as I can see, -that emergency is being fisC'Jded very 
largely by the Agriculture Secretary Sir Pheroze Kharegat and by the Food 
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Membe; when he is here or, when he is ill, by. the Food ,Secretary :Mr.-Sen. 
I Canlll\t help feeling that this is a maf1ter which has got tJ be tackled not. 
departmentallY but by Government as a whole. I have been much ilL pressed 
by the ]"inau('e Member's methods, of dealing with black markets by his. 
demonetisation ordinances, and the like. Now, Sir, it would be idlE!> ,"0 pretend 
that there are no bl&.ck markets in food, and I would hate to put a figure on 
the amount of food that may be underground. I do not know where it is;. 
it may be underground in the villages, it may be in gOdowllS, it may he in 
private houCles.As 1 said on a previous oQcasion, if everybody in this country 
were to put aside a month's food, five mill.ion tons of grain woule!, be taken 
from the market. I am going to suggest to Government that they should 
tackle ~  matter as a matter of first-class emergency upon which not mer.ely 
the tlfforts of two departments shall be focussed but every department should 
f<X'us its full attention and think out a plan to meet this situation. I am. 
quite convinced that by taking the powers which they can take they can 
do a lot tl; deal with the whole situa.tion as it stands. 1 am perfectly con-
vinced that !Wmething can be done in the way of registratio:l of stocks just 
as the Finance .Mnnbel' forced the registration of high denoml'latio!l notes. ·1 
do not quite know how it is to be done-I am not in the administration---but 
I feel that r.omething can and something should be done; 

And, now, Sir, I am afraid, I must come back again ,to my old hcbuy-
horse of fish. I will not pretend that either I or my party are in iLllY way 
satisfied with the explanations that we have received. I am going to quote. 
to you R relevant portion of Sir Pheroze Kharegat's speech, find I apologise 
to him in advance for what I fear will be perhaps a little bit of l'ough treat-
lI\ent. He said: 

.. A great deal has been said about fish, and here I would like, to place ~ ~  the House 
theditticulties tholt we ha.ve encountered, I too had thought. In the lltiflI,nmg when we 
started that all we had t'l do Wlia to go 'to the sea or to the rivers and catch the fish. They 
were just waiting there to lie caught and brought in; We approached the. ~  they 
turned round on us and said, 'Where are the boat.s! So we started bUlldmg boats for 
them, Having got t.he boats t.hey said, 'Where are Ura net.s'.! We ~. 'Can you ma.k& 
the nets'! They said, 'Give us the twine'. And so we went to tne mills and got them 
the type of twine that they requil'l1d and supplied them. Then they said, 'We want. hooks', 
8..1 we had hooks made in the count.ry. They were used exactly for one day and th .. 
fishermen came back and said, "Your hooks are of no use to us'." 

Now, Sir, would anybody in the world take that accoUilt to iJ·<hcnte 
dynamic energy? I,Several voice8: "No.",) I do not need ,to come to this 

~ to be ~  that fishermen require boats and nets and boob. 1 qnote it 
because herE' you have an enormous inexhaustible source d supply. If we 
think that we are going to get six million tons of grain frvrn abroad we are 
barking up the wrong tree; we will never get it or anything l!ke it. So, for 
Heaven's sakE:. let us use to the greatest possible advantage such sources of 
food as are available t.o us. I refuse to believe tha.t it is impossible, if 
necessary, to get from abroad trawlers and folks to go out iuto the sea with 
sufficient ice and ice machinery to bring the fish in. I refuse to believe that 
plans cannot be ~~ ~  by ~  even  in this country who know the fishing 
mdust.ry and can bnng "he stuff m. The tanks can be stocked, the rivers can 
be fished and the seas can 'produce an infin:ty of food. I would like to know 
whethfr any scheme, for instance, of techmcal trawler fishermen's systems 
!rom . abroad has ~  contemplated, if there is any difficulty of producing it 
m thiS cmmtry. Sir, we must not leave this question to the ac-ademic mind 
of. ~  I may call the ~ of. the Imperial Council of Agricultural Research.' 
ThiS 18 not. a ~  for hlffi; It is a ~  for a keen dynamic business. 
type of mmd which wants to get the stuff and wants to make it a"ailable to 
the people:. It should not be left even to • Provincial Governments. This 
~  have got powe1'8 if. they like to tab them and they CUll see thai 
thIngs ~  dIme. I do most eamestly hope that this matter will, be taken up 



• THE INDIAN FINANCE BILL 2581 
rather more dynamically than it is taken up now. We do not WaTolt gestures. 
we want big ideas ami a big job done. Now. Sir, ~ deals largely wit.h .the 
matters that 1 wish to raise in respecii of food. It has been dE,bater! befora 
and so I do not want to waste too much time on it, but I raise it in this. 
position in m) speech because I feel it is one of the things which may tum 
the country upside down. If there is a bad famine, if forty :nillion peaple in 
this counb:y lose a year's food, God knows what the result may be. 

And now Sir, I want to spend a very little ilime doing what for my Group-
is a most unusual thing, and that is to make a rather ~  utterance as. 
it effects my ~ . The House is not used t.o hearing .~  

utterances. from this side of ~  House. Our reasons are of course that, to 
a large extent, there artl problems which might be said to be hardly our 
business. but ~ it might be considered that this was due to-
the fa..:t that we were not interested, or it might be thought that we preferred 
ra.ther ~ .  quiet methods of negotiations, not in the public ~  Both of 
those suggestions would be incorrect. In the first place, we are most vitally 
interested and in the past twenty-five years in every step i)f the ref')rms we-· 
have combinea to make those reforms a success. We have sat llOW togethe.r 
with OUI' lndian friends in this House and in other Houses for a long tima;. 
we have made friendships that I hope will last longer perhaps than we shall.. 
Sir, we shall go en co-operating in these reform steps; we sh'lll combine in 
the next step, and we shall do all in our power to help in producing in this 
countrv what we consider to be a vary imptJrtant thing not merely f,)r us,. 
but for everybody, and that ~ . We in this Group are mainly co.}_· 
cerned with cummerce and industry and frequently we come under the lash 
of th!.l othEr side on these grounds. Exploitation as far as I can see becomes. 
hugely a matter of colour, You may be an exploiter on the olle hand or 
you may be a captain of industry developing the resources ~  country 
on the othel'. But let me leave that point. The fact of the matter is t.hat it 
is to our benefit and to everybody's benefit that there should be in this 
country a workable and a stable constitution, and that, Sir, i:; the aim that· 
we have in mind and an end towards which we will do whatever we Ire per-· 
mitteJ to do to help, 

N'ow, Sir, in these discussions which are coming we shall ulay our part 
on thnt . ~. We shall ask for no  special concessions for ()Urselvas as .. 
community. We shall ask only for those forms of protection ~  will 
protent everybody without sufficient voice in the .legislatures lo protect them-
selves, or indeed those who have no voice at all. We shall !\.;k !)i1]Y a fair-
field, and no favour, and we shall ask that there shan be no expropriation to 
deprive us of our livt:lihood in this country. 

Sir, I hope most sincerely that we have seen the. back now of the hatred' 
and ~ bitterness that appeared in the press and on tha platform at the-
eNI" (If the war. I hope that is a bad dream which is now behind us but I 
must mention it because people of my community hs.ve b':len attacked:_ 
people wearing European dress have been attacked for that rclason alone. I 
cannot believe that that is the form of freedom for which this country. is; 
seeking, and I know that my friends opposite condelLn it as much as t 
condemn it myself. But I must point to the result; the rfl:lult of such-
happenings as have c:('curred cannot but make more difficult thfl unavoidable 
issues wh:'ch will shorlily come up for solution, issues ~  concern Great 
Brit.ain and India. It is by that means that the atmosphere will be vitiated" 
and indeed civil disorder on its own can do no more than put the l ~. .  back. 
I am hoping mosfi sincerely that the moderate and wise utterances that have-
come from political leaders in respect of these disturbances will be .rr.ost ca.re-
fully headed and that the 'disorderly elements, who perhaps. 8re peeking dis-
order for disorder's sake, may be kept in check by the nationalist leaders of" 
the people ~ . 
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Now, Sir, I have mentioned the possibility ~ .  ~ may ~ ~  that ~  

were working perhaps with one party, perhaps with His Maj£'sty's .Govern-
meut l'rivute!y, for special terms. I wish here also to lay that ~ fur ever. 
It hels heeu made perfectly clear by Sir Stafford Cripps tha1! OUL' J. o";lsessions, 
indeed, cur future in this country would noli be made a constitutiollul pre-
cequisite tv u constitutional change. Also, Sir, it has been ~ times liug-
,gesttld that by allying ourselves with ~  or another party we nlighli secure 
from tha:; party certain guarantees of protection to ourselves in Lile i'liure. l 
ask this House to acknowledge in all truth that we have never £'ought such 
alliances. We have sought stability. wherever we hav:e ~~  IUId. 
as long as thE Government was stable and \Yas just we have s'lpported that 
-type of Government. We have never aBked for office and we have never !.lsked 
for tIle 108ves and fishes of office, but we have served in these legiBlatures, 
aud I hope that we have served well. How long we shall go on serving is a 
matter for India to decide, but I hope that thiB House snd the country will 
realize that our assistance is here for the aBlting if it is wanted. 

Sir, we have sometimes been asked to interest ourselv3s in the partition 
is .. ue in this country. We have not done so for obviouB reasons, but when 
tht.' time comeB we shall do all we can to assist in the settlement of that issue 
.too ... I wi.ll content myself at the momept with saying this unly taat a solution 
will nut be in the complete and full achievemt.'nt of the poli.cy of anyone 
-party. It will c?me only by a mutual giving way on either side. 
"Sir, that is &11 I am going to say about the partition issue that a complete 
realization will I think show us no path to solution but when the time comes, ... 
if we are ahle to do so, we shall do all we can to see that this issue is settled 
110 that this country may ~ a stable form of ~ which is what 
"We are out to produce if we can. 

Now, Sir, as I have said bef?re I do not know how much longer we shall 
be here to assist in the Legislatures of the country. We are not 

3 p. M. ashamed of the part we played in this country· °ll.S traders and 
honest traders. We ha.ve opened up the resources of this country, we have 
"Supplied employment for the people and taxation to the State and I at any 
rate will neV€'l attempt to apologise for thiB part;. We· hope we shall be r.ble 
to continue to serve this country in the future "  .  .  .  . 

Maulana Zalar AU Xban (East Central Punjab: Muhammadan): Surely 
YOlJ are not going to quit India? 

~. O. P. Lawson: .... as we have served it in the past. Sir, we are 
on the brink of big events. Today the Cabinet Mission lellves for India und 
-events are crowding upon UB at a speed wjth which is almoBt frightening, 
We can on:y hope that the corner which is ahead of us will be turned sac'ceBs-
fully and it if:! the most vital issue that confronts us. "-round ~ corner 
, there is a path to complete freedom in its best sense, a freedom of compromise 
and a freedom of progress. There is also round that corner 9uother path to 
fail lire and chaos. I cannot do better, Sir, than conclude my speech with 
"the earnest hope that the leaders of this country will be. given wisdom to turn 
that cornel' hnd to take the path which will lead them to ·happiness and free-
-dom and not to chaos. 

KhIU!. ~  ~  'Rabmau (Tirhut Division: Muhammadan): Sir, 
-this budget which the Finance Member thinks is tl socialist budget is not 
·a poor man's budget. It will benefit  only the industrialists. with ,,·hom the 
GOVel'lIlnellt ~ to have an alliance for. trade purposes. Now when the 
~ .  Government has decl8l'tld the self"liquidation of their power in India, 
the best they ~  is to keep their ~  interests intact :md this is re-
.~ ~  in the budget. Sir, I do not know. if the -Finaaee Member knows 01' 
has got the mt.'ans to know the views of the man in the-lIJtreet. But 1 may 
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tell him that the masses in general are hard hit with direct and indirect tHea. 
·The statement at pages 65 and 66 of the Explanatory Memorandum on ~  

budget exbibits the relief given to the income-tax payers. I ,muld not mind 
if the relief given to the income-tax payer was upto the level ~  18,000 or 
evell 20,000. But when it is raised to the level of 60,000 and beyond, it is 
something which I cannot contemplate with happiness, especially when it is 
proposed to partly recoup this loss, by raising the tax on betel-nuts. I may 
say here that this will fall mostly on ihe poor. The relief .If'forded to the poor 
people on kerusene f.il is so. small that instead of ~ the eOllsumers ,it 
will benefit the sellers and their agents. If, howev-er, railway freight is 

~  then this along with the reduction proposed could give some relief to 
the consumers. As Ii is in t:he villages, the people have ro pay for one bottle 
.of kerosene oil more often than not twice or thriee the control price. There-
'fore. the proposed' relief On kerosene oil instead of benefiting the consumers 
w·ould go to fill the pockets of the agents and the blaek-marketeers. 

~  when the war is over, everybody had hoped that ~  IJrices on pos'-
-cftrds and envelopes would be reduced. This would have heena. welcome 
.change and would havE" benefited the public in general an.! would hu"e 
adde·\ more te. the comforts of the poor especially. 

Owing to Ii number of circumstances, there has been large migration of 
population 8nd a very large number of the poor has been living away far from 
their families. ThE"y cannot write or hear froI:l their families regulprl;y bp-eause 
-of the high price of postcards and envelopes. 

Now that Rs. 93 lakhs have been sliced off from the Information ~. 
I hope the Government will use this saving for lightening the burden of taxes 
On thf' p()or. 

Mr. Krishna Chandra Sharma (Meerut Division: Non-Muhammadan 
Hllra!): The budget has been discussed for a fairly long t.ime lind practically 
-every item and every aspect of it has been debated on, Taken as '1 whole. it 
may be said to the credit of the present Finance Member that it IS eel·tainly 
all improvement over the pre-war budgets. It goes further than the pre-war 
met.hod of static equilibrium but it falls short of that ~  dynamism 
-of social purposes necessary to meet the situation. It is 110t a bold' and 
~  budget. L09king at the transition period, war has (·nded DOW 
eight or nine months ba{lk. The United Kingdom and the United States of 
America haVE: done a great deal to provide employment to the demobilized 
soldiers. and tc those people who were working in the war ~  they 
are meeting" the sit.uation bravely. But in India they have not ('nly failAd 
'to meet the situation but they let more difficult problems to crop up and are 
facing now more critical situation. New problems are arishg and Govern-
ment incapable as they are do nofl seem to move at all. rhis iF; an ularming 
situll.tion. Compare the performance of tllis Government with that of other 
-countries. If honesty is necessary in the personal life of an individual it is 
much more necessary in matters of public administration. 'Iherefore the 
honest ("oursE" open to my friends on the other side is to quit the office lind 
lea.ve the job to those who can do better and meet the sitl1ation ~.  lfi 
is no use making pretences. They cannot do the job. they are incapable6'f 
'doing it and it is no faulb of theirs either. They a.re creatures of circllIri-
stance!'a.nd hence cannot fRce boldly the fads as they are today. The other 
day my friend Sir Edward Benthall showered encomiums on his IndiaI' 
colleagues. He (":Iller} them loyal. courageous and complimel:'t€r1 them {or 
having WOll the war. But he failed to see what the ·Iridian people on whose 
hehalf they are said to have won t.he war thought of them. 01 hev nlav be 
loyal to ~ . not:c us. They had  had our copper but thl>.v went ~  te 
full t.heil' pockets withF!old. Do :vou think we can believJ in them. Can 
anyone who has any brain think ev'en for a moment; tha.t such men, in the 
histdry ~  ahy oOunfry, in a.ny clime 01' a.t a.ny s\age in " nation 's ~ . 
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can meet the sit.uation boldly. They are incapable of meeting i!he situation 
_and ~ l'('maining ~ longer in office is a dishonest.y, ~  to them-
selves and Jishl)lJ£sty to the country. Loyal t.hey may be ~ ~  but they are 
guilty of treason to the people on whose behalf they are sl1iijng there. 
TIle Honourable Sir .dw&rd Bent.b.aU: Leave it. to hisb'y. 
Mr. KriIADa OhaIldra Sh&nD&: Sir, the history has given its verdict 

and now the only course open to my friends, who the Honourable Member 
said were so loyal and courageous, the gentlemen who have won the \\ar. for 
him. is to quit office. 
Two essentials arise for consideraijon. The first is the ~  of the 

individual. If you cannot ensure liberty for wha1i are you here? In the life 
of a nation as in the life of an individual there comes a crucial -moment and 
it. is the decision at that. time which makes or mars the future cf f.:ither the 
individual or the nation. This was the time when war was declared on OUl' 
behaif against the wishes of our people. Our men, our resources were called 
in aid to help a war which to our mind was meant. for st.rengthening the 
chains of slavery. The Congress on behalf of the people of this land demanded 
a declaration about. the aims and objects of t.hat. war. We were, frankly 
spcaki:lg, suspicious, as rightly we should be, of the intentions and motives 
of our ruiers, because t.he only ligh_t for a mortal being is the lamp of 
~ . \Ve ~  the first Great War for them and sweet promises 
were made t.o us. What. was the result? J allianwala Bagh, murders, 
inhuman humiliations which India had never experienced in her wnole history. 
Our children were made to crawl on their bellies in Amrita:lr. This WilS Ii 
wrong which India could not. forget. and no country could forget and we ha!e 
not. forgotten after so many years. With that experience we demanded a 
clear and unequivocal declaration of the aims of this war. "War was to be 
wou" was ~  only anr.wer. Instead of standing by our side, instead of play-
;ng an honourable part and adding t.heir voice, however feeple it may be, 
they went straightaway to our rulers. Tliey had haa our copper and we had 
Jnly coppt'r but tht:y wanted gold. They are now loyai pe'>l'k" they have 
won the war. This is the crux of t.he situation. We cannot. willingly supply 
them the wherewithal to carryon the administration. The . ~ is 
difficult. but only bold people can face it bravely. It is not. a situation which 
the present members of Government can meet but. the representatives of the 
people, the people who came at the call of the country, who bra.vely fought 
its bat.tle, who gave it the stature, who brought this country to the place 
which she occupies today, it is they who can solve the problem. It is men 
with t.he sanct.ion of t.he people, men with courage and popular Sll})port who 
can solve these difficult problems, not the people who change sides 
and weigh the copper and gold. Such men have never solved great 
problems in the history of the world. They will never do in t.he history 
of IIDY nation, human nature being what it is. It is idle to think that this 
personnel will ever be able to do anything. They failed ~  they were 
bound to fail and they would ever fail. So t.he only course open to them, as 
I pointed out, is to quit office. _ 
The people at a critical time react and take a st.and. What. did they 

do . then? India had it.s own stand which was different from what. ~  English-
man said. We would not have been a nation had we been silent. We would 
!lave had 110 place in history or in the world if we had remained silent. after 
\\Iar had beet: declared on our behalf. We raised our voice and said t.o ~  

world "What the Englishman says is not what we say. 'Our stand is 
different'." And for t.his, our friends, those loyal and courageous friends sent 
us to prison. 'l'hey misrepresented us; they made huge fllIse rropaganda 
agmnst. us in foreign countries. Buti great. as t.he ~  were, and having 
strong feelings as the cquntry had and the awakeDlng we had, the country 
(lOutd not be silenced by sending a number of people to jail. Two yeam 
pused and the country rose in revolt. It was in revolt against whaJi -the 
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~  was doin'" on behalf of the country against its will. The country 
~ in revolt and ~ friends, instead of having wiser counsel, ~  barked on 
an era of repression. What was the result? There was a reign of terr?t 
feast of blood and orgy of loot,' raging throughout the country, and India 
experienced things which probably no country in.. the worl.d has ever 
experiem:ed. Much is talked about German atrocities. But if you J!"O to 
Ballia and Azamgarh these German atrocities pale into insignificance 

lIr. Pre8ideJl\: Will the Honourable Member come to the present adminis-

tration and the Finance Bill? 
lIr. Kri8bDa 0haDdra Sbarma: Very well, Sir. I am referring to these 

things merelv to point oull that the only course open to these ~  is to 
leave office here because they cannot inspire confidence in the people. 

Mr. ~ That point is already made. 
Mr. KriBhDa Obandra Sharma: So my respectful submission is that ~  

will not be able to inspire confidence in the people; and if they have no sanction. 
behind them, they cannot meet the situation as it ought to be met. 
Having said all this, I now come to the problem of food. As far back 808"-

1942 there was a Food Production Conference and this conference recom-
mended an increase in the area under food crops and fodder crops, by bringing' 
new land, including fallow land, under cultivation, double crJpping, diverting 
land from non-food crops to food crops and increase in the supply of water for 
irrigation by the improvement and extension of existing irrigation canals ~ . the 
construction of additional wells, the ext.ended USe of manure and fertlhsers 
resulting in increase in the supply of food yielded. This was in 1942. If they 
had the will and the courage they could have done a lot. It was known to them -
that Burma had gone out of their hand:;, and ~  the Bengal famine was'}>, 
possibility. But they slept, they did not meet the situation; they did not take-
courage in their hands and they did not move. They made lame excuses as at-
page 12 of the report. The result was that 35 lakhs of our people died in the', 
Bengal famine. Now, three years have passed, and the position is worse than· 
it was before. There is a shortage of food, as my friend said, to the extent of' 
about 6 million tons of grain. Import to that extent is an impossibility. You' 
have to ,meet the situation from the !"esources at our command. I dare say a-
bold man who can inspire confidence in the people and has the courage to face' 
the situation boldlv can meet it. What is there? Such vast lands are there:.. 
In the U. P. and in Bihar and in Bengal; and even in Madras; the water lever 
is not very deep. In U. P. I know that in the three days three people can dig a 
kutcha well and they can get irrigation for the crops. Of course you cannot have 
cereals in such a short time, but you can have substitute foods, you can have 
vegetables; you can have many other things that can reduce the quantity of 
cereals to half the necessary quantity for consumption; and with a systematic 
well organised propaganda it can bl! brought home to the people that it is not 
necessary that they should take so much of cereals; and with that propaganda 
and with that procurement of food, whatever is available by paying higher prices 
to the people who are expected to have some grain and selling it cheaper to the 
'People, the situation can very well be met in no time. There are short term 
crops which can be grown in six weeks, in two months: but a bold move is 
require? I submit, Sir, this present Government is incarsble of moving ~  

and qUickly. I therefore submit the only course open to them is to quit office' 
this is the only straight and honest COUl'Se Bnd men who have the courage and-
who have the confidence of the people and who have srood beside the nation-
they only should take up the job and do the needful. Sir. I have done. 

. Lt.:Ool. Dr. I. O. OIIatterj84!: Mr. Pr?sident, I feel that speaking on a day 
like thIS I labour under two senous handICaps. The first is that I am a nomi-
nated. member and the longer one goes on this House, the more one feels what 
a ternble handicap that is. Sir, a nominated member is neither good fish nor 
fowl. If he wpporle Government and then pleads, as he often can, .~ he 
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has done so because government were right or that His Majesty's Government 
must be carried on, then, he is lilade the object of ridicule both by Honourable 
friends opposite lind in the press. If, Oll the other hand, he opposes Govern-
~  and votes with the opposition, then in some qu·arters it is felt that he· is 
not playing the game. After all he does owe a duty to his electorate or in this 
-caSe to his nominators. That is my position. That is my first great handicap 
. and my second great handicap, which, I think, is an even greater handicap 
is that I should have to represent here a religious minority, that I should havtl 
to speak in the name of 7 milliolls, or' accordillgto our eomputation 8 millioll8 of 
people and be the ~  one here to speak for and watch the interests of those 7 
• or 8 millions of peop!e spread all over India. 

Sir, I have always refrained, as you may have noticed, from asking quesaons 
. oil anything which gives a communal tinge or askinJ queiitioDS about the intereste 
of my own community ill the public services of the land, but I feel that on an 
occasion like this it is up to me to state what their view point is. I do DOt-•. 
think I should waste any time in trying to persuade you to believe whether 
I really represent the Indian Christian Community. I fully believe that I am 
voicing the majorij;y opinion of lily own community. I claim that I am an average 
member of my community, one of them, and thinking alike with the thinking 
part of my community, I feel that today we stand on the threshold of great 
.events and I believe it would be of some USe if I ask for your indulgence to give 
to the House and to YOll. Sir, a full expression of our point of view, of our hopes 
and fears in the new India which we hope is beginning. The question of 
minorities in this ~  or in any other country is one of the thorniest of 
problems which face Governments. It is al80 a position of the greatest diffi-
culty and of serious handicap to minority 'communities themselves .• In the ver': 
first place, I would like to say this, that so far as my community are concerned, 
bumble or poor or weak or scattered though they may be, We have not the 
smallest desire to stand in the way of the progress of our nation. We ~ 

that progress and we are entirely at one with them and we have always bee,l 
I\t one with them. ~ . if I say anything about our own viewpoint, it is, as 
I sav, unfortunately the viewpoint of It minority labelled under a reli§!ious label, 
II label w'lich I very much deplore awl whi('h the majority oE my community 
,,"ould also deplore in the field of politics and in matters of national importance; 
L am not referring at all to my Muslim brethren because they claim that ~ 

hI'£> a nati::m and therefore Hot a minority. Sir, I am a believer in self-determi-
r.ntion. If a particular community wishes to be a separate nation. it is up to 
Illem Rnd whatever I say does not apply to them in the least, I only wish to 
~  our own position. As t have already stated. our position is that we wish 
to march with our country. We want to be and We have always felt tha.t we 
are completely identified with the rest of the country. We ask for no safe-
guards, we ask for· no special reservations either in education or in any other 
sphere of public life. 

Now I come to the two or three main problems which face every community 
in this country. The first question is the representation of a minority on the 
new legislatures which are coming into being and which I trust will come into 
·':Ieing very soon. We stand and we have always stood for joint electorates. 
We do not desire either nominations or reservations. We do not want that we 
should be given so many seats as Indian Christians. Nobody can realise more 
than I can during 'the several years that I have been here, the futility.of trying 
to protect the interests of any community, if you separate them from the body 
politic. If one or ~  or even ten members were ~  representing the interests 
~  my community, what good would that do as compared to the good they would 
~  if they had the good will of the nation as a whole. That is the posItion 
",hich we take, that is the position which we have always taken and even now 
.y hOPe that such position would be taken up in a united India namely that a 
~  would be ~  by a joint ~ If it is not prar.ticable, if t'hat 
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is pl!fe idealism as most people here would say, then I would say let \1s make 
a beg-ilming in that directioll. Let us have reservation of seats for particular 
intP.rests in elections to be held by joint electorates. May I ask my friends 
who will probably Sl)on be here, whether they are prepared to begin with R 
pand which. may be elected by t.he particular community concerned which 
seeks representation and from that panel the joint electorates should elect tbeu: 
representatives. That surely is not very much to ask but I hope the day will 
soon come when none of these reservations and none of these panels will ~ 

necessary. 

NeTt 1 ('orne to the question of representation in the services. So tar as m.)' 
l1vmmulllLy is concerned J wish to say mest ~  that .we ~  to stand 
011 ~ and merIt blone as the test for elltry mto the public servIces of th·) 
c:c;..:ntrv. L nave urged it before and I urge it again hele that the public ser-
vices ~  this countrv should be selected from the best material available. A.s 
regards the Civil ~  which may not be very highly thought of. ~  days, 
I fE>el that even kr the Civil Service when there was open compet.ltlOn we got 
far better men than we do now. I mean no disparagement to the men already 
here but that is the general opinion. As one who has spent all his life in educ!lo. 
tion, I feel that there saould always be a fair field and no favour. You may 
prescribe whatever te.st you like. You may add a 'number of marks for the 
l;>t;se,",smeUL of character if you call so assess charader. You may add mark;; 
tor personality, if you can :lssess personality in a short interview. But. let me 
say that so far as the ~ services of the country are concerned, they should 
be renruited as a result of npen competition. That is what we ask. I have said 
before and I say again that very often appointments are given either because of 
A. . 'lan 'II colour or because he belongs to a religious community and in proportion 
to the nuisance value of his religious community. We would like to have no 
reservation. \Ve realise under what handicaps the minorities have to work. 
Take all the high offices of the State. Take the Municipal ChaiI:manship in 
Delhi which is nearest from the placl-'. The Senior Vice-President and the Junior 
Vic,,-President hold office for three years and they have to be alternately a 
HiDou ana a -,\fuslim and nobody else can have a look in. In the same way 
take the high offices Of. this lam], We have to admit that there is always 
a member of the majority community elected or appointed. I do not say that 
they are not able or they· Rre not abler than members of minority communities 
like mine but it is 8 sad thing that a man should know that while being a 
national of a country the greatest offices in the land are denied to him because 
he does not belong b Po particular faith. We may have a high or a low opinion 
of a person but the fact remains that the high offices in the land are closed tv ~  

except members of the majority communities. I am making no grievance .:>f 
this. These are some of aJe handicaps which minorities have to suffer from, but 
. I hope that a day will dawn when a man will be appointed to an office or elected to 
a legislature, without any regard +0 his religious denomination, or to the religion 
he prote!>:'l Ii. To have any other test in the field of politics or ~  the field of public 
serncell 1" entirely wrong, entirely incorrect and if that mentality do€'!! not dis-
appear, minorities ,villalways be a thorn in the side of the Government of the day 
and the 'nation. 

~  1 ask for no safeguards. I belieye a safeguard written down in a 
CGIl"t:tutiolJ is not worth the paper Oll which it is writtell down. The only ~ 
guads w'1ich miuorities can have, the only safeguards which are worth having 
are the good will, the trust and the confidence of the nation. and though I fully 
realise tile truth \Jf this I am going to speak on one point, in talking of safe-
gUIt!'os, I wish to present to you 9. seri6us fear which is in the minds of soma 
members of my community. That is, Sir, their fear that a time may come 
when their religious liberty, ann by that I mean the liberty to profess their 
~  and to wor'lhip in the way that religion enjoins .them to do, may becom'il 
dlfncult. l'hat is, Rir, what I should like to put to you, as one of our greatest 
fears and we hope that the nation will rise, and that those who will shortly be 
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in power will rise to that height to ensure that no man in this country shall 
suffer or be prevented from exercising his ~  in the way he haa. lean;tt. to 
do and for performing the observances and ntes and sacraments of his ~  

in the manner in which he has been taught and has been brought up. SIr, we 
have heard with great grief in some places of the burning of Churches. One in 
Calcutta, another of the burning of the Salvation Army home in Bombay. Not 
for a moment, do I ascribe these tragedies, these most unhappy things to any 
thinking man of any other majority community. Do I, Sir, ascribe it for a single 
moment to leaders of public opinion who have already condemned such things. 
But such traaic events which mob violence produces, create a sense of fear ill 
the minds ot minorities. These 'outrages which I referred to have been con-
demned by the President of the Indian National Congress, all honour to him. 
They have been condemned by Muslim leaders, all honour to them, but I would 
have liked, my people would have liked a wider condemnation; I would hav!:: 
very much liked to have seen a condemnation from the Honourable the Leader 
of the Opposition in the matter of the burning of the Church at Calcutta. It 
would have carried much greater force because he is an eminent and a leading 
citizen of Calcutta. Do 1J>lame my Honourable friend Mr.-Asaf Ali for these 
things. Not at all. Nobotty has ever suspected him of any kind of any tinge of 
communal feeling. But I should have liked a public statement from him dec-
laring that he emphatically  condemned these acts. This is the only safeguard 
which we very much desire. I have tried to make the position of my com-
munity clear on important matters, in the matter of election to legislatures. in 
the matter of public service, in the matter of religious safeguards. Ii; might be 
tlaid that I have probably changed or that my community now realising who is 
going to get into power have begun to express views quite different or that We 
bave altered overnight. At the risk of a personal reference I should like to read 
a few lines which appeared in a leading article dated so far back as 28th Decem-
ber 1928 in the Hindu of Madras. The Hindu was commenting on my 'presi-
dential address which I delivered at the all-India Conference of Indian Christians 
beld at Madras, the day before. This is what the Hindu says: 

"It is ~ fair to say that whire defending co·operation with the Commiasion, (that ~ 
-th.e .simon ~ A ~  Mr. 9hatterjee. h&!, ~  ~  and pnpported the 
wise and patrlotIc all.!tude of hi, Federat.lon In set.ting himself against. communai electorat. 
and nominations. Mr. Chatterjee st.rikes t.he right note when he says. 'we fully realise 
that till snch a time as religion or what goes hy the name of religioil continues to domi-
nate ~ politics, ~ . Indian ~  have little c::hance of securing any adequate 
representatIOn through Joml ~ either on the legislature or local bodies'. But in 
all ~ ~ we are ~  to face this .handicap for a time. 80 iar as our particrJar 
commumty IS concerned, In response to a hIgher duty to the nation as a whole and in the 
full hope that if we are callen llrOn to make n sacrifice it will not be in yain" 

~ . Sir, when the Siinon Commission came here, 3. number of important 
orgamsatlOns and communities refused to co-operate with the commission. Sir 
i? our politiCS. we are what are called responsivists, that is we believe in ~ 
sIve co-operatIon. I was then a Member of this Assembly and I took a small 
delegation.to the Simon Qommissioll, to meet Sir John Sinian and his colleagues. 
There agam I want to show what our demands were, not in any words of mine 
but through the columns of the Hindustan Times. The Hindustan Times can 
never .be suspecte? of any ~ . partiality to myfielf. This is what the HindUs-
tan TImes wrote In a leadmg artICle on 29th November 1928 under the caption . 
.. A study in contrasts". They said: 

"A de!ightful ~ in ~  is ~~  by the !IIemorandum presented hy "he 
A ~ .  .and IndIan ~  comm:omtIes to the ,"fomt Free conference .... '. The 

~  ~  memora,ndum IS .characterlsed b,' a breadth of vision, a nebility of outlook 
whICh ~ ~~  the ~~  praise of all patriotic Indians. It is a pI ell-sure to see such 
an .exhIbltlOn of ~  on the part of a minority <'Ommnnitv when most minoritips are 

~ ~ up such a plaintIVe howl for communal privileges and perquisites The i d' 
-ChrJPtlans have a.doptad a truly patriotc attitude. and have said that ~  ~ ~ ~~~ 
«u('h a btep mny Impose on them. they are quite prepared to scrap communal electorntes and 
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t.he pernicious principle of ~ . By their courageoUs c sta:nd. on ~ ~  points, th& 
hdian Christians have set a conspicuous example of self-sacrlficmg patriotism which has . 
evoked a mead of praise from even Sir John Simon." 

Now, Sir, I have tried to put before the House, before you and before my 
like one's own trumpet. My only object was' to show that the opinions which 
I save today expressed were held by my community and by myself as their only 
representative in this Assembly so far back as 1928. 
Now, Sir, I have tried to put before the House before you and before my 

Honourable friends opposite the position which my community desires to stand 
by. As I said earlier, we all believe in responsive co-operation, and I give him 
the fullest assurance that not only our co;operation, but also our steadfast 
loyalty and our best services are at the command of our nation, at the command 
of any Government which will be by law and constitution established in this 
country. 
Finally, Sir, before I sit down, I should just like to say one word about the 

Finance Bill itself. What I desire to say refers to what I just now said ~  

that we believe in responsive co-operation. 1 believe that this is the highest 
ideal which any man or any eommunity can adopt in political, national or even 
in religious matters, in other words that we should be prepared to co-operate 
wit.h all men of good will. Wherever and whenever there is good will 
forthcoming we should not tum it down merely because we are sore over the 
past or because the past has left us an unhappy legacy. I plead, Sir, today not 
that illy pleading has any great value. I am fully aware of my humble stat,IOU 
in ihis House and in outside life, I do not presume to advise my Honourabl.-. 
friends opposite. Far be it from me to do that. But I would submit that Wtl 
have a Finance Bill here on this occasion which to my mind is a very good 
improvement, in fact a transformation over former Finallce Bills that I hav9 
seen here. Here is a Finance Member, I have got nothing to gain from him, 
but I do feel this that we have a Finance Member here who has not grown rich at 
the expense of India, he has not been here long enough to be called a sun dried 
bureaucrat. He has been here for a very short time. We also probably should 
not forget that his predecessor was getting Rs. 6,666-6-6 and the present Finance 
Member is getting Rs. 5,000 a month. We therefore cannot accuse him of 
wanting to make monev out of India. He has never asked for dearness allow-
ance. as far as I know: He pays income-tax as a_n honest' citizen. I feel tha.t 
when he comes to us extending his right hann of friendship, since he has been 
respoDsive to our criticism of his Bill and ~ done his utmost to bring it up to 
what popular opinion desires, since he has in all these matters taken popular 
element in the House into his confidence and has done his best, I feel, Sir, 
that ~  would be a sad thing if the Finance Bill were to be thrown Oll.t. It may 
be saId by my Honourable friends opposite that it has become a custom for the 
last few years. I shall refer them to Tennyson and say that they should realise 
that one good custom corrupts the world. We have now entered into a new 
Qrder of things let us chanze this cHstom on the threshold of new things. 
An Honourable Kember: From next year. 

Lt.-Col. Dr. 1. C. Oha.tterjee: I think it should be this year. There is no 
time so good as the present and I think it would be fair and graceful that We 
should pass this Finance Bill because T helieve it has been framed in the best 
interests of the largest number of people of this country, ar.d that it is an honest 
effort on the part of my Honourable friend to solve the financial problems O[ 
India. I therefore snpport the Bill. 
R&jee Chowdhury Muhammad Ismail Khan (Bakarganj cum Faridpur: 

Muhammadan Rural): Mr. President: I am no financier dabbling in high finance 
nor an industrialist interested in import and export quotas nor even an abRtract 
econfJmiRt. who can with ·incisive insight analyse and expose the implications 
of the Finance Bill and its effect on the economy of the cO)lntry. I am a lay-
man, a man in the street, and as Imch the outlook I can bring to bear on the 
financial proposals for the ensuing year are those of the average citizen, a. very 
poor citizen, and how he react-s to them. 
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Sir, a few days ago, over the Income-tax Bill, there was 8n exchange of 
bouquets as between the HOllourable the :Finance Member and a flOnt bench 
Member of the Opposition. 'fhe latter was (·omplimenting the other on his 
wisdom and foresight in giving a grant of ~  per cent. (hall from the Central 
Government and the other half from the Provincial Government) to the en-
couragement 'of building activities. Though this concession was meant according 
to the speech of the Honourable the Finance Member "to enable suitable houses 
to be cOllstructed for the poorer classes of workers who are not in a position to 
pay Ii full economic rent" a c::mstruction was brought to bear upon the proposal 
which would not enthuse very much the poorer classes for whose benefit the 
concession was intended. It was thought that the grant would encourage 'enter-
prising capital' to become more enterprising. Such a prospect is not very re-
assuring for the poor man, who knows too well that enterprising capital becomes 
very enterprising only wbere the returns im'o:ved Qre what it considers 'adequate' 
and profitable. I would therefore warn the Honourable the Finance MeI{lber 
that if this tendency is not checked the purpose of the grant which he has pro-
pOFlerl wnuld be defeated and the poorer classes would be left as helpless as they 
were. 

8ir, I hail from a rural constituency of ~  and us such my primary 
concern is tire economic condition, welfare and amenities of the villager or the· 
peasant. ,. India" the Honourable the Finance l'oIember hus said in the openip.,; 
para{,'l'aphs of his budget speech "is still cOllfronted with a whole array of danger-
ous und enduring enemies-poverty, squalor. ill-health, illiteracy, under-nourish-
ment and under:emp:oYlllel1t and of these the most formidable is poverty." Yes, 
hulin's poverty is tJe keystJne of the arch of misery under the shadow of whioh 
we live and breed. Has the Honourable ::'.Iember's tax proposals done anything 
to alleviate the poor man's misery, tbough I know no Finance Member can wield 
the magic wand a.nd eliminate poverty oyeruight. Looked at from this point Clf 
view 1 must express my keen disappointment. The villager's primary concern 
are his food, his clothes and a few other necessities like kerosene, cheap 
postcard, salt and last but not least, betel nut, the poor man's 
luxury. In resard to every one of these items his condition is as pathetic and 
unreheved as it has always been. His food and clothes are daily problem, 
not so much due to Jack of llurchasing power as due to their unavailability. 
His postcard sti.l costs him as much as before, though this House has been 
clamouring for its reuuction for near two decades. His kerosene is as scarce 
as it has beeu during tie war and its price has had all inconsiderable reduction, 
salt stands where it has always been and his betel nut. the least considerable 
luxury, is subject to an excise'duty. Where, I ask, has·the poor men had any 
consideration in the Honourable :\Iember's Finance Bill? The higher income 
levels have had their relief in income-tax and in other ways but the poor ma.n 
is the neglected and unconsidered under-dog that he has always been. 
Let me now, Sir, tum to the subject, 'Food', which engrosses now all our 

attention to the exclusion of anything else. From all that we have heard 
from His Excellency the Viceroy, from all that is said by international statesmen 
and the press in and "()utside this country and from our daily experience too 
we understand that a scarcity and famine of unprecedented ma!!nitude is starincr 
the ~ i? t'le face, before which ~ Bengal famine of 1942 would ~ 
?s mere pIc.mc. One of t·he causes attribUl:ed. at any rate, to Indian fa.mine, 
IS tIle grmdh of ~  and the inadequate food-growing resources of the 

~ . ~  may. I ask the powers that be whether popUlation has grown 
only 111. Indla and 1Il no other part of the world? Has not Russia grown in 
populatlOll. all theRe .:vears ~  of course there has been depletion due to 
war) and If so, how IS ~  desynte all the ravages and deRtruction of war she 
has an exportable Imrplus of foodgrains, in re.Q"ard to which the other day ~ 
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requested the Government to make l'epreselltations to His Majesty's Government, 
so that India might get at least a moiety of it. Ours has been a sad tale of 
lleglect, despite all the propaganda that has been made in regard to Grow 
1\:[ore Food and the committees and conferences that have been held. As 
in politics so in every other sphere of tnis Government's administration ~ 

words "TOO LATE "are writ large on its activities. I only pray that. the 
frantic last moment efforts that are being made to obtain foodgrains from 
abroad will bear fruition and the threatened disaster will yet be averted. 
But in t.he meantime Government's long term plans for the avoidance of 
similar catastrophies should be prosecuted with feverish vigour, for there is bound' 
to be a continuously growing population in the ~  as in any other country 
and every time scarcity or famine is threatened to plead the growth of population 
as being the cause or to attribute it to the vagaries of the rains would betray 
a bankrupty of foresigl).t and wisdom and apathy towards the interest 'Of the 
people on the part of the Government which would in time create a deluge that 
would sweep them root and branch. Cultivatable land which is lying waste at 
present is not lacking in the country. }\fan power is not short in a country 
subject to chronic unemployment among the rural population. As to co-opera-i 
tion from the public on no other question has there been such absolute, uncondi-
tional anrl unanimolls support from among all parties as on this question of food. 
Granting the honest will. an earnest rlrive, lin uncorrupt and incorruptible admi-
nistrAtion of measures rleshned in this regard together with the ~  and 
wholehearted co-operation that all parties are preparerl to extend, I see no rea-
son why India coulrl not tide m'er the crisis with confidence. 

Sir. cbsely cOIUlected with the problem of food is nutrition and health and 
India is the country most woefully deficient and neglected ill either respects. 
It required a war to ginger up the authorities to appoint a Health Survey Com-
mittee under the Chairmanship of Sir Joseph Bhore, to invite experts from 

~ and b produce a report suggesting measures for tackling a problem, in 
attentIOn to which an these years bas been eating into the vitals of the nation. 
The Bhore Committee report is an excellent report but however good a report 
might be its utility and success depend upon the wOi"king of it. It is to be· 
earnestly hoped that hotb the Central' and Provincial Governments will imple-
ment the proposals with vigour and see that nothing stands jn the way of the 
early fnlition of the results expected out of them. 

Xext only in importance to the problem of food is the cloth famine and.in 
this matter, 1 believe, there is no part of toe country which can he called a 
sur-plus area and another a deficit area, though of course the scarcity varies in. 
degree from place to place. My part of the country is perhaps the most afHicted. 
in this matter and has been so for a very long time without even the proverbial 
silver lining to the cloud. I am aware that the grim spectr.e of the impending 
food famine has overshadowed this problem for the present but it is none the 
less urgent. In our helpless state in regard to food I learn that some of the 
countries from which we have to import foodgrains stipulate in return an export, 
of cloth from this country at a time when the conutry (Ian least afford to pan 
with eveH a yard of cloth. Hunger added to nakedness ie the cruellest fate that· 
can befall a country. I hope Government is sparing no endeavour to increase 
the production of cloth by all meanS' possible, wbether through mills or pand-
looms and also are trying to import as much cloth as possible at least to tide 
over the present crisis. For long term plans in this connection import of capital 
macllinery '. and replaeement of over-worked and aged machinery in the country 
are the pnmary needs and I hope Government is giving first priority to thii 
matter. 

~ of ~  development. Sir, I would like to bring to the earnest 
~ ~  of Government one submission. As the House is aware many 
mdustries have developed in tlQs country during the stress of war aDd lack of-
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imports. There is a tremendous drive in England for the export of consumer 
goods to other countries, particularly to India· and, in fact, export is a matter 
of life and death to the Unit.ed Kingdom. In any import programme of thia 
·country care should be taken to see that only such articles are imported as would 
not prove deleterious to the interests of the nascent indigenous industries. The 
first duty of the Government should be the preservation, consolidation and 
stabilisation of those industries which are useful as much in peace as tbey wera 
in war. Even in regard to the import of other consumer goods the country's 
long term industrial expansion programme must ~ kept in view and wherever 
possible import of capital goods should have priority and every effort should be 
made to see to the installation of capital machinery for the manufacture of con-
'Sum.er goods in India to make the country self-sufficient as early as possible, 
:at least in regard to such articles as are necessary for the population's normal 
-existence. This war has taught India. if anything, how helpless she is in regard 
"to some of the essentials of human exist-ence if imports from outside countries 
were cut off. Such a situation should not be allowed· to occur on any future 
-occasion and the country's preparation towards self-sufficiency should begin in 
!right earnest immediately. 

~ 

So far I have talked about subjects of all-India importance" but before con. 
eluding let me touch on some of the problems peculiar to my own community. 
FiJat-in importance is of course the adequate representation of Muslims in the 
services. This, some Honourable Members may say, is a hardy annual. But 
it is bound to be a hardy annual until such time as the community is satisfied 
that they have had their legitimate and adequate share in the services of the 
country. The other day on the cut motion moved by my Party the Honourable 
the Home Member acknowledged that if he were a member of my COIIlmunity 
be would certainly feel dissatisfied with the rate of progress achieved so far ill 
iiecuring the proper representation of Muslims in the services. He therefore 
assured the House that ·he meant business this time and that he was trying to 
evolve a system of running check to see that the representation of minorities in 
. the services does not suffer for avoidable or untenable reasons. I hope he would 
be able to announce his plan to the House before this session concludes, although 
at the time he was not sure that he would be in a position to do so. But the 
members of my party would feel reassured before they return to their homes 
that something worthwhile has been done by them during this session of the 
Assembly. 
In this connection may I make bold to voice the grievance of my province, 

I mean the Muslims of Bengal. It is said to reflect that the Bengal Muslim'3 
ease has always gone by default in the services of the Central Government for 
what reason I cannot imagine. I do not know whether it is because Bengal 
is a far cry from Delhi or because she is less clamant than others. Bengal was 
the first to come into conta.ct with English education, she was the first to ~ 

English colleges, sbe was the pioneer in all the services of the G-overnment and 
in fact she has been the pioneer in all the forward movements of this country. 
Her Muslim boys are not whit inferior in education, aptitudes, attainments and 
skill to their brethren in any other province. But despite all his tradition, bis 
history and attainments he seems to be the 'Harijan' in the Central Government 
service. Among the Muslim Executive Councillors at tbe Centre my friend the 
Honourable Sir Muhammad Azizul Huque is the first Bengalee Muslim to hold 
the post and perhaps he is there because Government could not get a Muslim 
nearer home. I am sure my Muslim friends from other provinces will support 
me in my plea on behalf of the Bengalee Muslim. It is a claim based on justice. 
and equity and well deserving of recognition a.t the hands of Governmenti by 
:virtue of our young men's education. intelligence and ability in all walks of life. 
Another hardy annual. Sir. whicb is peculiarly the concern of my community 

is the Haj pilgrimage. This has peen the subject of 8. ~  speech by the 
Deputy Leader of my party last ypar and several questIons both last year and 
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this year. I understand that the ~  of pilgrims this time is going to be 
the largest for several years, perhaps because peace 'conditions have come and 
there is a little superfluous· money available in the country. I do not want to 
talk at length on this subject. Government is not unaware of the difficl,lltie3 
and grievances of the pilgrims. I earnestly hope that this year the Govern· 
ment will do their utmost to see that every facility in regard to shipping accom-
modation, embarkation, exchange and other conveniences are secured to them 
with foresight and sympathy. In addition I strongly urge that Raj Pilgrims 
should now be enabled to embark from the port of Calcutta. 

This year, 1946, is said to be a momentous year which will be full of out-
standing and epoch-making events. The deliberations of this Rouse are carried 
on under the shadow of the Cabinet Mission that is shortly visiting India to 
settle, we hope, finally the problems that mean life and death to the millions 
of this country. It is not for me to express opinions on the great problems that 
are going to be discussed and solved. It is for my leader to give us the guidance 
and the lead. All that I can do as a humble follower is to pray that in the 
"eventful weeks of discussion, ~  and decisions that are to follow justice, 
wisdom, sagacity and statesmanship will inspire thp deliberations conducted and 
the decisions arrived at. 
Sri BbagiraW Jlahapatra (Cuttack cum 1:'uri: ~  Sir, in 

conn':'.ction with the proposals made in course of the budgetary provisions of the 

,p ... (Jentral Government for the year 1946-47 I shall, with your indul-
gence and that of the House for this my first attempt to speak out, 

make the following observations: - • 

Sir, the Honourable the .Finance }Iember refers to the transformation oi 
International and domestic scenes through the utter destruction of the .J!'ascist 
forces in the course of the last year-1945-after a protracted and worldwide 
confiagration of six long years. None would deny the change for better in other 
countries which are favoured with their own -GoverJiments and specially in 
Britain, where the end of the war .witnessed the fall of the Churchillian Gc.vern-
ment at the first crush of the new thought-currents and the establishment of !l 
Labour Government. But what is the change for better here? Is there any 
transformation in the domestic scene here? If any, the change is for worse 
and far worse than what it was when the war was on. True tha.t during the 
war years, millions in our country knew only miseries, hunger and destitution, 
quite apart from the millions that lllt't t.heir ends through famine-man·made 
famine of 1943-and pestilences caused by the war and apart from those hundreds 
and thousands of Indians who gallantly sacrificed their lives in various theatres 
of war in the Near, Middle and Far East and on the Italian and  German soils 
with no other results than prolongation of the slavery of India. and her millions 
had to go through innumerable sufferings and hardships to no purpose. In spite 
of all fond hopes the termination of the war has not brought. India her freedom 
so solemnly promised by the powers that still want to hold on. Other countries 
of the world which have been more or less affected by the ",ar have settled down 
to occupy themselves in reconstruction and recuperation. They had neither ~ 
suffer from the pangs of hunger when the war witS on nor when the war was 
over because they have their own national and responsilile governments. But 
hel'e in India after the war was over a famine hundred fold intense and acute, 
in comparison to that of 1943, stares us. Sir, this is the most burning problem 
tha.t absorbs a common man's ~  is the most vital problem-the food 
problem-which we will have to face with all its grimness and rigor. 

Flir, let me briefly touch the various causes of food shortage-famine euphe-
~  and administratively called. The increase of our population at rapid 
strIdes has been regarded as the first of all other ca.uses. Sir, true it is that 
~ population of India has increased by 32 per cent. in half a century. But in 
Bntain specially. during' .the same period the increase is by 54 per cent, and in 
other countries generally the increase of population is far greater than that of 
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India. Britain cJuld check the sQaring of prices of commodities and cf food-
stuff and the inorease was only 25 per cent. whereas in India the i'lorea.se of 
prices of necessary' cominodities ~  3 to 4 hundred per cent. So there ia no 
ground to infer that the increase in prices is due to increase in popula.tion. 
Experts like Kale, ::\Iitchell aud others hold that "there is every reasoo to 
believe tl!at by making full lise of her resources India could support a far . ~ 

population than at present". 

Sir India is still an aCTricultural country despite all tall ta!ks of industrialIsa-
tion a;ld have oot ~  possibilities in the direction of expansion of agricul-
tural field by ~  re('()gllised methods of cultivation. But in the words of the 
Woodhead Cpmmissioll: 

• "rhes'e ('an be developed only by the efforts of human beings-by the GoTemmeilt and 
.t.hll people of India." 

·'A great responsibility rests on the ~  and the Government servants of all 
grades ill organising and stimulating the work of nation building. The duties of modem 
Government extend far beyond the maintenance of law and order; they include within. 
tho!i! compass social and economic deV'o'llopment in all its aspects." 

But, Sir, to take ill10 account what really happens, one must .say that the 
much advertised Grow :More Food Campaign has been carr:ed on as a half-
hearted and face-saving measure ill which. in the words of the "oodhead Com-
misHioll, "the results achieved by the Grow }fore Fo:id Campaign during 1942-43 
and HA3-44 huve not been spedacular." A campaign for Grow More Food 
hud beeu adopted by all other couutries at the very start of the war, but in 
India it was started after t.he war was on for three vears. The reason {or all 
this is not far to seek and that is nothing"but the stern fact that India is governed 
by an irresponsible, impersonal and consequently  heartlesh and inefficient 
bllTeancratic system, both in the Central and Provincial administration. 

Sir, so far as the campaign for Grow More Food is concerned there are some 
essential matters to deserve notice. The present land system should be revised 

~ improved and !he agricultural labour is to be encouraged to prolU,ably devote 
their whe>le attentIOn and energy to large scale production of foodgrains and 
foodcrops. The producer should always get the remunerative price for his pro-
duce. Material resources, say availability of land and of skilled agricultural 
labour are there, the State must take proper and adequate steps and effective 
measures in time to ~  them facilities and in no time India can be made self-
sufficient in her f00d supply. But at present the State is apathetic in making 
plan!; !!ond still more ~ and inetlective in carrying them out. The people 
have no confidence either in their plans or in the method the State suggests. 
Thus a government ~ t.he confidence of the people can only stimulate the 
pr'lcess . 

• '\tlxt cOlllt::8 tne bl:ltlliuJ qUtlstlUn of irrigation, ma.nurlllg ahll 6VWllaOWt,t VL 
tAgT1culturai tools l:Iud llnpltllllt::llt.S. Irrigation is the most llllportl:lJlli pan; 01 liDe 
piau. l::)ir, il I reler to my own provlllce which is widtlly .lmt>wn to be II. place 
01 chromc Dood aud lamine, 1 can make oOld to say that the problem 01 irriga-
tion and cousequent contrJl of flood against annual damages 1iO crops linh.lll6h 
innlJIluation have not received the attention that it deserves either 01 me 
Ctlutral or of t!le h'OvinciaIGovert1ment. Lands covered by sand deposit.ed on 
them through al1llUal rlood8 huvtl been paying rents dthough tbey have lJeeu 
rendered unprodu(;ti\'e for years. In this there is no unif:rm pollcy. 1 mean 
au All-India pohcy. Thousands of acres of land bordering tne' nvers of the 
"l\lahanadi", ":Bramhani" and "BuitaraI1i" have become sandy and unpro-
<luctivtl rlue t.o lIt:'av.v flo)ds ~  after year. but no effective remedy. in t'1e 
direction of controlling the floods and utilising the water ill weil-phw ... .,u projectt, 
o-f irrigation pas been adopted, though flood expert ~  ~~ beeti 
appoi:Qted by the Govemment of India since 1927. This is by way or JJlustra-
tion .. It is well known that every province ~  from this havoc of ~  
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-and annual flood and overflow of water and droughts and consequent scarcIty 
-of water causing damage to agriculture and to any regular yield of crops. For 
this up till now nothing substantial has been done on an All-India basis. 
The necessity of exporting foodgrains outside India, which had to be resorted 

to during the war years under the specious plea of provision of foodgrains to 
Far East and Middle East, does not now exist and it is now obligatory upon 
the Government to see that all-out sincere efforts are made to stop export of 
loodC7rains -from India for years to come. But it is futile to believe that this 
Will "be complied ~  unless the Government at the Centre changes its colour. 
Even before the war India was not self-sufficient in her requirements of food-
grains which had therefore to ·be imported to a small extent. During tbe wa.r 
years there were shipping difficulties. Secondly the loss of imports from BurmA. 
caused bY{ Japanese occupation oi-Burma had been also regarded as a direct 
.cause of the Bengal famine and general feod shortage. But these difficulties a.re 
now non-existent. To meet the present requirements of foodgrains fot ~ 
Indian people, the Govemment have to seriously mOve for sufficient import of 
food grains from other countries. Requirements of foodgrains for the increase in 
defence services and of tbe influx of population on that score, which still conti-
nues, are also to be taken into account. Normally, India, should import one 
and a half 'Pillion tons of foodgrains net every year in the terms of the Report 
-of the Gregory Commission. According to present calculati()n of experts, the 
deficit-of foodgrains in India stands to be near about two million tons. There-
10re it is now imperative upon the Government to discontinue export and to facili-
tate imports of foodgrains. 

Sir, here I may incidentally raille the question of national shipping industry. 
The absence of a national mercantile marine has also been felt during the Bengal 
famine of 1943 _ so fresh in our memory. The lack of proper and prompt ~ 

arrangements was then used to be regarded as a cause of delay in affording faci-
lities for transportation and .importation of foodgrains fr.om abroad. Had India 
possessed a mercantile marine, Govemment of India could have easily stood up 
against a corporation like the U. K. C.  C. which, supported by British vested 
interests, had. monopolised the nonnal channels of trade llsually controlled by 
Indiaull themselves. In oonnection with this'important industry of shipbuilding, 
the Govemment of Innia, -1Jnner instructions from "Home" made a definite 
neclaration before the Council of State in April 1941 that they had no intention 
of encouraging shipbuilning industry even as a part of the war efforts. We have 
seen during the war years t.hat America could build four ships a day, dominions 
of Australia ann Canada developed their shipbuilding ~. but we were 
not encouraged by the powers that rule our destiny to build ever. one ship during 
these many years of war. The underlying reason is the helplessness of tbe 
Govemment of India which is always dominated by the Home Govemment. 
The then Commerce Member to the Government of India Mr. N .. R. Sirrar ~  
in this connection: ' 
• ·O."e ca."."ot help feeli."g that had adequa.te stepa been taken t.o promote the develop-
~ . of an Indian mprcantile marine and an Indian Navy our connuy would have been in a 
posltlOn to play a larger and more effective part in overcoming Axu aggression. .  .  .  . ." 

I hope the lessons of this war will not be lost upon us and that every effort 
will be made to help to develop Innian shipping and shipbuilding industry. One 
can very well conclude from this that the Government itself is utterly helpless 
and anti-national in character and is hound bv the dictation Df the Home Govern-
ment anxious to safeguard the British vestea'interests in India. 

Sir, due to corrupt and inefficient administration, the last world war of 1939· 
45 has been, so far flS India is con(!,emed the cause of enriching the rich and 
impoverishing the poor. Against one thousand and one ordinances and rule!; 
under the Defence of India Act. black-marketing and profiteering are openly 
indulzed in and the present Govemment are not only incompetent and inefficient 
to check the anti-social activities but betray stolid indiBerence in dealing witb 
their 'own. men held to be widely !lartici'Jlltin!!' in all such activities as bribery 
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and corruption and thereby encouraging aU anti-social elements in their nefarioul 
methods. Controls and procurements are not effective. They lead to profiteer-
ing and all sorts of corruption and they help only those who have got enough and 
trouble those who do not have anythin,.g. The system of control that now pre-
vails in so far as foodgrains are concerned can never succeed unless the popular 
co-operation is secured and unless the Government remain alert to check black 
methods aided and encouraged by the officials concerned and unless the ou\look 
of the Government changes and the Government becomes a responsible govern-
ment instead of a ~  not eujoying the coufidence of the people at large. 

'!'he last but not the least imporuant of the causes that have brought about 
this famine condition and a general food shortage in our country is the indiscri-
minate expansion of currency and the consequent inflation. The ourrency circu-
lated rose abnormally. The figures show an increase of 1,000 crores in . ~  

between the 1st September 1939 and September 1945. It was 170 crores in 
September 1939 and it rose to 1,151 crores in September· 1945. This produced 
its natural economic effect ()n the prices of the commodities and speci&l.ly led 
to the high prices and unavailability of food stuffs. 
Pethic Lawrence, the present Secretary of State for India, has opined in 

the course of a parliamentary debate ··The main cause of the increase in price 
was inflation and for that inflation the Government of India and nobody else 
could be held responsible." The money increased in quantity and the volume 
of goods remains stationary thus leading to the fall in the value of t.he money 
and an abuormal rise in the prices of materials. Money became cheap and 
goods are dear. There is therefore a necessity for adopting methods for contrac-
tion of currency in such a way as will not harm the production. The steps may 
be gradual but needs to be taken. There is certaiBly no move on the part of the 
present Government in that direction. 
SIr, with regard to the next important need of the people, let us briefly 

examine the Government's policy. During the first few years of the war there 
was rise in production of cloth by 20 per cent. The annual output before the 
war was 4,269 million yards and in the year 1941-42 the output went up to 4,499 
million yards. But the civilian and military needs also increased abnormally. 
The stocks· that had· accumulated with Indian mills in pre-war days met the 
preliminary and immediate demands, but when the war continued, the cloth 
shortage came into existence towards the end of 1942 and onwards up till now. 

In spite of bringing into being the Cotton Textile Advisory panel and other 
allied committees and introduction of "standard cloth" and rationing system, 
the Indian mills could not meet the ~  of increasing popUlation caused by 
the influx of large contingents of military personnel from abroad here and thl:! 
same increase has been continuing up till now and consequently there is a terrible 
cloth shortage. At the time of the Bengal famine millions of semi-starved 
beggars roamed about in the open streets of Calcutta either semi-clothed or com-
pletely naked. In this matter also the present administration ha.s miserably 
failed. . 

Sir, turning our attention to the direction of industries we find that India 
has not been made to take advantage of the war time exigencies, which other 
interested countries have been able to take. It is a fact that industries have 
been neglected in Indil!o for many generations. In the United Kingdom the 
annual peT capita inc.orne from industries is about 600 out of the total per capita 
annual income of about 1,000, in the United States the corresponding figures are 
Rs. 830 out of Rs. 1,187. But here the income is only Rs. 65. The reason is 
not far to seek and it is this: that the Government of the country have never 
tried to encourage indigenous industries. During the war years a number of 
industrial missions from England and America visited India. The report of the 
Roger Mission wa.s not shown to "the Federation of Indian Chambers Of Com-
merce. The Grady Mission from America demonstrated more frankness in fhait' 
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• dealings with business people of the country but their report still remains un-
published. 

But what the wvestigation «arried on by these missions led to 'I So far as· 
!Bdia is concerned, with all Der natural resources, unlimited man-power. she· 
remained where she was, ·simply due to her political deptmdency. while all Ule· 
self-governing cv.J.ntriell and dominions made incredible progress in their in-
dustries through the joint efforts of their governments and peoples. The Indian. 
industrialists were helpless, they hlld high hOpes of expansion of Indian industries 
during war, but their hopes were shattered and they were convin·ced that only 
a national government will be abltl to help them and help industries of all. 
t.ypes---ilmaH or heavy-to thrive. India, the ancient land of civilit;ation, with. 
all her natural wealth, men and material can ~  to her large population oil 
400 millions a decent life above want, if resources of modern scientific methods: 
are utilised in all departments, health, agriculture, industry and communication. 
and that is not post;ible without a. real national government and without wresting 
of real and effective political power from our foreign masters. 

Sir, side by side with this grim spectrtl of starvation and nakedness, this 
want of food and cloth-the two barest necessities of life, there is the apa.lling, 
darkness of illiteracy. One, in every three villages, has got a primary school and 
in every 100 square miles there is a middle school. In very few selected a.reas-
e.g., some municipal or contiguout; areas-one finds .compulsory elementary-
education. Ten persons at the most in every hundred can read and write. This 
is the boon of over 150 years of British rule. So far as collegiate and bigher· 
education go, that has made the recipients forget the link with their. own culturtl· 
and genius and has made them so many blotting-sheets of western modes and· 
ways of life. 

After the war was over for over six months and in spite of a Labour Govern .. 
ment at "home" and with all their ~  of freedom for India, the same old 
policy of the Churchillian and pre-Churc.hillian days is being followed. 

Ill. Deputy President: The Honourable Member must conclude. He ha& 
already had two minutes more. . 

Sri Bhagirathi lbbapat.ra: Just two more minutes, Sir. Our tried patriots 
like Jai Prakasll Narayan, Lohia, Bakshi, Jaglal Choudhuri and Surendra Dwivedi 
are still behind the bars. 'I.'he representatives of this Labour Government ruling 
over India have been insisting on putting the men and officers of the IndiBoD 
National Army to trial in the name of law and discipline. Their crime waa their 
love of this country and their attempt at throwing off the yoke of foreign domina-
tion and defending and protecting their people against the then Japanese aggres· 
sion. These trials are being carried on for the last three months in spit.e of the 
countrywide strong and vocal opinion against these tril;lls and for a general 
amnesty to tbe I.N.A. men and officers. 

During the first Great War big hopes were aroused in the minds of the Indians 
by the August Declaration of 1917 which still forms the Preamble of the Govern-
ment of India Act of 1935, vi... "the gradual development of self-governing insti;.. 
tutions with a view to progressive realisation of responsible government in 
India." But after· the treaty of Versailles India had been rewarded with the 
Rowlatt Act and all that followed in its wake. The needa of the Far East and" 
of India were all forgotten; nor was BoDy solution of the political and economic 
problem of the people made during the thirty years that passed. So far as ~ 

tical status is concerned, India stands where it stood in 1917. During the second" 
Great War one recollects the faint-hearted and humiliating declaration of 1940' 
and of the much-vaunted Cripps Proposal of 1942 leading to a strong sense of 
desperation and nation-wide frustration which found its outlet in the ~ 
dented mass uprising of August ~  and in the sacrifice and untold sufferings 
of millions of people. Only a foreign rwe has retarded all national progress in 
India, despite the opportunities that were offerea by war time exigencies. It is 
admitted that the entire social and economie .-uctw:e ,of our country has ~ 
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• 8. ,terrible shock, which can only be undone by an intensive and extensive pro-' 
gramme of rehabilitation. To achieve all thiS', We urgent'y require our OW1I 
national government instead of this alien government, and complete freedom of 
India. :. 

Wit:l these observatiqns, I conclude my speech. 

lIabu Bam .&rall11. SiDgh (Chota Nagpur Division: Non-Muhammadan): 
Sir, I get up to oppose the oonsideration of the Finance Bill. Before I begin 
my speech, I repeat the protest which is so repeatedly made in this House 
~  the absence of Government members. Sir, t.he Finance Bill does not 
concern the Finance Member only. During its discussion of this Bill all Govern· 
ment. activities throughout the country come under examination. Members will: 
lSpeak sometimes on this subject and sometimes on that and it is for the ~ 

ment to reply to all those points. But if ~  are absent they cannot do it. 

SIlri •• ADaDtJluaJlD&Dl AJ1IIIPr: The clerk is taking notes! 

Jlalla Bam Bar&J'&Il SbIgII.: I think the other members and secretaries also 
'Should be prtlsent allalong in the House when the discussion is going on. 

Sir, in view of 'the coming events the tone and tenor of the speeches have 
been naturally tempered. When we find and hear that something great is going 
to happen in this countty in the near future, it is difficult to talk as We used t.o 
talk about the Finance Bill. In today's morning paper I find that the .&reh· 
bishop of Canterbury aDd 9 BishopIJ have issued an appeal to all classes of people 
in Britain' lor prayers for the success of the British Cabinet Miss;on to this 
eountry. I also wish them God-speed and I think all lovers of the country wish 
them God-speed; but they must remember one thing. If they are really sincere 
to make the ,country free, it is not difficult. They may leave the country any 
day, Tbey will find no difficulty whatsoever in doing so. Whatever difficultieo! 
they point out, they must reinember are their ~  creations. J take it as a fact 
that there are disunions and disunities in the country; but everybody knows and 
I think the Cabinet Mission in their heart of hearts also must be knowing that 
all these disunions :llId disunities are the creations of the British Government in 
this land, I tb.erefore give a word of warning to the ministers coming that if 
thev reallv want t.o free Inclia thev can do it easily and thev should do It even 
,at the risk of a probable civil war i.n this country .'. .  .  ' 

Seth Yusuf Abdoola lIaroon (Sind: Muhammadan Rural): Why do you not 
,do it? 
Babu Bam Barayaa. Singh: It is altogether foolish and unpatriotic to talk of 

civil war in thi .. country after the British will go. But supposing if there be 
'any. " .... 

Seth Y1I8uf Abdoola Haroon: You forget that Mr. Patel said the SBme thing. 
Babu Bam BarayUl Singh: But if there be an any, I think it will be in the 

process of there being a permanent good to the country. I therefore repeat again 
the only courSe for the good of India is that the British should leave the country. 
The Finance Member has submitted the Finance Bill to this House for our 
consideration. I object to his very right and title to do so. All pundits of -
constitutional law and experts on political philosophy agree that ~  of 9 
government presupposes certain laws ~ to which any government can 
claim to have been established, ThiS so-called government also claims to have 
been eRtab1ished by law. Rut the world knows that there is no such law in this 
'land ~ to which this government has been established and in which law 
the will of the people has been expressed. According to all political jurispru-
dence law is defined as nothing else but the will of the people expressed in terms 
of law. As I have SRid before. tbere is no such thing in this country. Similarly. 
it can very well be said that there can be no'government in this country. Let 
the,!, be caHed anything', but not the government. In the absence of 9. govern, 
-ment. the submission of a. Finance Bill in the constitufiional metlioo by a Finance 
'Member does not arise. It is better for him and this wt11 be a ~  thing. 
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, to withdraw-the Bill. They are strong enough, they are powerful enough, they 
-can realise any amount of money for their purposes from the people of this 
.coUntry. They have been looting the country, they have been extorting money 
_from all classes of people in any ~  they like. Then what is the use of this 
farce? .As we find, this kind of government is something not only unlawful and 
.illegal, ~ it is also unnaturaL The result is tniseries all over the country, 
misfortune all over the country. Everybody is suffering from the tyranny :Jf 
this government. OnJy the other day Mr. Churchill said in his speech in 
America . ~ was the British people who first placed the government in their 
proper place as the servants of the people, and not their masters. Yes. This 
was done long ago in England, in the British isles. But what is happening here? 

~ to speak of the people on the Treasury Benches, they are big people. In 
the mufassil what do we find? Even the lowest servants of government, even 
constables and police sub-inspectors consider themselves as the masters of the 
people. They never think in their mind that they are the servants of the people 
and that l1hey should discharge their duty accordingly. They always think in 
terms of masters and nothing ~ The result is that they cannot even arrange 
for the food and clothes for the people of tne country. There has been a hue 
and cry aU over the country 'that there is no food and no clothes. The Govern-
ment ask for our co-operation. This also is a foolish talk. Why do they wan' 
ao-operation. Is there any co-operlition between a cattle and iii; owner possible. 
Government consider the people of this country as property belonging to them. 
They never consider the people as their equals or masters whom they have to 
serve. Co-operation is possible between equals who are working for a common 
object but here the Government want something quite different. There should 
be no talk of c()-operation any more in-this c6untry .. Either obey·or be obeyed. 
There-is no half way house. In my own province of Bihar the paddy crop has 
failed. There is a shortage of food everywhere. The iml1qrt quota of the pro-
vince has also not been received for the.fast. three or four months. The result ~ 

that people are sufferin,!!' from want of food.. 1: have, been receiving letters almost· 
every day .that such and such a place is in utter want of food but helpless as we 
are we cannot do anything and above all therei's one thing, and that is the 
realisation of the National Savings Certificates which is going on. Can there be 
anything more inhuman than this. For that, I think Sir Archibald Rowlands, 
tlie Finance Member is directly responsible for the mischief which is being done 
there; People are starving. There is no food and no clothes and still the realisa-
tion of the national certificates is going on. In his speech the ;Honourable 
the Finance Member sa.id that the purchasing power in the hands of the people-
had enotmously increased and that the consuming public. had been anxious w 
make effective use of its spending capacity. He said that in other words there 
were still pockets of inflationary ·forces :which requifed to be closely watched and 
controlled. This is a wrong belief which is at the root; of this trouble in t.he 
province. He feels that the purchaSing power of 'the people has increased. I 
therefore say that at the helm of affairs in any country should be those who 
know the country perfectly well. My Honourable friend does not know the 
~ . I am a Congress worker. I move from one place to another. Whera 
18. the purchasing power of the people. People are starvingsDd suffering for 
want of clothes and the Honourable Sir Archibald Rowlands says that the pur-
chasing power of the people has' increased. I asked him in private-please ex-
plain to me this and I request him again to explain to the House how he 
Considers ~  the purchasing power has increased? I know during wars some 
people 'have got more money. Their purchasing power has increased no doubt. 
For instance war contractors have got more money and atong with' them Govem-
ment omcials who were 'connected with them also got moneY' ~  they shared' balf 
the profit. .Their. purchasing power has increased. Along with them some 
!abolirers have got some money.and·tb.eirpurchasing ·power ~  be said to have 
lDerealfed: . Besides these people; it. is possible that, some cultivators who grow 
~ than what is Decessary may have got something which may have increased 

"Ulelr purchasing power"i)utdhetr number is so 'mlAll that "it is ~ 
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may not be counted. ~ are people who haft ~ mor. com jD their .lao ... 
but they need to purchaae many other necesaary t.hings and hence ~ sell bus 
it cannot be said that their purchar.ing power has ~ . In tlMJ -*De wa, 
if we examine the question iD detail, we shall find that a very smalJ. ILUmbel" 
of ~  may have got more tooney but the .Finance Member laid that the pur-
chasing power of the' people in general has increased and it has to be ~ . 

I think this is altogether wrong and it ia rather-dangerous. We lmotr how . ~  

iii realised from the people. They are asked to mortgage' their laud aocI to aeU. 
their land. and their ca"le and other belonging. and thereby to pay io Vile GoTerD-· 
ment by way of National Savings CertIficates. In fact the mona, i& eztortea . 
.... KoIloIIrable Sir &rehlblld Bow.-: I hope that ill out of date. If ~ 

can give ~  recent examples, I will investigate them peraonalI,.. 
B-. Bam BIl'Qa Srnp: I am' statmg thia as a :(act. 1;n my constituency 

of ChoU. Nagpur" in the area of ~  in the ChBtar sub-divislOti aboui si.t 
~ of ~  were :realilied by ~  . 

... ~ Sir A ~  lknrlaada: NQt iQ the lait ~ months:. It ha. 
been stopped now . 
... ... • ...,. SiaP: 1 1m .!kiD! oj ·tluJ last ~. People &l'f1 eder-
~ in all pOllIible. waya but ille money is estorted from 'hem and 1 thin .. lihia _. 
got m be stopped. When we think ot Qe eoming: event!!, we feel pleased 
ami proud but when we see aU these things. a& to b.ow··the ~ 66l"trnmeat 
iii WfIIJI'king, (lur heart is fuR of dillilD.a,. ani disappointments. Thi& is mot tn., 

~  help the people'. Sir, I .. an old member 01. the HOUle. 

~  )).,.11.\1 PrtIf,clen\: The Bono1,ll.'abIe Member has only two minl,ltes left_ 

.... Bam • ..,. 8blgh: Only ten: minutes are leU. I do no' 'hink any 
other He ... would lib 110 apeak now. 

III. J)lp1l'J ~~  If the llonourable Member takes any extra time, 
it will be debited tQ-his ~ . 

Baba kID. •• .,. 1iDIIa: All right, Sir, 1 shall finish it:DOW. As rapnte.. 
the FinaBoe Bin I will only say tbat the priDciplelil of taxatian ought to be direct. 
Tn JJtl0ple as mum as you like tmt let people know .. hat you tax *hem, wDY 
they JlQY, what amOUR. the, ha.e te pa, and 10 0.11. Thai' is th& priaeiple ~ 

dil'eet jautiOB. But indirect ta:aa$ioD is ~ like stealing: People do, 
notl know what is tden from t;kem.... Tawsaitt ialO for iDataBOe. 8ab iu 
is " blot Oft' the British financial policy. By Bal$ ta. you ta:r f!f'HSrY" DlOl'IIeI' o. 8J 
bepr.'1I' toM. This> salt tax remillO me of. .. )lMVm: 

.ita""" Nagri Oka14pat Raiq.·; 'fake 8et' Bkaji, take" Be" 1C1&ci;'. 
~  town, idiol KiIll, two pice pel' &eel' vegetable&, two pice pel' seer sweets. 

If ~ Honourable the Finance ~  _,s 6at he' is. an ~  iD. primciplea. 
of _-*ion, I think, he is noi. He does DO" knew whom Be should tall. So ~ 
aa indiftct .. x ... on goes" I()nly IUJIlJries should, be ~ . Tax mOM 68l', tax 
many otbe, things ~ are me.1;tel'B of ~ ~ ~  do not. ~  every ~ 

of the heggar» food. It ia inauIllfIll. I rectUM' the Bouse to make all JlO8Jible 
attem,. to remove this 1181f; MI altogetau and-eome to_BY tetms possible with tl1e 
Finanee Member-, We ma,-even allow .he Finaaee Bill 1101 be passed., 0Illy leb \be 

~ ta.% go. I thlBk the Fin$Dce Member will agree to tAW. With. ~  words, 
I OfJlOM the Fiun,ce Bill. . Ie. 'Yuaf A.bdooIa ..... : Mr. ~  PrtJIiderii, thi& ~ I lI8te1Jecf 
wi. great admiration to the Bpe66h of my ~  friend »I.an CMttum, 
~  but 1 am sorry. to Bfly that·he tried te; ~ the Mutdim ~ orgaiwa-

~ H. tried ie' 8lWUe that tIN! Cengrethl WIIIJ .,. Ol\ly e'rffamllMkM: wlaielt· "*" 
'del"",, tM ~. 
-. ..... 1IIiI • ..,.,: :Did he Bay fMJ, 8ii1' QttMi.n: 



TIIIl INDIAN FINANCE BILL ~  

~ YUIllf 4bdoola Barooa: I will explain ~  if ealy my ~ 
~  have the patience. My Honourable friend Diwan ChaltlUl LaU tried. to 

force the hands of the Govel1iIDent and asked them to come to a sefitlement WIth 
the Congress, ignoring aU,oth& p;mies in India. 

Some JIonourable Kemberl: No, DO • 

• e\l1 Yuuf AbdodJ& Jlarollll1 Diwan Chaman Lall iii bill speech idllii mdttiinS 
said that the Congress wae the only party which can afford td etoslii the BOOr &tid 
take the reins of Government. 

SOme Honourable Kembers: He never said that. You have misunderstouil 
kim. 

Sea-YUUf Abdoola B&roon: I listened to his speech carefully, with great 
attention. 

Sri ]I . .An&Iltba8&lan&Dl An'angar: Mis-staternent of facts. 

Seth YU8Uf Abdoola lIarooa.: No. The Congress party today in this House 
baa decided to throw out the Finance Bill. Great publicity has been ;1iven to 
*hat in the Press and it was stated on the floor of the House that it waa being 
thrown out because of political reasons. The Congress psrty has decided to do so 
because the Indian National Congress has decided so. It means that the 
Congress party in this House has given 110 consideration to the merits of the 
Finance Bill. As far IlS I am concerned, I may say it should be considered 
on its merits. I am not here to say what the attitude of the Muslim League 
party will be. I would request the Finance Member to see his way to 
understand the point of view of the Muslim League Party. After all this 
Government has got to be carried on. It may be that this Government is an 
interim Government for the period till my Honourable friends to my right who 
are anxious to cross the floor take the reins of office into their hands without 
coming to an understanding with any other party in India and who are now 
trying to force the hands of the British Government, with all the force at their 
command, but I am sure it will not be so easy for them to do so. May I then 
suggest to the Finance Member that this Government is to be carried on and 
if it is to be carried on, why not have the goodwill of those members of this House 
who try to put forward arguments, who try to put forward their ideas and 
suggestion before him. 

As far as the Planning and Development Department is concerned, it was 
after 18 months struggle that 29 panels were created. When Sir A ~ Dalal 
took charge of that Department, the people in India felt confident that as a 
businessman he would do his utmost to see to the reconstruction and develop-
ment of India. The men in the panels were nominated by the Government 
without consulting or approaching any organisations or industries 
which were interested. Some of the Members who were put on -the panel do 
not even know the A, B, C of the Department or the industry in which they 
_ were serving. However, we have not seen the reports of these panels. They 
have"not even been placed before the House. The Honourable the Member for 
Planning and Development who is new to his Department said tae other day, 
pleaSe wait and then judge me. But he has not yet placed the report of any 
panel before the House for judgement. I feel that it is high time thaI the 
Members of the Assembly are taken into confidence. We should be told what 
step! the Government are going fQ take to carry on the plans wInch are being 
~  forward through this Department. I notice that the Government are ~ 

to lay down the location of all these industries. Textile mills, vegetable ghee 
plant-all these are being located without reference to the province and witliout 
reference to the different centres where these will be wanted, withoufi deciding 
whether these wJ1I be suitable ali those centres. This is altogether Ilbsord. Ii 
businessman who has studied a particular area in which that industry should be 
located should be allowed to proceed norman,. Even without giving him II 
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definite data, whether raw material will be available, simply because a particular 
area· has no textile mill or that it has no vegetable ghee plant, he should llOt be 
forced to open mills there. I must say that the Planning Member does not even 
know ~  programme and the ~  which different Departments are going ahead 
with. IJ:e is today acting simply as a post office. 

Jlr. Deputy Pre8ideu.t: Order, order. The Honourable Member JDay continue 
bis' speech tomorrow. 

The Assembly then adjourned till Eleven of the Clock on Wednesday, ~ 

20th March. ] 946 
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